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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authoris-
ed by the Committee, do present on their behalf this Ninety-Sixth 
Report on Excesses over Voted Grants/Charged Appropriations as 
-disclosed in the Appropriation Accounts (Railways), (Posts and 
Telegraphs), (Defence Services) and (Civil) for the year 1971-72. 
These Accounts were laid on the Table of the House on the 6th 
March, 16th March, 29th March and 18th April, 1973 respectively. 

2. The Committee examined the Excesses in the light of the ex-
planations furnished by the Ministries/Departments concerned (Ap-
pendices I to XXVI) at their sitting held on the 1st September, 1973 
(AN). The Minutes of the sitting form Part II of this Report. 

3. Action Taken Notes furnished by Government pursuant to 
the recommendations contained in the 49th Report of the Committee 
.(1972-73) on Excesses over Voted Grants/Charged Appropriations 
as disclosed in the Appropriation Accounts for the year 1970-71, 
were considered by the Action Taken Sub-Committee at their sitting 
held on the 30th August, 1973 (FN). The Report of the Sub-Com-
mittee was approved by the Committee on the 1st September, ~973 
and forms Chapter III of the Report. 

4. A statement containing summary of the main conclusions/re-
commendations of the Committee is appended to this Report (Ap-
pendix XXVIII). For facility of reference, these have been print-
ed in thick type in the body of the Report. 

5. The Committee would like to place on record their apprecia-
tion of the assistance rendered to them by the Comptroller & Audi .. 
tor General of India. 

NEW DELHI; 
'3rd September, 1973. 

12th Bhadra, 1895 (S) 

(vii) 

JYOTIRMOY BOSU, 
Chairman, 

Public Accounts Committee. 



ClIAPTER 1 

GENERAL OBSERVATIONS 
............ .:. 

1.1. This 96th Report deals with the Excesses over Voted Grantsl 
Charged Approijriations as disclosed in the Appropriation Accounts 
(Railw~s), (Posts <md Telegraphs), (Defence Services) and (Civil) 
for the year 1971-72. These Accounts were laid on the Table of the 
House on the 6th March, 16th March, 29th March and 18th April, 
1973 respectively. 

1.2. The Committee have examined the Excesses in the light of 
the explanations furnished by the Ministries/Departments concerned 
(Appendices I to XXVI). 

1.3. During the year under Report (1971-72', Excesses occurred' 
over 29 Grants and 7 Charged Appropriations. These aggregated 
Rs. 223.81 crores as against Rs. 17.10 crores and Rs. 55.76 crores 
during the years, 1969-70 and 1970-71 respectively. 

1.4. Commenting on the excess during 1970-71 the Committee, 
in paragraph 1.3 of their 49th Report (Fifth Lok Sabha) observed 
as folows:-

"The extent of deterioration in the position during the year 
1970-71 causes grave concern to the Committee. They 

hope that the Ministry of Finance would take the initia-
tive in investigating the causes that have led to this un.. 
precedented increase. Unless the basic reasons are iden-
tified and drastic steps taken to arrest the tendency to 
exceed the budget provisions by Government as a whole, 
sound budgetary control would be a far cry despite re-
peated suggestions by this Committee year after year to 
improve the position." 

1.5. In their reply dated 20th February, 1973, the Ministry 01 
Finance (Department of Ecollomic Affairs) have stated as follows:-

"A Task Force consisting of an officer each from the Depart-
ment of Expenditure, Department of Economic Affairs 
(Budget Division) and the office of the Comptroller & 
Auditor General of India has been constituted to have 
a detailed analysis made of the effectiveness of the various 
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procedures for expenditure control vis-a-vis the function-
ing of the system of internal financial control and to sug-
gest to Government remedial measures t() improve the 
budgetary system. The Committee are still on their job. 
Necessary action will be taken by the Finance Ministry 
as soon as the Report of the Committee is received." 

1.6. The aggregate amount of excesses recorded under various 
"Voted grants and charged appropriations ranged from Ks. 3.78 erores 
.to Ks. 55.76 crores during the period 1965-66 to 1970-71. In para-
graph 1.3 of the 49th Report (Fifth Lok Sabha), the Committee had 
.expressed their concern over the extent of deterioration in the pOsi-
tion during the year 1970-71. The position has now become really 
alarming in as mU!ch as the amount of excesses that occurred during 
1971-72 was as high as Ks. 223.81 crores. The Committee have thus 
reasons to believe that something is basically wrong with the 
system of estimation of expenditure. Year after year Parliament 

js being presented with a fait accompli which to say the least is 
highly undesirable. The situation needs to be remedied without 
further loss of time. The Committee find that in response to their 
-observations a Task Force consisting of an Officer, each from the 
Department of Expenditure, Department of Economic Affairs (Bud-
get Division) and the Office of the Comptroller and Auditor General 
Df India, has been constituted to have a detailed analysis made of 
the effectiveness of the various procedures for expenditure control 
vis-a-vis the functioning of the system of internal financial control 
end to suggest to Government remedial measures to improve the 
budgetary system. The Committee desire that the matter should 
be examined expeditiously and remedial measures taken/proposed 
to be taken intimated to them. The Committee further desire that 
there should be an inbuilt system which would serve as a self-re-
gulatory apparatus in the various Ministries to analyse the reasons 
for the excesses as and when they occur and take timely remedial 
.measures to obviate them. 
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2.2. In terms of paragraph 3.9 of the 31st Report (Fourth LoJ.: 
Sabha) of the Committee, the notes on excesses duly vetted by 
Audit should be furnished to the Committee immediately after the-
presentation of the Appropriation Accounts to Parliament or by 
10th April, whichever is later. Accordingly, the notes explaining 
the excesses disclosed in the Appropriation ACa)unts for the year 
1971-72 were due on 10th April, 1973 from the Ministries of Rail-
ways, Defence and Communications and on 18th April, 1973 from 
the other Ministries. However, it is regrettable that none of the 
notes was sentupto 5th May, 1973. As many as 11 out ofM notes 
were delayed for a period of over 3 months. The note in relation 
to Grant No. 126-"Capital outlay in Union Territories and Tribal 
Areas" was sent as late as on 8th A~st, 1973, with the result that 
this Report could not be finalised by the Committee earlier to en-
sure regularisation of the excesses without -delay. Such serious de-
lays as have occurred despite instructions from the Ministry of 
Finance in May 1972, in pursuance of an earlier recommendation of 
the Committee vide para 2.2 of the 29th Report (1971-72), (Fifth 
Lok Sabha) cannot but be deprecated. The Committee would like 
the Ministry of Finance to take urgent steps to ensure prompt and 
timely submission of the notes on excesses to the Committee in 
future. 

APPROPRIATION ACCOUNTS (CIVIL), 1971-72 

MINISTRY OF FINANCE 

(Department of Economic Affairs) 

2.3. Grant No. 24.-0ther Revenue Expenditure of the Ministry" 
of Finance. 

Original Grant Rs. 32,26,34,000 

Supplementary Grant Rs. 19,03,48,000 

Final Grant Rs. 51,29,82,000 

Actual Expenditure Rs. 52,50,08,693 

Excess Rs. 1,20,26,693 

2.4. Excess occurred mainly under the sub-heads "B. 6-Loss or-
Gain by Exchange" (Rs. 1,81,43,584) and "B. 14-Net Loss by 
exchange on remittance transactions (Rs. 3,00,33,704). 
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In a note furnished to the Committee, the Ministry of Fibance 
.(Department of Economic A1fairs) have inter-alia stated :as 
.follows:-

2.5. The original grant of &. 32,26,34,000 was augmented by 
Rs. 19,03,48;000 by obtaining Supplementary Grants dUl'ing the 
year 1971-72. Against the final Grant of Rs. 51,29,82,000 the actual 
expenditure, however, amounted to Rs. 52,50,08,693 leaving an un-
covered excess of as. 1,20,26,693. 

The excess is the net result of excesses and savings under the 
various sub-heads of the Grant and occurred mainly under the sub-
heads B-6 Loss or Gain by Exchange (Rs. 1,81,43,584), B-7(4)-Cor-
poration Tax Scheme (Rs. 1,27,16,747), and B-14 net loss by ex-
change on Remittance Transactions (Rs. 3,00,33,704), party counter-
balanced by savings chiefly under "B-3(1) (3)-Development Assis-
tance to Qatar and other Trucial States", "B.5(7) (3) (I)-Payment 
towards Risks (Marine Hulls) Reinsurance Fund", "B.5 (7) (6) -In-
terest payments on Central Loans undrawn for 10 years", "B.7(3)-
Excise Duty Scheme", and "C-I-Compensation to Insurance under 
section 6 of the General Insurance (Emergency Provisions) Act, 
1971." 

2.6. As regards excess which occurred under "B.6-Loss or Gain 
by Exchange "(Rs. 181.44 lakhs) and "B.I4-Net Loss by Exchange 
on Remittance Transactions" (Rs. 300.34 lakhs) the Ministry have 
. stated: 

"According to the prescribed procedure, the rupee equivalent of 
the Government transactions outside India are booked in the 
accounts at the parity rate of exchange; the difference between the 
parity rates and the actual rates paid on remitting the moneys from 
India are debited or credited to the Head "Loss or Gain by Ex-
change", as the case may be. A part of the loss or gain relating to 
the transactions of State Governments, commercial and other paying 
departments and Capital Heads, is transferred to the Heads con-
cerned whereas the rest of the amount, representing the net gain 
or loss, remains finally a receipt or expenditure on revenue 
account under the Miscellaneous Head. By their very nature such 
losses or gains are apt to vary from time to time and cannot be 
estimated precisely in advance. The provision is normally regula-
ted on the basis of past and current trends. Accordingly, the pro-
vision on loss of exchange in respect of receipt and expenditure of 
civil departments (other than commercial and Capital Heads) was 
adopted on the available information, while for net loss by ex-
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.change o~_ remittance transactio~~ no provision was made as.- no 

.t~~~.~~~'Oe.tualsW_'th'edt.s ~ari . .lAi a. 
r~~a\lj~¥Rrl(tMs~ t~dj~.:b'~tie.:~~ 
after the close of the year, but in the accounts of the year, l~t 
there were losses which could not be anticipated. 

}J ';-·,;':':"':.HJ·'";(H3 Jf",~J. ;,~~: i:1:-.:~'L ·<,:.:)·L .. '.::~"i:) ~. ~'..:; ... h~&J.: 

·~''pt,o&dt1teJ;fM('the·l.a~tti1er\.t~ Miii~e loSs~;{'h;' s~lie~ri~:re: : 
viewed in consliHatldh' With"ihe~tbinphbrfe:r:& AUditor-;denJ.~f~nd· 

,a ,Jl~~~~,~) :R~oc~PfeJ.\f~r ~ ,,~djus~trnts ,% s~hlosses. .~~:qi~h., ~will 
:::~lt~~~~~':~,b~d~::ti'~:,~S~)WDPOS~)~I~ ~lli~~dUC~ ~~ ~t· 

.. ':-
,2.7.,4 1IrUftl·-of" 300M.lakbs"trai' 'adjdsted.:UJUIelo-1fle· JIejd' 

"B.l4-Net Loss by Exchange on Bemik~ TrBDSaetlon.'s 'without· 
any budget provision. The explanation that no. provision was made 
as eo':tft!titf:J'Was ~i!iOOtmb}e -tidm tIre ilcttt~ls 01 the·pt~Viot.s! y~ars 
is"Dotsdtisfaetory. Tbe Committee, 'ho*ever, find th8t a revised 
-~ure Of adjUstment of sueh liJsses whi~h 'will facDitate better 
budgeting is proposed to be introduced with effect ~rom 1974 .. 75. 
They would await the action taken in this regard. 

2.8. The Committee further desire that the reason for the loss 
by exchange should be gone into and reported to them within three 
months. 

MINISTRY OF HEALTH AND FAMILY PLANNING 
(Department of Health) 

2.9. Grant No. 125.-0ther Capital Outlay of the Ministry 
Health & Family Planning. 
------.---

Final Grant - Rs. 21,87,54,000 

Actual Expenditure Rs. 25,06,74,592 

- Excess - Rs. 3,19,20,592 

of 
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2.11. lD. Dote tumlshed to the Committee. tbe JIb' bo, fIf 
Health 8Jld Family PlamrlD8 (Department of Health)·· haft .tatecl _ 
follows: 

''The actual expenditure under the Grant amounted to Ba •. 
25,06,74,592 against the final grant of Ra. 21.87,54,000 thereby causmg: 
an excess of Rs. 3,19,20,592 whicl1 needs to be regu1ariled • 

The exeess occurred under the sub-heads "A. 1 (1)-Depots' (Rs_ 
3,78,91,015), 'A 1 (4)-C1earance and handling of International 
Stores' (Ra. 51,056), 'A. 2-Material and equipment under TCA Pro--
gramme' (Rs. 1,136) and 'A. 6-Material and equipment under 
USAID Programme' (Rs. 1,66,36,056). The details thereof and the-
reasons therefor are explained below: 

A. 1(1)-Depots (+> RI. 3,78,91,015-The excess occurred main-
ly under Material Purchases (Rs. 3,62,15,139). 1971-72 was a very 
unusual year for the Medical Store Depots which had to addi;.-
ti'onally cater to the needs to 10 million; refugees who poured intG 
India from Bangladesh. For distribution of stores in the Eastern, 
region where the refugees had concentrated, apart from the two 
regular depots at Calcutta and Gauhati, four sub-depots were opened 
at Duberi, Tura, Karamanj and Agartala. In the wake of the 
deterioration of relations with Pakistan and the threat of a conflict,. 
two emergency sub-depots were opened at Delhi and Udhampur. The 
situation called for procurement of supplies on a massive scale for 
Civil Defence purposes and for building up of emergency reserves. 
Besides, the various State Governments having provided additional 
funds to the Primary Health Centres to buy their requirements,. 
matching inventories had to be built up at the depots to improve 
the percentage of compliance of the demands. There was also 
unusual huge booking of expenditure towards the close of the 
year. All these factors resulted in the excess under 'Material 
Purchases.' 

A small excess of Rs. 17,77,106 under 'Miscellaneous expenses'· 
was mainly due to emergency supplies to Bangladesh refugees, more· 
fees paid to laboratories for testing, more transportation and hand-
ling expenses for movement of stores to the sub-depots at Agaratala, 
Duberi, etc. and more expenditure incurred by the Central Public: 
Works Department on maintenance of buildings at Bombay. 

The additional funds to meet the above requirements could not-
be provided by seeking a supplementary grant as the quantification. 
of the requirements was not possible at that stage. Besides, som~ 



; ..... . . 11 I :. 

-vings were anticipated under .other sub-heads within the Grant 
which did not materialise fully. ' 

A. 1 (4)-CZea.rance and hancUmg of InternatioRal stOTeB ( + ) RI. 
51.Q56: The small excess was due to move expenditure on clear-
ance and handling of international stores as more consi:gnments 
from international sources were received than anticipated. 

A:.2-MatericU and equipment unde1- TeA Programme (-I-) 
1.136:-No provision had be made for expenditure under this sub-
head and the excess is due to an unanticipated adjustment made by 
the Accounts Ofticer. 

A. 6--Materlal and equipment under USAID programme ( + ) 
B.s. 1,66,36,056:-The excess was due to adjustment of customs duty 
paid on import of DDT (Rs. 90.33 lakhs). No provision had been 
made in the final grant for payment of customs duty as the question 
of obtaining exemption for payment of customs duty was under 
consideration in consultation with the Ministry of Finance. The 
Ministry of Finance, however, agreed to exempt import of DDT 
75 per cent from the levy of customs duty with effect from 25th 
March, 1972 only and not retrospectively. A further excess of Rs. 
76.03 lakhs was due to import of DDT under USAID Loan Agree-
ment and from USSR through the State Trading Corporation which 
could not be provided for in the budget. 

The above excesses of Rs. 5,45,79,263 were off set by saving to 
the extent of Rs. 2,29,58,671 mainly under sub-heads 'A. 4-Bulk 
purchase of material and equipment for the intensification of l\Ialaria 
Eradication Programme' (Rs. 106.62 lakhs), 'A. 8-Bulk Purchase of 
Contraceptives and equipment for intensification of Family Plann-
ing Programme' (Rs. 50.57 lakhs)' 'A. l2-Bulk purchase of material 
and Equipment for National Small Pox Eradication Programme' 
(Rs. 35 lakhs), 'A. 10-Cost of equipment supplied by UNICEF' 
(Rs. 7 lakhs) and 'A. ll-Bulk purchase of material and equipment 
for National Trachoma Programme' (Rs. 4 lakhs) leaving a net 
excess of Rs. 3,19,20,592 under the Grant which needs to be regu-
larised. 

Z.1Z. All euess ex.peaditure of Bs. 1.66 crores was ineurred ululer 
the.1lead "A.G-lIIaterial and Equipment under USAID Programme". 
A part of this euess (Bs. '16.03 lakhs) was due to import of DDT 
1IIUIer USAID loan acreement and from USSR throuP the State 
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_ Trading Corporation which was "'ot provided for in the Budget. 
The circumstances under which this expendi~l'e ~o~ld, not. b«t ~ti .. 
ltl~ied 'rii~ ~1;~1.;i1 Aired! toihJ~cI.fu~~it.,i LMthe~~ftb~'ctJJlm)ft~ 
d:sire that Ythere s10uld be effective c~idiii1ili~k~\h 't\ie mipbtWia! 
~~es, ~ .~ ''''s:. ~':~ ,;_"* .. ! ':": ;JJ', "'1 no' ,->,·:-~.1"'-'''- :~ 

-: 2it3.1'~~IDit~e'Wo1itd'liite' to 1tit'6\\f title: ',' 'bftt~' foiY tJie 
~~lri\Mt"'M pri~ til DDT uJ.~ri;l(JSA1J) 'lo8till~ari. 
whether,offt~8S';tstn~tive .• " ",c,_,,: ',.;,'Y~; " 'p:',.n; '"d 

Ministry of Home Affairs 
Grant ~p,5~., ,~:,.,....~i~~m 
" ; ~ • .14 ' QrigiIUal, Gram.:. ..; , 
, ,.~$URP~n:te~~~ry,Ci,r~~t 

Final Grant 
Actual Expenditure 

.i. 

Excess 

.i4·.i~(' ?~d~ .. _·':. ~. J-:.! 
Rs. 1,4~,43,OOO 

Rs., 1,59,03,162 

Rs. 18~60,162 

2.15. Excess occurred m.ainly under the sub-heads "C. 3.-Public 
Health" (Es. 8.72 lakhs), "D. I.-Public Works" (Rs. 4.09 lakhs) and 
tiE. I.-Famine Relief" (Rs. 28.76 lakhs). 

2.16. In a note furnished to the Committee, the Ministry of Home 
Affairs have explained the reasons for the excess as follows:-

"Mizo District, formerly a part of Assam, became a Union Terri~ 
tory with the name "Mizoram" with effect from 21st Janu-
ary, 1972 under Section 6 of .the North-Eastern Areas 
(Re-organisation) Act, 1971. A Presidential order had 
been issued under Section 44 (5) of the said Act authoris-
ing an expenditure not exceeding Rs. 234.89 lakhs (For 
Revenue, Capital and Loans and Advances) from the 
Consolidated Fund of India for the period from 21st 
January to 31st March, 1972 for administration of the 
affairs of Mizoram pending sanction of the expenditure 
by Parliament. This included Rs. 157.62 lakhs on Revenue 
Account. It was later estimated tliat a provision of Rs. 
140.43 lakhs would be required to meet the expenditure dur-
ing the 8q,oveperiod and a supplementary grant o( Rs. 
140.43 Iakhs was accordingly obtained under the. new. 
Grant "51-A-Mizoram" in March, 1972. The actual'~x-

; ,~: "iI- '.r~*t!t,~~J~~~~veJi,.amotiint~,~. ;l~~~,},9R,Q~l!! t¥,'~by 
" ,',"'",', ,,)~\ift.~J 'IJRM; ~j~{'i,,69'W~{;"f!¥f.fi~J ~ .. J'N~ 
• 'r(j~~ >1" 7~l/ffH' Hi,u;, "S· ,.;l;,.l fli' -: .,.Hi "n.,,, .. hl! ':., 1": '" 
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2. The estima~es furnished by the t7nion Territory Administra-
tion were based, by and large, on the Mizo District Budget of the 
previous year which had been approved by the Govemment of 
Assam. These did not project the actual requirements of the Admi-
nistration and the provision could thus be made on an ad-hoc basis. 

3. The .excesses occurred under sub-heads "C. 3-Public Health" 
(Rs. 8.72. lakhs), "D. 1-Public Works" (&'4.09 la,jhs) and "E. 1-
Famine Relief' (Rs. 28.76 lakhs) and the reasons therefor a.re ex-
plained below: 

(i) C, 3-Public Health (+Rs. 8,72,524) 

The excess had occurred because of a confusion about the head 
of account to which expenditure on the establishment of the Execu-
tive Engineer, Public Health and Engineering and Emergency Water 
Supply Scheme was to be booked, as the latter scheme was actually 
being implemented by the Public Works Department. In the mean-
while, the life of the town depended upon the continued execution 
of the Emergency Water Supply Scheme and making running pay-
ments to the contracted carriers of water. By the time the confusion 
was sorted out, the financial year had run out and the expenditure 
had already been incurred. In the special circumstances, the excess 
could not be foreseen earlier and provided for. 

(ii) D. I-Public Works (+ RI. 4,09,210) 

The ace., was due to the inability of the new Union TerJ.'itory 
to correctly estimate the requirement of funds as they were dePen-
d~t ·00 titeHeads of Departments in Shillong for such matters be-
fore the formation of the Union Territory. 

(iii) E. I-Famine Relief ( + Rs. 28,76,000) 

Following t~ f~. of 1961,~QC&tion of agricultuJ;al economy 
since disturbances of 1966 and subsequent regrouping ot; ~o villa,.. 
ges, relief was provided in various forms by the erstwllile Govt. of 
Assam. Due to the cyclone m. Octll~r, 1971, peop~ failed to harvest 
their crop and the situation deteriorate4 further. The relief 
measures had, therefore, to be increased. after the cQnstitution of 
the' Union Territory by providing test relief and gratUitous relief 
to thousands of people covering about 213 of Mizoram. A total 
amount of Rs. 30.76 lakhs had to be sanctioned against an ad-hoc 
budget provision of Rs. 2 lakhs only. The excess expenditure was 
inevitable and the magnitude of the relief measures could not be 
estimated accurately by the new Union Territory. 
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4. The above excesses and minor excesses under other sub-heads 
in the Grant were partly off-set by savings under other sub-heads, 
leaving a net excess of Rs. 18,60,162 which requires to be regu1arised . 

. 2.17. An excess of Rs. 8.73 lakhs occurred under the head ''C.3-
Public Health" against the budget provision ofRs. 9.42 lakhs. It 
is- indeed surprising that this was due to a confusion about the head 
of aC'Count to which expenditure on the establishment of Executive 
Engineer, Public Health Engineering and Emergency Water Supply 
Scheme was tG be booked, which could not be sorted out during 
the year. The Committee trust that such doubts will be resolved 
promptly in future and effective budgetary control ensured. 

Ministry of Home Affairs 
2.18. Grant No. 126.-Capital Outlay in Union Terriotories and 

Tribal Areas. 

Charged 

Original Grant Rs. 2,09,,)0,00::l 

Su~plementary Grant Rs. 1,50,10,000 

FinaLGrant Rs, 3,59,10,000 

Actual Expenditure " Rs. 3,59,26,799 

Excess Rs. 16,799 

Voted 

Original Grant Rs. 25,79,28,000 

Supplementary Grant Rs. 2049,93,000 

Fmal Grant Its. 2'8,29,21,000 

-, Actual Expenditure Rs. , ~9~86046o412 

Excess Rs. 1057,250472 

2.19. In a note furnished to the Committee;tne Ministry of Home 
Affairs have stated as 'follows: 

. c"l'here were excessesboih under the 'Voted' and 'Charged' sec-
tions of the Grant. The original prOVisions of Rs. 2579.28' lakhS 
under the 'Voted' and Rs. 2091a.khs under the 'charged' sections were 
augmented by obtaining supplementary grantiappropriation of Rs. 
249.93 1akhs and Rs. 15(}.10 lakhs respectively in March, 1972. The 
actual expenditure, however, amounted to Rs. 29,86,46,472 under the 
'voted and Rs. 3,59,26,799 under the 'charged' sections against the 
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1inal grant I appropriation of Rs. 28,29,21,000 and Rs. 3,59,10,000 res-
pectively, leaving unconvered excesses of Rs. 1,57,25,472 and' Rs. 
16,799 under the respective sections which need to be regularised. 

The overall excesses of Rs. 1,57,25,472 and Rs. 16,799 were the 
net result of excesses and savings under various sub-heads in the 
Grant and occurred mainly under sub-heads 'E. I-Navigation, Em-
bankment and Drainage Works, E. 1-(I)-Works' (Rs. 2,8(:;,018) 
-under the 'charged' section and sub-heads 'C. 2- (1) Contribution to 
the share capital of cooperative Societies' (Rs. 5,99,814); 'E. 1 (1)-
Works' (Rs. 3,68,711); 'F. I-Electricity Schemes' (Rs. 4,22,677); 'G. 1 
(I)-Housing' (Rs. 2,83,9(0); 'G. 1 (2)-Other Civil Buildings' (Rs. 

:2,40,586); 'G. 2 (I)-Construction of other Roads' (Rs. 99,19,422); 'H. 
1 (2) -Other Civil Buildings' (Rs. 35,55,393); 'H. 1 (3) -Large Scale 
Acquisition and Development of Land' (Rs; 3,83,526); J. 2-Landing 
facilities for construction of jetti~. 2(6) Suspense (Rs. 70,26,414); 
"'J. 3-Landing'and Berthing facilities for Fisheries Craft' (Rs. 4,75,44); 
'L 2-Ships for Inter-Island Service.-L. 2 (2) .-U.T. Plan' (Rs. 
-4,58,950); and 'No.2-Procurement of Food-stuffs and other Commo-
,dities' (Rs. 12,00,769) under the 'voted' section for the reasons explain-
ed below:-

"Charged Section' 

: E. 1 "1)-Works (Rs. 2j86,013)--,Additionalland compensation 
awarded by the Court which' could' not beari.ticipated and provided-
for. 'j' < 

, - j~' \ 
, , 

"Voted Section' 

,C. 2 (1) -Contribution to the share capital of Cooperative Societies 

(Rs. 5,99,814) 

Working adjustment luiaer thN sUb1heaCi of expenditUre debit~ 
able to sub-head 'C. 2 (2)' resulting in corresponding savings under 
1hatsul)..haacL " ' ;' ' 

.E. 1 (I)-Works (Rs. 3,68,711) 

Accel~ratedprogress of works.' 

.F. I-Electricity Schemes (Rs. 4,22,677) 
Taking up of over-head transmission lines and accele:ated pro-

.gress of Micro-hydel schemes in Arunchal Pradesh whlch could 
,not be anticipated earlier (Rs. 5,57,~5I) ~artly co~,.lte~bal~nced by 
savings in the provision for expenditure mother TerXltorles. 
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G. 1 (I)-Housing (Rs. 2,83,960) 

Acceleration of the building works in Andaman and Nicobar Is-
lands to bring those to the desired level with a view to prevent the 
whole works being spoiled during the raipy reason (Rs. 11,74,480) 
partly col'mte!'"-balanced by savings in the provision for expenditurE!! 
in other Territories. 

G. 1 (2)-OtheT Civil Buildings (Rs. 2,40,586) 

Unanticjpatedae~er~ progress on buildings for the various; 
Develonment Departm:ents in Arun.8chal Pradesh (Rs. 4.26,837) 
partly counterbalanced by the shortfall in expenditure in other 
Territories. 

G. 2 (I)-Construction of otheT Roads (Rs. 99,19,422) 

. '(J~~Q~ted. .~e~ted. ;p&:opess eJl_ importantt'oad ,works in 
Arul\8Cbd~ __ ; aJldu9D:.- tlle ;(i~t AndaB)Ql .• TnJnk. Boad ine1ud-
iDg the construction of embankments, cross-drainage and bridges. 
thereon which had to be completed before the onset of the rains. 

H. 1 (2)-OtheT Civil Buil.ciiR9s (RI. 35.55.393) 
, ' > -'" _}' _., ':':' v 

Unanticipted payment of the cost of land for builcliU. works iIr 
Delhi (Rs. 27.4.5 lakhs); wrong adjustment of expenditure on the-
construction of Residential schools for blind children and· Home -for 
infirm and aged baggars in Delhi (Rs. 7.73 lakhs); and payment for 
the extra steel obtained from the Central Stores Division for the 
Delhi High Court Building (Rs. 0.37 lakhs). 

H. 1 (3)-Lugre Seale Acquisition and Development of land 
(Rs. 3,83,526) 

Accelerated progress of acquisition of land and its development_ 
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J. 2(6)-Suspeme (Rs. 70,26,414) 

Mis-classification of expenditure. 

......... - ... -
., 'f -.• ~,.,., 

J. 3-Landing and Berthing facilities for FisM'ries CTajts (Rs. 4,74,044~ 

Increased tempo in works. 

I. 2 (2) -U.T. Plan (Rs. 4,58,950) 

Balance payment towards the cost of the touring vessel M. V •. 
Tarmugli which was anticipated to be made during 19ro-71. 

N. 2-PTocurement of food stuffs and other commodities (Rs. 12,00,769) 

Insufficient provision of funds for adjustment of establishment 
charges through oversight. 

The above excesses aggregating Rs. 2,49,35,266 undel" the 'voted' 
section and Rs. 2,86,018 under the 'charged' section and minor ex-
cesses under other sub-heads were partly counterbalanced by sav-· 
ings under the remaining sub-heads in the Grant leaving net ex-
cess of Rs. 1~7,25,472 under the 'voted' and as. 16,799 under the-
'charged' sections of the Grant which need to be regularlsed. 

z.ZO. The Committee are lODlewhat concerned to flnd mia-classi-
&cation of expellditure of the order of as. 70.26 lakhs under "I.Z(6) 
~ ... ""e'" . ...:L ......... pro .... el ....... tile «deDt or-
.. : UC ...... for, ......... t ... ,w,\m c cIIar .. ·.6Much oYer-
IiPt UDder "N.Z-Proearement of Food .. dla .......... : commodi- . 
tie&". TIle Committee desire that the rapGuibility for the I.,... 
,.. ... ked._ ...... am. ...... '" die ,,'aI. COIl--

eeraei· 

MiaiBt1Y of Lab01U" 4M Rehabilitation 

2.21. Grant No .. 66-Expenditure on Displaced Persons. 

\ 

OrigiDal Grant 

Supplementary Grant 

Final Grant . 

Actual Expenditure 

Excess 

R.s. 41.57.45,000 
Rs. 80,00,00,000 

Rs. 111,57.45,000 
Rs. 152,86.45,198 

Rs. 31,29,00,198 
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2.22. Excess occurred mainly under the Group head "C-Relief and 
Resettlement of Exacuees from BangIa Desh" (Rs. 46,45,48,111). 
The percentage of excess under this grant as a whole works out to 
be 25.7. 

2.23. In a note furnished to the Committee, the Miniitry of Labour 
and RehJ.bilitation (Department of Rehabilitation) have inter-alia 
stated as follows:-

"Tte Original Grant of Rs. 4157.45 lakhs was augmented by ob-
bining a supplementary grant of Rs. 80 crores in August, 1971 for 
meeting the additional direct expendIture. On 'Relief and resettle-
ment of evacuees from BangIa Desh'. The actual expenditure, how-
ever, amounted to Rs. 152,86,45,198 leaving an excess of Rs. 31,29,00,198 
over the sanctioned provision which needs to be regularised. The 
exce~,s was mainly due to the following reasons:-

(i) Adjustment of foreign aid gift articles of the value of 
Rs. 16,95,20,283 which would otherwise have been supplied 
directly to the State Governments but had to be routed 
through the Central Government accounts due to admi-
nistrative difficulties in arranging direct supplies to the 
State Governments. There is a corresponding credit of 
Rs. 16,15,94,003 under "Recoveries". 

(Unanticipated debits of Rs. 7,65,31,824 raised by Civil and 
. Defence Accounts Officers on account of value of medical 

stores, etc. 

(iii) Post-budget decision to treat the tents and tarpaulins 
which were supplied to the State Governments (includ-
ing the Union Territory (now State of Tripura) of the 
value of Rs.6,67,98,583 as property of the Government of 
India and adjust the cost thereof as direct expenditure of 
the Government of India instead of grants-in-aid to the 
State Governments. 

Having regard to the vast m3.gnitude of the problems created 
by the influx of the evacuees, the number of unpredictable 
factors involved in the expenditure incurred by a num-
ber of departments and the considerable time lag in toe 
receipt of expenditure figures from those departments, the 
excess expenditure could not be foreseen and provided for 
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z.u. The Committee are concerned to find that the final crant 
madel' the group-bead "C-Relief and Resettlement of evacuees 
:hom Bangia Desh" was exceeded byRs. 46.45 crores. This was 
partly due to adjustment of foreign-aid gift artic:les of the value of 
:as. 16.95 crores which had to be routed through the Central Govern-
~ment accounts and due to the post-budget decision to treat tents 
:.lind tarpaulins of the value of Rs. 6.68 crores which were supplied 
to the State Governme~ts as property of the Government of India 
:and adjust the cost thereof as direct expenditure. The Committee 
'would very much like to know why the effect of these could not 
:be anticipated at least at the time of preparation of the revised 
.estimate and adequate funds provided for in the Supplementary 
"Budget. They hope that in future revised estimates will be pre-
-pared with care so that there may not be any appreciable excess over 
:voted grants. 

"2.25. The Committee would also like to know whether any case 
~f corrupt practice or pilferage or wasteful expenditure has come 
10 notice in the above transaction and if so, the action taken against 
the delinquent officials. 

Ministry of Shipping and Transport (Roads Wing) 

2.26. Grant No. 74-Roads. 

Cltarged 

Original Appropriation 
Actual Expenditure 

Original Grant 
Actual Expenditure 

Excess 

Excess • 

Rs. 
Rs. 

Rs. 

Rs. Z4A0, 15 ,000 
Rs. 26,1>9,90,935 

RI. 2,21),75,935 

2:27. In charged section the excess occurred under "A2 (4) Grants-
in-aid, Contributions" (Rs. 53,824). 

\ 

2.28. In the voted portions of the Grant the excess occurred main-
ly under the sub-head "A. 4(1)-Maintenance of National High-
wa.ys" (Rs. 2,58,03,297). 
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2.2Q.For the past sevet~l years the expehahureeice'eded' the 
grant continuQusly. Excesses _occurred during 1971-72 also as in tne, 
past over a decade, mainly under "Maint~nance of National High-
ways". 

2.30. The excesses that occurred under this head continuously 
from 1959-60 to 1970-71 are as indicated below: 

Year 

19S9-00 • 

1960-61 • 

1961-62 . 

1962~63 

1963-64 

1964-6S 

1965-66 . 

1966-67 . 

1967-68 . 
1968-69 . 

1969-70 . 

1970-71 • 

1971-72 . 

Amount of-
Excess in 

lakhs 

13'97 

16'29-

II' IS 

36'26· 

IS' 99' 
32'63; 

39' IT 

63'12' 

3S'8o, 

3S'2Cn 

84'60> 

2.31. In a note furnished to the Committee, the Ministry of Ship-
ping and Transport (Road Wing) have stated as foJIo~ 

''':rhere -was an excess both in the 'Voted' and 'Charged" ~tions 
of the Grant. The actual expenditure was Rs. 26P9.90,935 against 

-the final grant of Rs. 24,40.15 lakhs in the 'voted" sectlon and 
Rs. 65,824 against the final appropriation of Rs. 10,000 in tne 'charged" 
section thereby causiDg excesses of' Rs. _ 2,29,75,935 and',.Its. _53,824'. 
under the two sections respectively which needs to be regulariSed. 

2. The overall excess, of Rs. 2,29,70,935 in the'votedP section was-
the net result of excesses and ~avings under the various sub-heads' 
in the Grant. The excesses occurred under the sUb-heads- tAo 4(1)­
maintenance of National Highways' (Rs. 2,58,0'3',297), 'A. 4'(3)-Main-
tenance of Border Roads' (Rs. 91,313), 'A.5 (l)-Repairs' (Rs. 1,24,622), 
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'~A. &-P~yb~nt' of Capital expenhe on' G~~~tsf;';"De~e'i~pme-nt' 
(Rs. 76,812) and 'It. il""'tOrtginal Works' (Rs. 13,709) ~#!xplaipeci 
below: .. 

"!'. " ~ . . , • 

.A,:J~(})~Maint~1iflnce:oj National Highways (Rs. 2,,58,03;297) , 

A provision of Rs. 185'0 Iakhs had bee~ made in the Budget for 
1971-72 for maintenance of National Highways. A further amount 
of Rs. 52.84 lakhs was re-appropriated to the su~~head out of savings 
under other sub-heads in the Grant. Thus' allotments aggregating 
Rs; ·1,402.84 lakhs Were made to the States for maintenance of Na-
tionaJ HighWllYs during~ 1971-72. Tht! actual expenditure, however, 
amounted to Rs. 16,60,87,297 revealing excesses aggregating 
Rs. 2,76,90,625 in certain States as shown below: 

Andhra Pradesh (Rs. 6,17,893), Assam (Rg. 92,5~,~('J3)., Gujarat 
(Rs. 4,34,5'710), Haryana (Rs. 1,45,362), Himachal Pradesh 
(Rs. 7,51,664), Madhya Pradesh (Rs. 9,63,785), Maharash-
tra (Rs. 1,29,128), Kerala (Rs. 1,11,842), Meghalaya 
(Rs. 16,424), Mysore (Rs. 60,419), Nagaland (Rs. 9,90,931), 

Manipur (Rs. 1,79,389), Punjab (Rs. 4,96,723), Uttar Pra-
desh (Rs. 3,17,236), West Bengal (Rs. 52,86,188), Delhi 
(Rs. 5,260) and on account of Maintenance charges of 
Brahmaputra Bridge at Pandu (Rs. 79,31,308). 

As a result of savings amounting to Rs. 18,87,328 in other States 
and in the provision for maintenance charges of Ferry Vessels at 
Pandu, the net excess was reduced to Rs. 2,58,03,297. This excess 
Was mainly due to the fact that every heavy rains in some of the 
States like Himachal Pradesh, Madhya Pradesh and N agaland had 
caused extensive damage to the Natiom.l Highways which conse-
quently required immediate attention. Heavy floods causing damage 
and requiring immediate action to keep the lines of communication 
open were one of the major contributory causes of the excess in 
West Bengal. The excess in case of Assam was due to the unpre~e­
dented movement of troops necessitated during the last Indo-Pak. 
conflict. In addition, there wm; also movement of large quantities 
of food to Baghmara requiring additional maintenance works. The 
heavy rains and floods had also been a contributing fador. Since 
the excess in the case of Assam is unusually high, the matter is 
being investigated separately and on knowing the results of that 
investigation the causes which led to the excess will be looked into 
in greater detail to ensure that such situations do not recur in future. 
In States like Uttar Pradesh, Meghalaya, Mysore, etc. the total excess 

"'Was a sum total 9~ • petty excesses spre~ over various Divisions of 
~ State Public Works Departments.., 
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A. 4(3)-MaiflteftClee of Border Roads (RI. 91,11a) .... ~ . ~'".' 
'.';' 

The small excess of Rs. 91,313 against the final grant of Rs. 219 .• 
lakhs is petty and was mainly due to more expenditure on mainte-
nance of Border Roads in West Bengal with a view to keep the roads:. 
through and save these from the monsoon damages. 

A. 5 (1) -Repai1's (Rs. 1,24,622) 

The excess was due to adjustment of expenditure on Defence 
Accounts Department establishment under this sub-head instead ot 
"A. 4 (3) ". 

A. ~Payment of Capital expenditu1'e on G1'ants f01' Development .... 
(Rs. 76,812) 

The excess was due to wrong adjustment (5) by an Accounts: 
Officer. 

B. l-Original Works (Rs. 13,709) 

The excess was due to readjustment of expenditure previously-
booked under Major Head "103". 

The above excesses of Rs. 2,61,09,753 were off set by savings of 
Rs. 31,33,818 under other sub-heads leaving a net excess of 
Rs. 2,29,75,935 in the 'voted' section of the Grant which needs to be· 
regularised. 

The actual expenditure in the 'charged' section was Rs. 63,824 
against the final Appropriation of Rs. 10,000 thereby resulting in an 
excess of Rs. 53,824. The excess had occurred under sub-head "A.2. 
(4)-Grants-in-aid, Contributions, etc." because of larger payment of 
compensations than anticipated in satisfaction of various awards in 
land acquisition cases. The expenditure on the payment of awards: 
is 'charged' on the Consolidated Fund of India under Article 112 (3) 
(f) of the Constitution. The correct procedure in regard to the in-
curring of 'charged' expenditure over and above the sanctioned ap-
propriation has been brought to the notice of all concerned to ensur~ 
that no expenditure in excess of the sanctioned appropriation is; 
incurred in future. A copy of the communication issued is enclosed.". 

The sub-head 'Maintenance of National Highways' has beeIl", 
showing excesses over the years. The reasons therefore are explained'. 
hereafter. The road works under the administrative control of this: 
Ministry are executed through the agency of the State Public Wor~ 
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DepartmeD.ts end the Central PubUe Works Department. ProviaiQJI 
in the budget is made on the basis of estimates received from the 
various executing agencies. They in turn .are guided by their sub--
sidiary establishments such as the Chief Engineers, Superintending 
Engineers, Divisional Engineers, etc., who are incharge of actual 
execution of the works. The Government of India invariably impress 
upon the States the need for restricting the expenditure to the' 
amounts of allotments and this stipulation is also made in the letters-
sanctioning the allotments of funds. Several instructions have been-
issued to the States from time to time to discipline their expenses.-
Some of the States have, however, failed to restrict the expenditure--
to the allotments made to them, which as explained in para 2 above;. 
became unavoidable. The extra expenditure had to incurred on 
inescapable repairs in order to keep the lines of communications intact 
especially in view of un-anticipated movement of troops in certain 
sectors and unprecedented floods/rains during the financial year. 

As aleady explained above, the existing arrangements for exe-
cution of National Highway Works, including their maintenance, 
through the agency of the State Governments are the major factor-
responsible for the absence of an effective control over expenditure 
against authorised grants. Since the executing staff is responsible 
to the State Governments and direct answerability to the Central 
Government is not there, the financial controL to whatever exte~1t 
pOSSiblE', can only be exercised through the Sbte Governments. The 
responsibility for the National Highways resting with the Central 
Government under the constitution, the expenditure thereon is a 
Central responsibility and the unauthorised/exce'ss expenditure can 
not be made a direct responsibility of the State Governments. 

In pursuance of the various recommendations of the Public 
Accounts Committee in regard to the need for controlling the ex-
cesses in the expenditure on the maintenance and repairs of N:ltional 
Highways, the Central Government have taken a number of 
measures for a rigid control on the distribution of funds to the Sta.tes 
and their utilisation by them for the construction, devdopment, 
maintenance and repairs of National Highways as well 9.S enforcing 
rigid regulatory control over it. The various measures taken and the 
guidelines prescribed to streamline the procedure for execution of 
the works on the National Highwa.ys are indicated below: 

(i) Close watch over the pace of expenditure 

(i) In accordance with the existing instructions, the State-
Governments are reqwred to furnish monthly returns of expenditure 
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'against the allotments sanctioned b'the Government of India. These 
retUFns ~e schedul!W-J;,cl/be.received bY. tbe~ eJi'thit!1aarltlt~: 
j~ .the 9pe _to, which; t~e re\ate.·. On,receipt!of, tmeire1:tlirns, ~tiese' 
are ~xaI;D.itled. in, the ~try ~flqd aJt.y.temielle\Y'~. ,exmeditilEf·sane.-:' 
tioned allotm~ts is invaIjably brought t<ithe 'l!LoticeiOf the- SUtte 
Government.'H;o a~ to check the, probability of eXce5&:over the·'Glllot'::. 
ments made. ,~addition, t~·State5 Q.~ alsb r.equested'to loc~,the' 
precise reasonsJor the ex(!esses: fix :l'e!lponsibility f-ot. the· d~aults and 
take action against the'c¥lf~ulter~,to Pl.'eVeJlIt any.:reclirrence;,' (b» 
In case of Bt~testound to ·be irr~ in the submiEsidnoi the ~e.;o 
tUrr:IS, the Ina;tter i~ ~oUQW~ by ,the, i~ue of- r~ula.r reminders im-
pressing upon them the imperativ.~ need, for the ptompt. submission oi­
the monthly statements. ofexpen.diture. . 

(ii) A t1~~ati~n oj jtqLds 

In order to restrict the scope for excesses, funds are allocated 
'not in lump sum but sub-head-wise (e.g. ordinary repairs, renewals, 
special repairs, special crust repairs and flood damage repairs) and 
a watch is kept oVer the expenditure according to these sub-head-
wise allotments. 

(iii) Use of Regional Offices of the Ministry for exercising 
control in the matter 

The Ministry has at present six regional offices in the country 
and Engineer Liaison Officers in all the States. An attempt is 
being msde to also use them, to the extent feasible, for keeping a 
watch over the pace of expenditure and to check tendencies of 
unnecessary increase in the expenditure beyond sanctioned allot-
ments; 

(iv) T':1e States have been requested to ensure intimation of 
the Division-wise allotments and sub-head-wise and National High-
way-wise exp€nditure against those allotments to the Regional 
Officers/Engineer's Liaison Officers :md to the Ministry to enable 
them also to keep a watch on the progress of the expenditure and 
to take action in time, wherever necessary. 

(v) The State Accountants General have been requested to consi-
<ler the possibility of keeping a watch over the expenditure sub-head-
wise and to reflect itpivision-wise in the .quar.ter1y~xpenditure 
.return!! sent by them to the Ministry so that it could provide a 
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~her check to detect any tendency towards exceeding the sana-
bOned allotments and to facilitate suitable action being taka in 
the matter by the Ministry. 

(vi) Additional Measures 

Following the recommendations of a Technical Group compris-
ing the representatives of five States and headed by the Director 
General (Road Development) specific norms have been laid down 
for the provision of maintenance grants under specified lub-heads 
(ordinary repairs, periodic renewals, restoration of 1I00d repairs 
special repairs etc.) and grants are now allocated according t~ 
these sub-heads on the basis of the norms laid down by the Tech-
nical Group within the available funds and progress of expendi-
ture is also watched for each sub-head separately. This facilitates 
a much tighter control over the expenditure and checks any 
tendency to exceed the sanctioned allotments to a great extent. 
The question of modifying these norms due to general increase in 
prices all round is under consideration at present. 

(vii) Instructions have been issued to States to make arrange-
ments for a constant vigil by the State Chief Engineers to see that 
the monthly expenditure returns sub-head-wise and National 
Highway-wise, received by them from each Division are subjected 
to close scrutiny at the Chief Engineer's level so that prompt and 
timely action could be taken on the basis of the monthly returns 
to arrest any likely-head or tendency towards excesses over sanc-
tioned allotments. 

(viii) The States have been advised to approach the Central 
Government well in time and, in any case, by December at the 
latest, for more funds if rendered necessary and unavoidable after 
submission of the revised estimates for works like flood damage 
repairs or any other unforeseen requirement duly supported by 
complete justification indicating the progress of expenditure til1 
the stage 01 demand, the likely expenditure during the remaining 
period of the year and explaining why the demand could not be 
included in the revised estimates, so that the demand could be 
examined by the Government of India to secure, if admissible, a 
supplementary grant/advance from the Contingency Fund of J,ndia 
to avoid unnecessary exeresses. No expenditure is, however, to be 
incurred in any case unless "8&llctioned by the Government of India. 

(ix) The Chief Secretaries of State Governments have also 
been addressed in the matter with the indication that if the 
tendency towards continued excesses over sanctioned grants is :not 
1822 L.5.-3. 
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ch~cked, the Government of India may be driven to the painful 
necessity of considering measures for restricting the expenditure 
to actual expenditure only as may be warranted on the merits of 
each case. As a result, further instructions have been issued by 
the State Governments to all concerned in the State Public Works 
Departments to tighten up the financial control to see that the ex-
penditure does not exceed the sanctioned allotments. 

It is hoped that as a result of all these measures the position 
would improve in the years to come. The question of evolving a 
revised budgetary procedure to check the consistent excesses is 
also under consideration in consultation with the Comptroller and 
Auditor Genera!''' 

2.32. The Committee take a very serious view of the consistent 
excesses recorded under the head "A.1(4)-Maintenance of National 
Highways". The excesses which ranged from Rs. 11.15 lakhs to 
Rs. 154.97 lakhs during the period 1959-60 to 197·1}-71 have touched 
an all time bigh of Rs. 258.03 lakhs during 1971-72. States of Assam 
and West Bengal accounted for a major portion of the excess during 
1971-72. The Committee were informed that the excess in the case 
of Assam was due mainly to tbe unprecedented movement of troops 
necessitated by the Indo-Pak conflict; beavy floods causing damage 
and requiring immediate action to keep the lines of communication 
open were one of the major causes of excess in West Bengal. They 
would, however, await tbe outcome of tbe investigation of the 
unusually large excess of Rs. 92.53 lakhs in Assam. Tbe excess of 
Rs. 79.31 lakhs under "Maintenance of Brahmaputra Bridge "should 
also be investigated witb a view to taking suitable action and fixing 
responsibility. 

2.33. A number of measures have either been taken or proposed 
to be taken in pursuance of the earlier recommendations of the 
Committee to control the excesses in the expenditure on the main-
tenance and repairs of National Highways. The Committee note 
tbat specific norms have now been laid down for the provision of 
maintenance- grants under specified sub-heads and grants are allo-
cated according to these sub-heads on the basis of the norms laid 
down and progress of expenditure is also watched for each snb-
head separately. The question of modifying these norms due to 
general increase in prices all round is stated to be under considera-
tion. Further, the State Governments have been advised that no 
expenditure should be incmred in any case unless sanctioned by 
the Government of India. According to the Ministry the position 
would improve in the years to come, which the Conmmittee would 



27 
like to watch_ The Committee would urge that the questibn of 
evolving a revised budgetary proeedure to check consistent e'3reesses 
sho~d be decided expeditiously in consultatiqn wiih the Ministry 
of Finance and the Comptroller and Auditor General of India-

MINISTRY OF WORKS AND HOUSING 
2.34. Grant No.S6.-Public Works. 

Original Grant 

Supplementary Grant 

Final Grant 

Actual EXpenditure 

Excess 

Rs. 

Rs. 

Rs. 
Rs. 

Rs. 

45,59,06,000 
5,00,00,000 

50.59,06,000 

53,89,47,247 

3,30,41,247 

2.35. Excess occurred mainly under the sub-heads "A. 1-0riginal 
Works", "A 1 (1) (I)-Major Works" (Rs. 3.39 lakhs), "A. 3 (2)-
Executive Establishments (Rs. 32.11 lakhs) and "A. 7(2)-Other 
Suspense Accounts, A.7 (2) (I)-Charges" (Rs. 179.73 lakbs)_ 

2.~6. In a note furnished to the Committee, the Ministry of 
Works and Housing have stated as follows:-

The Original Grant of Rs. 4559.06 lakhs was augmented by 
obtaining a supplementary grant of Rs. 5 crores in March, 1972. 
The actual expenditure, however, amounted to Rs. 53,89,47,247 
against the final grant of Rs. 50,59,06,000 leaving an uncovered excess 
of Rs. 3,30,41,247 which needs to be regularised. 

2. The overall excess of Rs. 3,30,41,247 was the net result of 
excesses and savings under various sub-heads of the Grant and 
occurred mainly under the following sub-heads:-

Sub-head 

A. Public Works: 
A. 1 Original Works: 
A.l (I) Buildings 0'6·38 L ~. 1(1) (I) Maior Works 
. (voted) R+o'51 j 

A. 3-Establishment : o 566'56 "-A. 3(:l) Bxecutive Establishment 
R-22'4° f 

A.7(Z)-0dIer Suspense Accounts: 0 165°'00 l 
~ 

A.7 (Z)(I) Charges R-I-I86 '76) 

Fin;/ Grant Actual Ex~ss 
Exper.dilure 

(In Jakhs of Rupees) 

6- 89 Ic·z8 +3'39 

544' 16 576'z7 +3z'lI 

1836 '76 2016'49 +179'73 
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The reasons for the excess under the above sub-heads are briefly 
explained below: 

A. 1 (1) (1\ Major Works (+3.39 lakhs) 

The excess was mainly due to: 

(i) adjustment of an expenditure of Rs. 1.17 lakhs represent-
ing storage charges, which will ultimately be brought to 
nil, at the time of adjustment of the Profit and Loss Ac-
count of stock; 

(il) incorrect booking of an expenditure of Rs. 2.43 lakhs 
which was required to be booked under IA. 5 Furniture' 
under which there had been a saving of Rs. 1.65 lakhs. 

The wrong booking of expenditure came to notice when the 
accounts were finally closed in the Accounts Office. 

A. 3(2)-Executive Establishment (+32.11 lakhs). 

The excess was mainly due to errors in classification of expen-
<liture within the group head 'A. 3 Establishment'. As a result of 
mis-classification under this sub-head, there was corresponding 
saving under IA. 3 (I)-Direction' (Rs. 3.81 lakhs),'A. 3(3) (1) 
Ordinary Establishment' (Rs. 4.60 lakhs) and 'A.3(3)' (2) Work-
-charged staff converted to regular Establishment' (+ Rs. 24.77 lakhs), 
which covered the entire excess of Rs. 32.11 lakhs under this sub-
head. Such cases of mis-classification are, however, likely to be 
eliminated in future due to revision of the Forms and contents of 
the Demands for Grants. 

A. 7 Suspense 

The Original Budget include a provision of Rs. 2699.99 lakhs 
under group head "A.7 Suspense" against which the Engineer-in-
Chief had proposed revised estimates of Rs. 3588.64 lakhs. The 
increase was due to rise in the cost of building materials, includ-
ing freight charges, and increase in the work load of the Central 
Public Works Department. In view of the urgent need for economy 
in expenditure, an additional provision of Rs. 5 crores only was 
made under the group head "A. 7 Suspense" and the Chief Engineers 
were advised to restrict the expenditure to the extent of the budget 
grant plus the additional amount. The expenditure under the group 
head, however, exceeded the final grant by Rs. 179.73 lakhs under 
sub-head "A 7 (2) -Other Suspense Accounts". 
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A.7(2) Other Suspense Accounts: 
A. 7(2) (1) Charges (+179.73 lakhs) 

The excess was mainly due to the following: 

(i) Non-receipt of deposit (Rs. 6.81 lakhs) in time from the 
Food Corporation of India. The Superintending Engi-
neers, etc. have been advised to ensure that excess due 
to non-receipt of deposits in time do not recur in future. 

(ii) Receipt of more Accountant General's Memoes than 
anticipated. 

(iii) Non-adjustment of outstanding suspense accounts under 
"Purchases" and "Miscellaneous Advances". 

(iv) 100 per cent advance payments made to the firms for 
purchase of steel. 

(v) Deposit of Rs. 6.64 lakhs with Delhi Electric Supply 
Undertaking which will be refunded to the Central Pub-
lic Works Department on completion of the Works. 

The excesses under the above sub-heads and minor excesses 
under certain other sub-heads were partly counter-balanced by sav-
ings under other sub-heads of the Grant, leaving a net excess of 
Rs. 3,30,41,247 in the Grant as a· whole. 

2.37. The Committee find that although the Engineer-in-Chief 
had proposed a revised estimate of Ks. 3588.64 lakhs against the 
budget estimate of Ks. 2699.99 lakhs under the group-head "A.7-
Suspense", only an additional provision of Ks. 500 lakhs was made 
by Government in view of the urgent need of economy in expendi-
ture and the Chief Engineers were advised to restrict the expendi-
ture to the extent of the budget grant increased by this additional 
amount. However, strangely enough, the expenditure under the 
sub-head "A.7(2)-Other Suspense Account" exceeded the final 
grant of £S. 1836.76 lakhs by Ks. 179.73 lakhs. The Committee take 
a serious view of the laxity shown in the financial control exercised 
by the Chief Engineers concerned despite instructions from Gov-
ernment. They would acordingly suggest that the matter should 
be examined and appropriate action taken against those concerned. 

2.38. An excess of Ks. 32.11 lakhs under the head "A.3(2)-Execu-
tive' Establishment" has been explained as mainly due to errors in 
classification of expenditure within the group-head "A.3-Establisb-
ment". As such mis-classifications vitiate budgetary control, the 
Committee desire that responsibility should be fixed andiuitable 
action taken against the persons concerned. 
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APPROPRIATION ACCOUNTS (DEFENCE SERVICES) 
1971-72 

2.39. Grant No. 2.-Defence Services. Effective Army. 

Original Grant . 
Supplementary Grant 

Final Grant. . 
Actual Expenditure . 

Excess • 

Rs. 8,13,76,00,000 
Rs. 1>45,03,50,000 

Rs. 9,58,79,50,000 
Rs. 10>43,74,86,194 

2.40. Excess occurred mainly under tht;l sub-heads "A.-Pay and 
Allowances of the Army" (Rs. 133.41 lakhs), "D. Transportation" 
(Rs. 1187.61 lakhs), "F. i-Military Farms" (Rs. 67.11 lakhs), "F. 2.-
Ordnance and Clothing Factories" (Rs. 4184.81 lakhs), "F. 3-Re-
search and Development Organisations" (Rs. 147.64 lakhs), "F. 4.-
Inspection Organisations" (Rs. 161 lakhs), "G.-Expenditure on 
Stores (Rs. 2354.32 lakhs) and "H.-Expenditure on Works" (Rs. 
397.37 lakhs). 

2.41. In a note furnished to the Committee, the Ministry of 
Defence have stated as follows: 

"The Original Grant of Rs. 81376 lakhs was augmented by obtain-
ing a supplementary grant of Rs. 14503.50 lakhs in March, 1972. 
The actual expenditure, however, ammounted to Rs. 10,43,74,86,194 
leaving an uncovered excess of Rs. 84,95,36,194 which needs to be 
regularized by Parliament in accordance with Article 115 of the 
Constitution. The excess was the net result of excesses and savings 
under various sub-heads of the Grant and occurred mainly under 
the sub-heads indicated below:-

Sub-Head 

A. Pay and Allowances of the Army 

D. Transportation 

F. Manufacturing and Research Establishments : 

F. I-Military Farms 

Final 
Grant 

28418·00 

3951·00 

748·50 

Actual Excess 
Expendi-

ture 

(In lakhs of Rupees) 

28551.41 133.41 

5138·61 u87·61 

815·61 67·U 
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2 3 

F. 2-Ordnam:e and Clothing Factories 15298' 15 19482'96 

F. 3-Research and Development Organisation 1727'25 1874'89 

F. 4-Inspection Organisation 1525' 10 1686' 10 

G.-Expenditure on Stores (Other than for manu-
facturing and Research Establishments and 
Military Engineering Services (excluding En-
gineer Stores Depots) 30231' 40 32585'72 

H.-ExJ?enditure on Works (Chargeable to Revenue), 
Maintenance, etc.. . . . . . 4685'00 5082'37 

The reasons for the excesses are explained below:-

"A-Pay and Allowances of the Army" (Rs. 133.41 lakhs). 

4 

4184'81 

147'64 

161'00 

2354·32 

397'37 

More expenditure on field service concessions to Other Ranks 
than antiCipated. 

"D-Transportation"-(Rs. 1187.61 Zakhs) -' 

Large scale movement of personnel and stores in connection 
with the Indo-Pak conflict. 

"F. MANUFACTURING AND RESEARCH ESTABLISHMENTS" 

~F. I-Military Fa'rms'-(Rs. 67.11 Zakhs) 

(i) Additional purchase of milk to meet requirements of the 'Pri-
soners of War Camps' and increase in the rate of skimmed milk 
powder and other dairy products-(Rs. 54.51 lakhs); (ii) increase 
in transportation charges due to engagement of hired transport for 
movement of fodder in Rajasthan necessitated by the Indo-Pak 
conflict- (Rs. 11.65 lakhs); and (iii) Pay and Allowances (Rs. 2.51 
lakhs) and Miscellaneous expenses (Rs. 1.37 lakhs) due to opening 
of new depots, partly offset by lesser expenditure on purchase of 
fodder because of shortfall in supply from contractors (Rs. 2.93 
lakhs) . 
'F. 2--Ordnance and Clothing Factories'-(Rs. 4184.81 lakhs). 

(i) Additional expenditure on purchase of materials (Rs. 3562 
lakhs) due to unexpected/unprecedented heavy flow of supplies 
during the last 3 months of the year against indentsjspecial indents 
on the Central Purchase Organisation. Prompt payments on ac-
£ount of these supplies resulted in excess expenditure. In the wake 
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of emergency, vigorous action had been taken to ensure prompt 
supply of materials required for meeting the increased targets of 
production and in many cases the delivery dates on ATS were also 
advanced. The General Managers of the Factories had been in-
vested with special powers for procurement of materials so that 
production did not suffer for want of the same. The overall effect 
of all these measures could not, however. be assessed fully resulting 
in an excess; 

(ii) Customs Duty (Rs. 206 lakhs) and Transportation and 
Miscellaneous expenses (Rs. 80 lakhs). These charges being direct-
ly related to purchase of materials, heavier expenditure on "the 
purchase of materials resulted in excesses under these items also; 

(iii) Pay and Allowances (Rs. 267 lakhs) due to overtime work-
ing in factories with a view to step up production to the optimum 
in the wake of the emergency; 

(iv) Works (chargeable to Revenue) (Rs. 66 lakhs) due to heavy 
repairs to factory buildings carried out to cope with the accelerated 
production necessitated by the emergency. The contractual obli-
gations undertaken prior to launching of the economy drives also 
contributed to the additional expenditure; and 

(v) Consequential increase in the headquarters expenditure of 
the Director General, Ordnance Factories (Rs. 7 lakhs). 

'F. ~Resea7ich and Development Organisation' (Rs. 148 lakhs). 

(i) Purchase of materials (Rs. 109 lakhs): Materialisation of 
supply materials procured through the Central Purchase Organisa-
tion in excess of anticipation. Irregular adjustment of debits for 
such purchases made it difficult to correctly assess the total require-
ments, on this account; 

(ii) Pay and allowances (Rs. 20 lakhs): Rapid filling up of vacant 
sCientific\technical posts and creation of new ad hoc posts for 
certain projects; 

(iii) Transportation and miscellaneous charges (Rs. 12 lakhs): 
Increased tempo in research activities; 

(iv) Minor Works (Rs. 7 lakhs): Excess electric and water 
consumption and refrigeration/air conditioning. 

'F. 4-Inspection OTganisation' (Rs. 161 lakhs) 

(i) Pay and Allowances (Rs. 70 lakhs) due to filling up of more 
vacancies; increase in the number of establishments; payment of 
additional interim relief; re-categorisation of certain grades result-
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ing in refixation of pay at higher rates; and extra expenditure on 
overtim.e allowance in order to cope with the additional work load 
of inspection arising out of increased production in Ordnance 
Factories during the emergency; 

(ii) Purchase of Materials (Rs. 82 lakhs): Larger materialisa-
tion of stores, than anticipated, particularly in respect of vehicles 
and Weighing and Gauging Machines, etc. 

(iii) Transportation and Miscellaneous Expenses (Rs. 7 lakhs): 
Detailment of more staff on inspection duties; raising of new 
establishments; increase in postage rates and more expenditure on 
telephones. 

(iv) Works (Rs. 2 lakhs): More expenditure than anticipated. 

"G-Expenditure on Stores (other than for Manufactured and Re­
search Establishments and Military Engineering Services (Ex­
cluding Engineer Stores Depots)"- (Rs. 2354.32 Zakhs). 

(i) Army Supply Corps Stores (Rs. 12.56 crores): Excess ex-
penditure of Rs. 8.90 crores under 'Provisions' due to uncertainty 
regarding the number of personnel to be fed created 1?y the Indo-
Pak conflict and feeding of the prisoners of war at short notice; 
Rs. 6.16 crores under 'Petrol, Oil and Lubricants' due to abnormal 
purchases in the wake of the Indo-Pak Conflict-local drawings 
from the Indian Oil Corporation authorised during the period could 
not be fully anticipated and provided for-partly counter-balanced 
by savings under Grain and Salt for animals (Rs. 152 lakhs), Coal 
and Firewood (Rs. 33 lakhs) and other Stores (Rs. 65 lakhs) due 
to lesser materialisation than anticipated. 

(ii) Army Ordnance Corps Stores (Rs. 8.47 crores): Rs. 3.84 
crores under 'Clothing Stores' due to raising of new units, provi-
sion of clothing items to be prisoners of war, materialisation of 
larger supplies consequent to expedition of suppliers for meeting 
the existing demands and for replenishment of stocks; Rs. 6.03 
crores under 'Motor Transport Vehicles and connected Stores' 
because of accelerated supplies and unexpected heavy payments 
during the last two months, partly counter-balanced by savings of 
RS. 1.40 crores under 'Ordnance Stores' because of unanticipated 
large adjustments under the "Deduct head". 

(iii) Medical Stores (Rs. 1.03crores): Hea~er payments than 
anticipated during the closing months of the year for local purchas-
es; and quick deliveries and streamlining of inspection procedure to 
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ensure expeditious clearance of central purchases for effectiyely 
meeting the increased demands for functioning as well as newly 
raised units. 

(iv) Engineering Stores (Rs. 1.50 crores): Expeditious materiali-
sation of supplies; more adjustments at the close of the year than 
anticipated; and lesser recoveries in respect of payment issues as 
most of the units were deployed in operational areas and bulk of 
the issues were made against their authorisations. 

HH-Expenditure on Works (Chargeable to Revenue), Maintenance 
Etc." (Rs. 397.37 Zakhs). 

Execution of emergency works ordered by the Local Comman-
ders under delegated powers; good progress achieved on other 
works; increased expenditure on maintenance of buildings, roads, 
furniture and chowkidaring a large number of vacant buildings; 
payment of rental of hired accommodation; procurement of more 
stores for consumption on major works chargeable to Revenue and 
maintenance of buildings in the Prisoner of War Camps; unantici-
pated payments to contractors, etc. adjustable under "M.E.S. Ad-
vances", partly offset by lesser expenditure on 'Works' and 'Tools, 
Plant and Machinery'. 

The above excesses and minor excess (Rs. 10 lakhs) under sub-
head "I-Charges in England" were nartly counterbalanced by sav-
ings under sub-heads "B. P.w and ! ..... nowances and Miscellaneous 
expenses of Territorial Army, etc." (Rs. 79.57 lakhs); "C-Pay and 
Allowances of Civilians employed with (or for) the Army" (Rs. 
49.15 lakhs); and "E-Miscellaneous" (Rs. 8.69 lakhs) leaving a net 
excess of Rs. 84,95,36,194 which needs to be regularised. 

It would be seen from the above that the excess occurred main-
ly because of the uncertain conditions created by the emergency 
leading to the Indo-Pak conflict and the aftermath thereof. On thr: 
one hand, the expenditure went up substantially and on the other 
the unsettled conditions made it difficult to correctly anticipate the 
total requirements during the year." 

2.42. The original provision of Rs. 813.76 crores under Grant 
No. "2-Defence Services, Etlective-Army" was augmented by ob-
taining a supplementary grant of Rs. 145.04 crores which proved to 
be inadequate. There was an excess of Rs. 84.95 crores under the 
Grant. The Committee were informed that the excess occurred 
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mainly becatrse of the uncertain conditions created by the emer-
gency leading to Indo-Pak conflict and the aftermath thereof. They, 
however, feel that the excesses of this magnitude which was· about 
59 per cent of the supplementary grant obtained should not be 
taken lightly. While the Committee concede that it was somewhat 
difficult to correctly anticipate the total requirements during such a 
year, here should not have been such a wide gap between the actual 
additional requirement and the supplementary grant obtained to-
wards the end of the year. They desire that the budgetary pro-
~edures should be rationalised in a manner that will facilitate closer 
estimation of the additional requirements even during an emergency. 

2.43. Grant No. HI-Defence Capital Outlay. 

Original and Final Grant 

Actual Expenditure 

Excess 

Rs. 

Rs. 

Rs. 

1,63,28,00,000 

1,79,04,38,941 

2.44. During 1969-70 and 1970-71 also, the expenditure under this 
grant had exceeded the final allotment by Rs. 545.41 lakhs and 
487.26 lakhs respectively. 

2.45. In 1971-72, excess occurred mainly under the Sub-heads "A-
Army" (Rs. 381.18 lakhs); ICC-Air Force" (Rs. 486.80 lakhs) and 
"D-Manufacturing and Research Establishments" (Rs. 713.21 
lakhs) . 

2.46. In a note furnished to the Committee, the Ministry of De-
fence have stated as follows:-

\ "The actual expenditure under the Grant amounted to Rs. 
1,79,04,38,941 against the sanctioned provision of Rs. 1,63,28,00,000 
resulting in an excess of Rs. 15,76,38,941 which needs to be regularis-
ed. The overall excess of Rs. 15,76,38,941 was the net result of 
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excesses and savings under various sub-heads of Grant and occurred 
mainly under the sub-h~ads indicated below: 

Sub-Head 

A-Army 0 6257.001. 
RC +) 428·00 f 

C-Air Force 0 2000·001. 
RC-) 48·ooJ 

D-Manufacturing and Re-
seazch Establishments 0 33S9·00} 

R(-) 161·00 

Final 
Grant 

Actual Excess 
Expendi-
ture 

~--~-----

(In lakhs of Rupees) 

668S·00 7066·18 

1952·00 2438·80 

3198.00 3911·21 

381·18 

486·,80 

713·21 

The reasons for the excesses are explained hereunder: 

A. Army-Rs. 381.18 lakhs 

The excess occurred mainly under Army Works (Rs. 4.65 crores) 
and was due to large scale works ordered and executed under para 
11 of the Revised Works procedure necessitated by the Indo-Pak 
conflict; expenditure on Prisoners of War Camps and accelerated 
progress on other Capital Works. The above excess and a minor 
excess under 'Farms' was partly counterbalanced by savings under 
'Acquisition of land' and less exp€nditure on 'Purchase of Materials 
for stock' on account of the extremely tight position in regard to 
supply of steel. 

C. Air Force-Rs. 486.80 lakhs 

The excess occurred under 'Works' (Rs. 426.55 lakhs) and 'Land 
Acquisition' (Rs. 60.25 lakhs). The excess under 'Works' was due 
to inescapable expenditure on urgent operational works necessitated 
by the Indo-Pak conflict and sanctioned under para 11 of the Re-
vised Works procedure. The execution of the works could not be 
postponed without jeopardising the defence effort. It was also 
not possible to fully assess and provide for the additional require-
ments on this account due to very late issue of the regularisation 
sanctions (containing financial sanctions) in a majority of ~ases 

because of the local Commanders' anxiety to give precedence to 
completion of operational urgent works over procedural require-
ments. The excess under 'Land Acquisition' was on account of in-
creased cost of acquisition of some lands which could not be provide 
ed for due to late issue of the revised sanction. 
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D. Manufacturing and Research Establishments_Rs. 713.21 lakhs 

The excess occurred under 'Plant and Machinery' (Rs. 691.04 
lakhs) , 'Factories Works' (Rs. 27.43 laths) and IPurchase of 
material for stock' (Rs. 15.33 lakbs) partly counterbalanced by 
savings under Research and Development Works (Rs. 5.30 lakhs) 
and Inspection Organisation Works (Rs. 15.29 lakbs). The excess 
under 'Plant and Machinery' was due to the following reasons: 

0' (i) Excess materialisation of normal renewal, replacement, new 
capital and rehabilitation programme due to all-round efforts to 
accelerates I supplies in the wake of the emergency. The require-
ments on this account could not be assessed fully (Rs. 419.12 lakhs); 

(ii) Adjustment of expenditure relating to previous years on 
certain stores and projects (Rs. 154.08 lakhs); and 

(iii) Adjustment of more customs duty. It is not possible to 
estimate the reqUirements on this account accurately as the pace of 
adjustments is not uniform and there are invariably carry in from 
previous years and carryover to succeeding year (Rs. 121.32 lakbs). 

The above excesses of Rs. 694.52 lakhs were partly set off by 
savings of Rs. 351 lakhs under Heavy Vehicles Factory due to less 
materialisation of stores. 

The excess under 'Factories Works' was on account of un-
anticipated payment for land acquired for a factory and accelerated 
progress on both departmental and M. E. S. works. 

The excess under 'Stockpile' was due to non-inclusion of provision 
for certain items because of the uncertain supply prospects. 

The total excess of Rs. 1581.19 lakhs under 'Army', 'Air Force' 
and 'Manufacturing and Research Establishments' was partly 
counterbalanced by savings of Rs. 4.80 lakhs under 'Navy', leaving 
a net excess of Rs. 15,76,38,941 which needs to be regularised." 

2.47. Sub-head 'c'-"Air Force" has recorded'an excess of Rs, 481 
lakhs. Maior portion of this excess (Ks. 427 lakhs) occurred under 
"Works" This excess has been explained as due to inescapable \ . 
expenditure on urgent operational works necessitated by the Indo-
Pak conOid. No additional funds had, however, been provided for 
at the revised estimate stage. On the contrary a sum of Rs. 48 lakhs 
had been surrendered. This indicates defective budgeting. The 
Committee are informed that it was not possible to fuUy assess and 
provide for the additional requirement on this seCOURt due to very 
late issue of rcguhrisatjon ~8nctions in a majority of cases because 



of the local Commander's anxiety to give precedence to completion 
of operational/urgent works over proeedural requirements, which 
except in v~ry special circums~ce5 appeats te the Committee to-
he unwarranted. They desire that there should be effective ~ 
ordinatioa between the field units an' the Headquarters so that the 
extra commitments could be quantified as precisely as possible 
before the close of the financial year. They further desire ,that the 
issue of financial sanctions should be expedited in order to secure 
effective financial control. 

2.48. Sub-Head 'D'-"Manufacturing and Research Establish· 
ments" has also recorded an excess of Ks. 713 lakhs. Here again no 
supplementary grant was obtained but a sum of Ks. 161 lakhs was 
surrendered .... The excess largely occurred under "P~ant and Machi-
nery" (Rs. 691 lakhs). The excess und~r this head has been explain-
ed as partly due to excess materialisation of normal renewal replace-
ment, new capital and rehabilitation programme due ~o all round 
efforts to accelerate supplies in the wake of emergency. Further, 
adjustment of expenditure relating to previous years on certain 
stores and projects accounted for an excess of Rs. 154 lakhs. This, 
in the opinion of the Committee, could have been anticipated. They, 
therefore, ~uggest that the Ministry should effectively tighten up 
their budgetary procedures so as fo assess the additional require-
ments in time and cover them by obtaining supplementary allot· 
ments to keep the excesses to the minimum. 

APPROPRIATION ACCOUNTS, 1971-72 

(RAILWAYS) 

2.49. In 1971-72, the actual expenditure exceeded the sanctioned 
allotment in ten cases (9 voted grants and 1 charged appropriations) 
as against four in the previous year. The excesses under the above 
cases aggregated Rs. 46.15 crares as against· 0.22 crores during 
1970-71. 

2.50. The number of grants and charged appropriations whereiD 
excesses occurred and the total amount of excess occurred during 
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the past -five' years, '9re as follows:-

Year 

I967-68 -

1968-69 
1969-70 

1970-71 

1971-72 

No. of grants _ and Total 
charged appropria-

tions wherein excess (in-
occurred 

5 

3 

6 

4 

10 

) 

amount of 
Excess 
crores). 

1'71 

C.II 

2'35 

0'22 

-------- ----------

2.51. During 1971-72, the excess occurred mainly under the Grant 
No. 15 "Open Line Works-Capital. Depreciation Reserve Fund ana 
Development Fund" (Rs. 2937.12 lakhs). 

2.52. In a note furnished to the Committee, the Ministry of Rail-
ways (Railway Board) have explained the reasons for the excess 
as follows:-

''This grant deals with the expenditure on (i) additions to 
Railway assets like rolling stock, machinery and works 
and on transactions under stores, manufacture and mis-
cellaneous Advances (Suspense) charged to Capital and on 
replacement of such assets charged to Depreciation Reserve 
Fund and (ii) Development Fund expenditure on amenities 
for passengers and other railway users, staff welfare works 
including cost of quarter of class III and Class IV staff 
costing above Rs. 25,000 each and unremunerative operat-
ing improvement works costing more than rupees three 
lakhs each. 

The excess of 29.58 crores was 4.84 per cent of the 610.49 
crores. A supplementary grant of 0.30 crores was taken 
in December, 1971 and 17.96 crores in March, 1972, to cover 
the expenditure on certain new services in connection with 
the conversion of Metre Gauge lines to Broad Gauge, more 
purchases of Stores for works, general purposes stores, 
fuel oil etc. and increase in the prices thereof (Stores 
suspense), more outturn of coaches in railway workshops, 
(Manufacture Suspense), more imported steel and raw 
material for fabrication etc. (Misc. Advances). payment of 
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proportionate share of capital contribution expected to be 
made by the Central Government in State Road Trans-
port Corporations. The excess was shared by all Rail-
ways, 3 Production Units and Railway Board and it 
occurred under:-

(a) Stores Suspense (17.15 lakhs) mainly on account of 
receipt of more stores through purchases for genera] 
purposes, works, coal, H.S.D. oil (14.90 lakhs) [includes 
inadequate provision made by Southern Railway (2.50 
lakhs) , South Central Railway (17 lakhs) and Chitt~­
ranjan Locomotive Works (1.21 lakhs)] more debits for 
imported stores and custom duty (4.70 lakhs) more r~ 
turned stores (46 lakhs), more receipt of stores from 
manufacture (45 lakhs) and fluctuations in adjustment 
through stock adjustment account etc. (l.67 lakhs); 
partly offset by more issues to manufacture and works 
etc. (4.95 lakhs) and aggregate of mino'r variations 
(8 lakhs). 

(b) Manufacture suspense (7.50 lakhs) (mainly on account of 
draw.al of more material from stock and adjustment of 
debits therefor, owing to better out turn (6.81 lakhs), 
[includes under-esti,mation of provision by Central Rail-
way (46 lakhs) and Integl:.al Coach Factory (65 lakhs)] 
less issue of manufacture stores to works (81 lakhs) and 
less returned material to stock (15 lakhs) and minor 
variations (11 lakhs); partly offset by saving on account 
of more i!'.'>ue of manufactured stores to Stock (38 lakhs). 

(c) Work (2.90 lakhs) (mainly on account of more receipt of 
permanent way material, other stores and debits there-
for (2.24 lakhs), more debits for custom duty (42lakhs), 
credits for released material being less than anticipated 
(25 lakhs); partly offset by aggregate of minor variations 
(1 lakh). 

(d) Miscellaneous Advances-'Capital' (2.53 lakhs) mainly 
on account of adjustment of more expenditure on 
coaches, wheel sets and component parts (98 lakhs) , 
custom duty, freight insurance and incidental charges 
(21 lakhs), adjustment of advance payment of import-
ed stores (70 lakhs) , drawal of more stores for fabrica-
tion e.-4 lakhs)and aggregate of minor variations 
(20 lakhs); and 

(e) Development Fund (88 lakhs) mainly on account of 
more progress of certain works owing to better avail-
ability of material. 



Against the excesses explained above, savings occurred 
under:-

(a) 'Rolling Stock' (1.02 Iakhs) [mainly on account of less 
production of rolling stock (1.45 lakhs), non-mat~ria1isa­
tion of certain supplies and adjustment of escalation 
claims etc. (72 Iakhs); partly offset by more debits for 

. custom duty and freight charges etc. (82 lakhs) and 
aggregate of other minor variations (33 lakhs)]. 

(b) 'Investment in Road Services' (29 lakhs) was on account 
of delay in payment to State Road Transport Corpora-
tions ma,inly owning to delay in settlement of accounts. 

(c) 'Taking over of Open Line Wires' from P & T Department 
(7 lakhs) was on account of non-receipt of debits from 
P & T Department. 

After excluding the amount of misclassification of Rs. 20,46, 511 
the excess actually requiring regular;sation by Parlia-
ment, works to Rs. 29,37,12,152 in relation to voted grant 
of Rs. 6,10,48,89,00 i.e. 4.81 per cent". 

2.53. The Appropriation Accounts (Railways) for tile year 1971-7% 
disclosed excesses over nine Voted Grants and one Charged Appro-
priation and the excesses aggregated Rs. 46.15 crores which was the 
highest figure during the recent years. The aggregate amount of 
eXcesses ranged from Rs. 0.11 crore to Rs. 2,35 crores during 1967-68 
to 1970-71. The Committee desire that the reasons for the sudden 
deterioration in the position during the year 1971-7% should be in-
vestigated So as to take appropriate action to keep the excesses to 
the :m1:tlimutn in future. 

2.54. During the year 1971-72, excess occurred mainly under the 
Grant "15.-Open Line Works-CaPItal-Depreciation Reserve Fund 
andlDevelopment Fund" (Rs. 29.37 crores). The Supplementary 
Grants obtained ia December, 1971 and March, 1972 totalling Rs. 18.26 
crores proved to be inadequate and these worked out to only about 
38 per cent of the additional reqUirement. The Committee are un-
happy to .Gte that certain Railways ani P~uction. ll'uits, have 
.~ umler-estimated tlleir requirements. The ~mmi~i"e 
6t ~ 'systein Ofes'timatioD of expellditure on ~ways sItould be 
iaipJuvedo 

Uk. ~b}ed' ito \be la~\re o'f;~n'litlJ.bs, &'~ ~ 
mend that excess referred to in paragraph 2.1 above be regalarised ia 
flae manner presCribed in Article 115 of the CODStitatioa .t India. 
1822 1S--4. 



CHAPTER m 
ACTION TAKEN BY GOVERNMENT ON THE RECOMMENDA~ 

TIONS OF THE PUBLIC ACCOUNTS COMMI'M'EE CON-
TAINED IN THEIR 49TH REPORT (FIFTH LOK SABRA) 
ON EXCESSES OVER VOTED GRANTS AND CHARGED AP-
PROPRIATIONS FOR THE YEAR 1970-71. 

3.1. The 49th Report of the Public Accounts Committee (Fifth. 
Lok Sabha) on Excesses over Voted Grants and Charged Appropria-
tions as disclosed in the Appropriation Accounts (Civil), (Defence 
Services), (Railways) and (Posts and Telegraphs) was presented to 
the Lok Sabha on the 30th August, 1972. Action Taken Notes in 
respect of all the 43 recommendations contained in the Report have-
been received and are reproduced at Appendix XXVII. 

3.2. Replies of Government have been categorised under the 
follOwing heads:-

I. Recommendations\observations that have been accepted 
by Government. 
Sr. Nos. 1-4, 6, 10--14, 16-27, 29, 31-43. 

II. Recommendations\observations which the Committee dO' 
not desire to pursue in view of the replies of Government-

Sr. Nos. 5, 7, 8-9, 15, 28 and 30. 

III. Recommendations \ observations replies to which have not 
been accepted by the Committee and which require 
rei tera tion. 

NIL 
IV. Recommendations!observations in respect of which Gov-

ment have furnished only interim replies. 

NIL 

3.3. The Committee had in paragraph 3.3 of their 49th Report 
(Fifth Lok Sabha) commented on the delays in the receipt of Action 
Taken Notes and stressed that the Notes should invariably be 
furnished to them within tJie stipulated time limit of six months. 
Despite the fact that in December, 1972 the Ministry of Finance 
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have brought these observations to the notice of all Ministries! 
Departments for strict compliance, delays continue to occur. 23 out 
of 43 Action Taken Notes in respect of recommendations contained 
in the 49th Report were received after the due date viz. 28trl 
February, 1973. The delay was more than 3 months in 9 cases and 
3 Notes were received only in August, 1973 with the result that the 
finaIisation of this Report was delayed. The Committee take a 
serious view of the position and desire that immediate steps should 
be taken to investigate the delays and to streamline the procedures 
so as to ensure submission of Action Taken Notes within the time-
limit prescribed. 

NEW DELHI; 
3rd September, 19'73. 
---- -----
12th Bhadra, 1895 (Saka). 

JYOTIRMOY BOSU, 
Chai'rman, 

Public Accounts Committee. 



APPENDIX I 

GoVERNMll!NT OF INDIA 

MINISTRY OF FINANCE 

{Department of Economic· Affairs) 

Note for the Public Accounts Committee tor regularis~iqtlof e~cecrs 
under Grant "No. 20-Mint" as disclosed in the Appropriation 
Accounts (Civil) fOT the year 1971-72. 

Grant No. 2o-Mint 

Original Grant 

Suppl>!m!ntry Grant 

Actual Expenditure 

Excess 

TOTAL 

Rs. 
'I 

4,56,°5,000 ., 

40,51,000 

4,96,56,000 

4,99>46,412 

The original Grant of Rs. 456.05 lakhs was augmented by obtain-
ing a supplementary grant of Rs. 40.51 lakhs in March, 1972. The 
actual expenditure, however, amounted to Rs. 4,99,46,412 leaving 
an uncovered excess of Rs. 2,90,412 which needs to be regularised. 
The excess was net the result of excesses and savings under .various 
sub-heads of the Grant and occurred mainly under group sub-heads 
'A.-Mint and Assay Establishment (Rs. 41,222); 'C-Purchase of 
Local Stores' (Rs. 2,61,435); and 'D-Works' (Rs. 60,963). The rea-
sons for the excesses are explained below:-

"A-Mint and Assay Establishment (Rs. 41,222) 
The excess was due to (i) enhanced rates of electricity charges 

and more electricity consumption following increased working 
hours from 54 to 60 hours a week; . 

(ti) increased cost of canteen items in the Hyderabad Mint; 

(iii) larger re-imburseIIl.ent of medical claims than anticipated; 

(iv) more tours by officers and payment of more leave travel 

. .".. 
~...:....... ... 

concessions to both industrial and classified staff than 
anticipated; and 

. .0 



(v) larger consumption of gas and electricity and more 
contingent expenditure on modal cases, etc. consequent 
on the sudden increase in modal work at 'the Alipore 
Mint. 

"c. Purchase of Local Stores" (Rs. 2,61,435) 

The excess was due to (i) larger purchase of consumable stores 
in line with the tempo of work at the Hyderabad Mint; (ii) larger 
purchases of miscellaneous stores, gunny bags, etc. to cope with the 
increased production of coins and modals at the Alipore Mint; and 
(iii) belated adjustment of a debit of Rs. 65,279 on account of 
freight and insurance charges, etc. payable on purchases made in 
the United Kingdom on foreign indents. 

"D-Works" (Rs. 60,963) 

The excess was due to execution of more civil works, than anti-
cipated, by the Central Public Works Department at the Alipore 
and Hyderabad Mints and laying of foundations for certain plants 
and machinery at the Hyderabad Mint. 

2. The above excesses and minor excesses under sub-heads "E-
Suspense" (Rs. 4,923) and 'G-Miscellaneous' (Rs. 2,137) were partly 
counterbalanced by savings under group sub-heads 'B-Silver Re-
finery' (Rs. 64,225), "F-Grants-in-aid, C<>ntributions, etc." (Rs. 43) 
and "H-Charges in England" (Rs. 16;000), leaving a net excess of 
Rs. 2,90,412 which needs to be regularised. 

3. The final requirements intimated by the Mint Masters in 
March, 1972 exceeded the sanctioned provision by Rs. 9,41,100. They 
were accordingly advised by telegram to restrict the expenditure to 
the amount of the Revised estimates and avoid the excess. The ex-
penditure of the Alipore and Hyderabad Mints, however, exceeded. 
the final grants for those Mints. The desirability of invariably 
restricting the expenditure to the amount of the sanctioned provi-
sion is again being impressed on the Mint Masters. 

4. In view of the explanation above, the excess of Rs. 2,90,412 
which constitutes only 0.58 per cent of the final grant may kindly 
be recommended for regularisation by Parliament und.er Article 
115 of the Constitution.: • . ' ____ .... :.I _~~ _~_.~ 

'5. The Note has been vetted by Audit. 



r .. APPENDIX II 

MINISTRY OF FINANCE (VITTA MANTRALAYA) 

Department of Economic Affairs (Arthik Karya Vibhag) 

Note for regularisatiOn of excess in respect oj Grant No. "24-Other 
Revenue Expenditure of the Ministry of Finance" (Voted) as dis­
closed in the Appropriation Accounts (Civil) for 1971-72. 

Original Grant : Rs. 32,26,34,000 
f, ..... I Supplementary Grant : • Rs. 19,03>48,000 ,. ..... 

Final Grant : . · Rs. 51,29,82,000 

Actual Expen.iiture Rs. 52,50,08,693 

Excess <+) · Rs. 1,20,26,693 

The original grant of Rs. 32,26,34,000 was augmented by 
Rs. 19,03,48,000 by obtaining Supplementary Grants during the year 
1971-72. Against the final Grant of Rs. 51,29,82,000, the actual ex-
penditure, however, amounted to Rs. 52,50,08,693 leaving an un-
covered excess of Rs. 1,20,26,693. 

2. The excess is the net result of excesses and savings under the 
various sub-heads of the Grant and occurred mainly under the sub-
heads B-6 Loss or Gain by Exchange (Rs. 1,81,43,584), B-7(4)-
Corporation Tax Scheme (Rs. 1,27,16,747) and B, 14-Not Loss by 
exchange on remittance transactions (Rs. 3,00,33,704), partly counter-
balanced by savings chiefly under "B. 3(1)(3)-Development Assis-
tance to Qalar and other 'Th'ucial States", "B.5(7)(3)(1)-Payment 
towards Risks (Marine Hull~) Reinsurance Fund", "B.5(7) (6)-Inter-
est payments on Central Loans undrawn for 10 years", "B.7(3)-
Excise Duty Scheme", and "C-1-Compensation to Insurance under 
section 6 of the General Insurance (Emergency Provisions) Act, 
1971". The excesses under the above sub-heads occurred mainly 
due to the following reasons:-

(i) Sub-head B. 7(4)-Corporation Tax Scheme (Rs. +1,27,16,747) 

The Tax Credit Certificate (Corporation Tax) Scheme was intro-
duced with effect from 1st November, 1966, under the provisions of 
Section 289-ZB of the Income Tax Act, 1961 for enabling expansion 



47 

()f industry by companies engaged in specified industries and earn-
ing profits high~r than in the last year. Under this scheme any 
company which is engaged in the manufacture or production of 
any of the articles listed in the First Schedule to the Industries 
(Development and Regulation) Act, 1951 and is liable to income-tax 
and sur-tax, if any for anyone or more of the five assessment years 
from 1~67 to 1970-71 in excess of its liability to such tax for 
the 'base year' is entitled to a tax credit certificate for an amount 
equal to 20 per cent of the excess tax liability (subject to a limit 
~f 10 per cent of its aggregate liability to income-tax and sur-tax 
for the relevant year) for each one of such assessment years. A 
provision of Rs. 300 lakhs was made in the budget estimates 1971-72 
for the tax credit certificates granted and likely to be adjusted 
during the year. The payments for the first five months amounted 
to Rs. 290.32 lakhs. It was, therefore, considered that the provision 
of Rs. 300 lakhs would not be sufficient. Accordingly, a Supple-
mentary Grant of as. 4,15,49,000 was obtained in March 1972 batch 
of Supplementary Grants and as. 84,51,000 was transferred to this 
head by re-appropriation. The actual expenditure during the year, 
however, amounted to Rs. 9,27,16,747 leading to an excess of 
Rs. 1,27,16,747 under this sub-head. 

There are certain difficulties in the preparation of accurate esti-
mates. The amount of the tax credit certificate granted to a com-
pany under section 280ZB is to be adjusted against the income-
tax liability of the company existing on the date on which the 
certificate is produced before the Income-tax Officer, and the ba-
lance, if any, is to be allowed as refund. The adjustment or re-
fund is, however, limited to the amount spent by the company on 
its own for certain specified purposes within a period of three con-
secutive financial years commencing with the financial year rele-
vant to the assessment year for which the tax credit certificate is 
granted. The Income-tax Officer cannot forecast as to how many 
certificates will be presented in a particular year. Since the ad-
justment/refund is dependent on the amount spent by the company 
for certain specified purposes within a period of three years ant! 
also the production of the certificate before the Income-tax Officer, 
the payment under the scheme may not have a direct relationship 
with the assessments completed in a particualr part of the year. 
These factors are mainly responsible for the difference between 
final estimate and the actuals. Further it may be added that the 
tax: concession under section 280ZB of the Income-tax Act has cea-
sed to operate from the assessment year 1971-72 and as such it 
does not appear to be necessary to make any cnange in the law at 
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thJs stage to limit the period of validity of tax credit certificates 
as suggested by Public Accounts Committee in their 49th ReP9rt. 

(ii) (a) B6-Loss or Gain by Exchange: Rs. 1,81,43,584 

(b) B14-Not Loss by Exchange on Remittance Transactions: 
Rs. 3,00,33,704. 

According to the prescribed procedure, the rupee equivalent of 
the Government transactions outside India are booked in the ac-
counts at the parity rate of exchange; the difference between the 
parity rates and the actual rates paid on remitting the mofteys 
from India are debited or credited to the Head "Loss or Gain by 
Exchange", as the case may be. A part of the loss or gain relating 
to the transactions of State Governments, commercial and other 
paying departments and Capital Heads, is transferred to the Heads 
concerned whereas the rest of the amount, representing the net 
gain or loss, remains finally a receipt or expenditure on revenue 
account under the Miscellaneous Head. By their very nature such 
losses or gains are apt to vary from time to time and cannot be 
estimated precisely in advance. The provision is normally regu-
lated on the basis of past and current trends. Accordingly, the pro-
vision on loss of exchange in respect of receipt and expenditure of 
civil departments (other than commercial and Capital Heads) was 
adopted on the available information, while for net loss by ex-
change on remittance transactions, no provision was made as no 
trend was discernible from the actuals of the previous years. As 
a result, however, of the adjustment mad~ by the Accounts Officer 
after th~ close of the year, but in the accounts of the year, 1971-72, 
there were losses which could not be anticipated. 

The procedure for the adjustments of these losses has been re-
viewed in consultation with the Comptroller & Auditor General 
and a reviSed procedure for adjustments of such losses which will 
facilitate better budgeting is proposed to be introduced with effect 
from 1974-75. 

3. In the circumstances explained above, the excess of Rs. 1,20,26,. 
693 in the grant may kindly be recommended for regularisation by 
Parliament under Article 115 of the Constitution of India. 

4. This Note has been vetted by Audit. 



APPENDIX m 
GOVERNMENT OF INDIA 

MINISTRY OF HEALTH AND FAMILY PLANNING 

(Department d Health) 

Note for the Pubijc Accounts Committee for regularisation of excess 
unq,er Grant "No. 12?-Oth,er Capital Outlay of the Minisu-y of 
HeeJlth and Family Planning" as disclosed in th~ Appropriation 
Accounts (Civil) fod 1971-72. 

Final Grant 

Actual Expenditur<; 

Excess 

Rs. 

Rs. 

-
2 I ,87,54,000 

25,06,74,592 

The actual expenditure under the Grant amounted to 
Rs. 25,06,74,592 against the final grant of Rs. 21,87,5~.OOO thereby 
causing an excess of Rs. 3,19,20,592 which needs to be regularised. 

2. The excess occurred under the sub-heads 'A. 1 (I)-Depots' 
(Rs. 3,78,91,015), 'A. 1 (4) -Clearance and handling of International 
Stores' (Rs. 51,056), 'A. 2-Material and equipment un~r TeA Pro-
gramme' (Rs. 1,136) and 'A. 6-Material and equipment under USAID 
Programme' (Rs. 1,66,36,056). The details thereof and the reasons 
therefor are explained below:-

A. l(l)-Depots (+) Rs. 3,78,91,I015:-The excess occurred mainly 
under Material Purchases (Rs. 3,62,15,139). 1971-72 was a very 
unusual yea.r for the Medical Store Depots which had to additionally 
cater to the needs of 10 million refugees who poured into India from 
Bangladesh. For distribution of stores in the Eastern region where 
the refugees had concentrated, apart from the two regular depots 
at Calcutta and Gauhati, four sub-depots were opened at Duberi, 
Tu'ra, Karamganj and Agartala. In the wake of the deterioration of 
relations with Pakistan and the threat of a conflict, two emergency 
sub-depots were opened at Delhi and Udhampur. The situation cal-
led for procurement of supplies on a massive scale for Civil Defence 
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purposes and for building up of emergency reserves. Besides, the 
various State Governments having provided additional funds to the 
Primary Health Centres to buy their requirements, matching inven-
tories had to be built up at the depots to improve the percentage of 
compliance of the demands. There was also unusual huge booking 
of expenditure towards the close of tlie year. All these factors re-
~ulted in the exc~ under 'Material Purchases'. 

A small excess of Rs. 17,77,106 under 'Miscellaneous expenses' was 
mainly due to emergency supplies to Bangladesh refugees, more fees 
paid to laboratories for testing, more transportation and handling 
expenses for movement of stores to the sub-depots at Agaratala, 
Duberi, etc. and more expenditure incurred by the Central Public. 
Works Department on maintenance of buildings at Bombay. 

The additional funds to meet the above requirements could not be 
provided by seeking a supplementary grant as the quantification of 
the requirements was not possible at that stage. Besides, some sav-
ings were anticipated under other sub-heads within the Grant which 
-did not materialise fully. 

A. 1 (4) -Clearance and handling of International stores (+) 
Rs. 51,056: 

The small excess was due to more expenditure on clearance and 
handling of international stores as more consignments from interna-
tional sources were received than anticipated. 

A. 2-MateriaL and equipment under TCA Programme ( + ) 
Rs. 1,136:-

No provision had been made for expenditure under this sub-head 
and the excess is due to an unanticipated adjustment made by the 
Accounts Officer. 
A. 6-Material and equipment under USAID Programme ( + ) 

Rs. 1,66,36,056:-

The excess was due to adjustment of customs duty paid on import 
of DDT (Rs. 90,33 lakhs). No proviSion had been made in the final 
grant for payment of customs duty as the question of obtaining exem-
ption from payment of customs duty was under consideration in 
consultation with the Ministry of Finance. The Ministry of Finance, 
however, agreed to exempt import of DDT 75 per cent from the levy 
of customs duty with effect from 25th March, 1972 only and not re-
trospectively. A further excess of Rs. 76.03 lakhs was due to import 
of DDT under USAID Loan Agreement and from USSR through the 
State Trading Corporation which could not be provided for in the 
budget. ' -.~ f",<o!!" :~. , __ r _. . 
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3. The .above ex.esses of Rs. 5,45,79,263 were off set by savings to 
"the extent of Rs. 2,26,58,671 mainly undet sub-heads 'A. 4-Bulk pur-
<chase of material and eqliipment for the intensiftc.ti~ of Malaria 
.Eradication Programme (Rs. 106.62 lakhs), 'A. 8-Bulk purchase of 
.contraceptives and equipment for intensification of Family Planning 
Programme (Rs. 50.57 lakhs), A. 12-Bulk purchase of Material and 
Equipment for National Small Pox Eradication Programme (Rs. 35 
lakhs), 'A. lO-Cost of equipment supplied by UNICEF (Rs. 7 lakhs) 
and 'A. 11-Bulk purchase of material and equipment for National 
Trachoma Programme (Rs. 4 lakhs) leaving a net excess of Rs . 
. 3,19,20,592 under the Grant which needs to be regularised. 

4. In view of the circumstances explained above, the excess of 
Rs. 3,19,20,592 under the Grant may kindly be recommended for re-
.gularisation by Parliament under Article 115 of the Constitution. 

5. The note has been seen by Audit. 



APPENl>.~ IV 

MINISTRY OF HOME AFFAIRS 

Note fOT the Public Accounts C()mmittee for 'regula.risation of the 
excess in respect of Grant No. 41-Police (Voted) as disclQsed in 
the Appropriation Accounts (CiviZ) fOT 1971-72.· 

Original Grant 

(Rs.) 

Supplementary 
Grant 
(Rs.) 

14,21,66,000 

Final 
Grant 
(R,s.) 

------_._-
Actual 

E~penditure 
(Rs.) 

Excess 

(Rs.) 

1,89,04,053 

2. The original provision of Rs. 77,67.37 lakhs under the Grant was 
augmented by obtaining a supplementary grant of Rs. 1421.66 lakhs 
in March, 1972. The actual expenditure, however, amounted to 
Rs. 93,78,07,053 leaving an uncovered exceiS of Rs. 189,04,053 under 
the Grant. The excess was the net result of excesses and savings 
under various sub-heads of the Grant and occurred mainly under 
group sub-head "D. I-Directorate General of Border Security Force'" 
(Rs. 252,80,398). The reasons for the excess are explained below: 

Group Sub-Head 

D. I-Directorate General of Border Security 

(In lakhs of Rupees) 

Final 
Grant 

Actual Excess 
Expendi-
ture 

Force . 3996· 19 4248·99 

The original Budget included a. provision of Rs. 3532.74 lakhs under 
this group sub-head against which the Revised Estimates had been 
placed at Rs. 3987.66 lakhs. A supplementary grant of Rs. 452.31 
lakhs was obtained under this group sub-head in March, 1972 on the 
basis of eight monthly estimates and the balance of Rs. 2.61 lakhs was 
left to be covered by anticipated savings within the Grant. The final 
requirement under the group sub-head was estimated at Rs. 4012.05 
lakhs on the basis of ten monthly estimates. An additional amount. 
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of Rs. 11.14 lakhs only could however, be provided by re-appropria-
tion out of savings within the Grant. The actual expenditure under 
the group sub-head amounted toRs. 4MB.99 lakheagainlt thQ final 
grant of Rs. 3996.19 lakhs resulting in an eXC8M of Rs. 252.80 lakhs. 
The excess we. due to the following r88Sons:-

(i) Adjustment of arrear debits on account of railway war-
rants in respect of leave travel concession (Rs. 21 lakhs); 

(ii) Sudden increase in expenditure, following th~ Indo-Pak 
conflict in December, 1971, on 

(a) moveIi1ent of troops and other contingent expenditure 
(Rs. 74 lakhs) 

(b) railway credit notes and purchas~ and hire of communica-
tion equipment (Rs. 41 lakhs); 

(c) purchase of arms and ammunition from Defence authori-
ties (&.110 lakhs); and 

(d) supply of army scale of ration to mode Border Security 
Force Battalions under Army Control for operational n~eds 
(Rs. 7 lakhs). 

As the conflict took place at the end of the year, the full extent of 
-the increase in expenditure could not be visualised and provided for 
before the close of the financial year. The increased expenditure 
was mainly adjusted through book adjustments after the close of the 
year as debits em these account were received late from the supplying 
departments i.e. Railwa.ys, Defence and Posts and Telegraphs, etc. 

3. The above mentioned excess and minor excesses under other 
sub-heads were partly offset by savings under various other sub-
heads leaving a net excess of Rs. 1,89,04,053 in the Grant which needs 
to be regularised. 

4. In the circumstances explained above, it is requested that the 
>excess of Rs. 1,89,04,053 may kindly be recommended for regularisa-
;lion by Parliament under Article 115 of the Constitution. 

Tl1e note has been vetted by audit. 



APPENDIX V .•. I 

GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAmS 

Note for the Public Accounts Committee fOT regularisation of exce8~ 
over the 'voted' section of grant "No 46-Delhi" as disclosed in the­
Approp'riation Accounts (Civil) for 1971-72. 

Original . 

Supplementary. Grant 

Final Grant 

Actual expenditure 

Excess . 

Rs. 

2,12,25,000 

6I,69,5~,000 

62,66,27,441 

The originaJ. Grant of Rs. 5957.27 lakhs was augmented by obtain-
inga supplementary grant of Rs. 212.25 lakhs in March, 1972. The' 
actual expenditure, however, amounted to Rs. 62,66,27,441 against th~ 
final grant of Rs. 6169.52 lakhs leaving an uncovered ~xcess of: 
Rs. 96,75,441 which needs to be regularised. 

2. The excess of Rs. 96,75,441 was the net result of excesses and? 
savings under various sub-heads of the Grant and occurred mainly 
under the following sub-heads for the reasons explained ther"" 
against: 

(i) B.4-Police: 
B4(z)-District Executive Force 
B.4(zX2)-Lines Unit 
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Final 
Grant 

Rs. 

Actual Excess 
Expendi-
ture 

Rs. Rs. 

1,30,82,800 1,36,01,155 5,18,355 
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Adjustment of book debit vouchers of the previous year for 
clothing articles. 

(ii) C.1 (2) 1-GovernmentSecondary~-
Schools: 8,62,44,500 8,78,27,729 15,83,229 

Under assessment of final requirements by the Higher Secondary 
and Middle Schools (about 630). The institutions have been advised 
to correctly estimate their requirements in future. 

(iii) C.I(5)(3)-Tcchnical Institutions: 8,16,864 

Larger purchases of tools and equipment for new schemes than 
anticipated; incurring of expenditure on "B" Form Courses; payment 
of arrears of rent; establishment of M.L.T. Laboratory at Women 
Polytechnic in the interest of training; and more expenditure on 
sundry items of contingencies partly counterbala.nced by savings due-
to vacancies and lesser payments of scholarships to students. 

(iv) C.I(6)-General: 
C.I(6)(5)-Miscel1aneous 
C.I(6)(5Xi)-Schemes to be im-
plemented under the Fourth 
FONt Five Year Plan 2,29,24,000 2,36,95,161 7,71,161 

The excess is due to th(! implementation of the plan schemes of' 
General Education in conformity with the Plan Outlay. The bud-
getary adjustment, however, could not be made by the Education 
Department due to non reconciliation of accounts with the Audit 
Office. An additional staff has since Deen sanctioned for the recon--
ciliation of accounts to avoid such a situation in future. 

(v) C.2(2)(I)-Irwin Hospital 1,52,65,000 10,72,115 

Drawal of salary by doctors for which no prOVISIOn was made;. 
receipt of more claims for travelling expenses than anticipated; larger-
purchases of medicines and eqUipment follOWing the emergency; 
adjustment of book debit vouchers of the previous year; and increa&e· 
in expenditure on equipment, telephones, electricity and water 
charges and diet, etc. 

(vi) C.2(4)-Medical Colleges and 
Schools . 

Due to adjustment of old book debit bills aggregating Rs. 81,293: 
partly counterbalanced by savings because of vacancies and economy 
in travelling expenses. 

(vii) C.3 (l)-Granta for Public 
.. '-, r Health: purposes; 

." .. ~- .. ' - ,. 

:.;.. :!t:~:..~~'~ _._,._~~-.~ ... -:;.~~.-~; 



C.3(1) (l)-Natiomil Malaria 
Eradication Pro-
gramme: 

C.3(1) (1) (l)---'-Material and 
equipme·nt under 
U. S. A. I. D. pro-

, gramme: 
99,600 7,73.005 6,63,505 

Supply of more materials and equipment for the National Malaria 
Eradication Programme based on actual requirements. 

'viii) C.4-F~y Planning : 
C.4(7)-Other Sern~ and Sup- . 
plies 9,14,000 u,16,zZ5 

Receipt of debits for an amount greater than anticipated in respect 
of supply of conventiona.l contraceptives. . 

(ix) B.I-Public Works: 
E.I(2)-Repairs . 
E.I(2)(I)-Buildings 62,00,000 86,SI,1I9 

(a) Inevitable payment of taxes to the Delhi Municipal Cor-
poration for which the bills were received after finalisation 
of the final requirements (Rs. 7,10,1(00) 

(b) Emergent need for the maintenance of air conditioning 
plants of important hospitals (Rs. 98,000) 

(c) Additional expendiwre on Civil Defence works because of 
the emergency fRs. 20,0(0) 

.(d) Essential repairs undertaken in the end of Febrl1ary, 1972 
after lifting of the ban imposed during the emergency of 
annual repairs (Rs. 7,05,473) 

(e) Erroneous adjustment of expenditure of Rs. 9,17,6415 per-
tainingto sub-head "E. 1 (2)-Compensation" under this 
sUb-he!ld 

{x) E. r(s)-Grants-in-aid, Contributions 
etc. : 
E.I(S)(I)-Original Works 7S,00,000 83,.53,744 8,S3,744 

Construction of approache!l for the road bridge near 'c' Power 
Station (Rs. 4;83,424) and due to booking of an amount of :as. ~,73,~20 
wrongly to thi!l head by audit office. The amount of Rs. 3,'Z3,320 per-
1~n~ to G~ant-in-ai~. giv~n .by the C.P.W.D. to the Lady Harding 
1J.rMical 'College, After ~l'uanrg thIs amount hm the actual ex-
penditure, theft'eXt exc~ ~ thfi \teal! win be •. 4,10;424 arid in 
the Grant No. 46-Delhi as a whole be Rs. 93,OB,.m; 

(xi) E.l(6)(I)-Otlaer SuapeIIIe Ac:co" 
.. E.I(6XI)(I)-~ . • 
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More purchases of materials for the execution/completion of 
works. 

3. The above excesses amounting to 'Its. 1,34,28,298 and minor 
excesses under other su~heads were partiy counter-balanced by 
savings under the ftP)ai~g .w-he~ Qf the Grant leaving a net 
excess 01 Rs. 96,75,441 V{hi~ needs to be feg~~d~. 

4. In view of the circum.st/iinces expla.ined ~bove, .th~ py,erall 
excess of Rs. 96,75,441 which constitutes only 1.57 per cent ofl~e 
final grant may kindly be recommended for !egu~tiQp..l?J 

Parliament under Article 115 of the Constitution . 

. Thf,'! revised note is being sent to Audit for vettini. 



APPENDIX VI 
~ol'INDlA 

MINISTRY OF HOME AFFAIRS 
Note for the Public Accounts Committee for regularisation of excesS' 

under 'Voted' section of Grant "No. 4~Tribal Areas" as disclosed 
in the Appropriation Accounts (Civil) fOT 1971-72. 

0,;"", No. 49-Tribal Areas : 
Original Grant 
Supplementary Grant 

Final Grant " 
Act\Ial Expenditure 
Bxc:eel 

Rs." 
28,14.53,000 

1,65,86,000 

29,80,39,000 
32,15,77,976 

2,35,38,976 

2. The Original Grant of Rs. 2814.53 lakhs was augmented by 
obtaining a supplementary grant of Rs. 165.86 lakhs in March, 1972. 
The actual expenditure, however, amounted to Rs. 32,15,77,97 against 
the final grant of Rs. 29,80,39,000 leaving an uncovered excess of 
Rs. 2,35,38,976 which needs to be regularised. 

3. The overall excess of Rs. 2,35,38,976 was the net result of ex-
cesses and savings under various sub-heads in the Grant and occur-
red mainly under the following sub-heads:-

(i) A.I.-General Administration : 
A.I(2)(I)-General Establishment 

(i i: A.2(1)(I)-Assam Rifles 
(iii) B.I-Education : 

B.I(I)-General : 
B.I(I)(I)-Miscellaneous 

(iv) B.2-Medical : 
B.2(I)-Miscellaneous 

(v) B.3(1)(I)-National Malaria EIadication Programme 
(vi) D.I. -Public Works : 

D.I.(I)(I)-Original Worb : 
D.I(I)(I)(2)-Minor Works . 

(vii) D.I(4)-Tools and Plant: 
D.I(4)(I)-New Supplies, Repairs, etc. 

(viii) D.I(6)-Suspense : 
D.I(6)(I)-Stock : 

D.I\6)(I)(I)-Cbarges 
(m) D.I(6)(2)-Other Suspense Accounts 

D.I(6J (2)(I)-Cbarges . . 
(lI) E.I-Forest : 

E.I(3)-EstablisbmcDt 
(lEi) E.2(2)-MiacIellaDeous ad Unforeseen charsa : 

E.2(2)(2)-Other items 

·58 

(Rs. Jakhs) 

29· 13 
us· 38 

12·47 

7· 19 

17·99 

20·55 

u·68 

. , 



4. The reasons for the excesses are briefly explained below: 

A. 1 (2) (I)-Establishment Charges (Ra. 29: 13 lakhs): 

Payment of arrears of additional dearness allowance and further 
interim relief (Rs. 12.27 lakhs) and (ii) intensive tours in remote 
localities and porterage and transport chargE¥: in connection with the 
implementation of the crash programme, developmental plans and 
census work (Rs. 16.84 lakhs). 

A. 2 (1) (I)-Assam Rifles (Rs. 125.38 lakhs): 

(i) Establishment charges (Rs. 17.86 lakhs): Adjustment of fluc-
tuating allowances such as field allowance and ration mon«>y, etc. in 
the running ledger accounts of the Assam Rifles personnel at the fag 
end of the year on entitlement basis-no prior intimation for :Daking 
necessary provision of funds was received from the Defence Accounts 
Officers; and appointment of doctors aga.illlllt vacant posts in January-
February, 1972 following the emergency for which no provision could 
be made in the final estimates; 

(ii) Interim relief-payment of further interim relief (Rs. 1.86 
lakhs) ; 

(iii) Travelling expenses (Rs. 1.60 lakhs)-Shifting of headquar-
ter of Mizoram Range from Silchar to Aijal and again back to 
SHchar; deployment of Assam Rifles Units in Nagaland and Mizoram 
and recalling of officers/personnel from leave during the Indo-Pak 
conflict; 

(iv) Arms and Ammunition (Rs. 28.66Iakhs) Adjustment in March 
final accounts of book debits, including those for liabilities of past 
years, for which no prior intimation had been received; 

(v) Purchase and maintenance of mechanical transport (Rs. 14.86 
lakhs): Unanticipated receipt of vehicles indented earlier and ad-
justment of their cost during the later part of the year when provision 
of funds was not possible; increased expenditure on repairs of vehi-
cles and on petrol, oil and lubricants on account of the situation creat-
ed by the Indo-Pak conflict; 

(vi) Stores and EqUipment (Rs. 5.23 lakhs): Purchase of signal-
ling equipment and repairs of old sets for meeting the situ~tion creat-
ed by the Indo-Pak conflict. 

(vii) Rations (Rs. 50.44 lakhs): Unanticipated adjustment of book 
debits relating to 1969-70 and 1970-71 in respect of commodities re-
ceived through Defence Seniees. Even though aliabillty yegistat' is 
beiag maintained to watch the progress of adjustments of past liabi-
Uties and make provision therefor, -it has been notieed that debita. 



• 
for all a~tWt,eq billsat:e not rai~ladju,s.ted.,duting tp.e y~ar of ac~p­
tance resulting in lapSe· of fundS if provided in full, In the absence 
-of complete information from the·Defence Accounts- Officers regard-
ing t1wamounts of book debits that were to be raised during the year 
1971-72, the provision in the B4dget was limited to the forese!lble 
adjustme~ts of bills during that year, The a4ju&tment of more de-
bits than anticipated resulted in the excess, The increase in tr~s­
portation cost, the requirements on which account could not be asses-
-sed accurately, also contributed to the excess, 

B. 1 (1) (I)-Miscellaneous (Rs, 12'47 lakhs): 

Payment of arrears of additional dearness allowance and further 
interim relief; unanticipated filling up of vacant posts of teachers for 
the upgraded Higher Secondary Schools; gr.ant of higher pay scales 
of passed out senior basic and junior basic training teachers, 

B. 2 (1) -Miscellaneous (Rs, 6' 89 lakhs) : 

Payment of arrears of additional dearness allowance, further in-
terim relief and children's education allowance; tours for implemen-
tation of various schemes and collection of statistics in LOnnection 
with the census operations; 

B, 3(1) (1)-National Malaria Eradication Programme 
(Rs, 6,85 lakhs): 

Payment of arrears of additional dearness allowance and children's 
education allowance; more expenditure on labour, porters and main-
tenance of vehicles required for spraying operations, 

D. 1 (1) (1) (2)-Minor Works (Rs, 7.19 lak'¥): 

Emergent construction of temporary accommO(iation required for 
the staff posted in remote areas. 

D. 1 (4) (1)-New Supplies, Repairs; etc. (Rs. 8.04: lakhs): 

Procurement of vehicles urgently required by the Engineering 
Department in connection with the construction works. 

D. 1 (6) (1) (l)-Charges (Rs. 58:30 lakhs): 

The excess mainly represents the value of book transfer of stock 
from one Public Works Divis.ion. to another. In accordance witb the 
gross system of budgettlng, the division getting the charges ot a ~ub­
division has to a4just the value of all atecks held intbeaub-divisioR 
:against i~ budget grant wlWe the credit in tile accounts of the DWi-
son from whose obaFge the sub-dimioD is taII!aR out is ...tjUSl&etl unMr 



"~~its"'. Tht·1'*dk of W ~eii undfi' • Sli~head 
.da ~ COOli~ by a· CO~ridb.tl' ibC! ..... · ifi .~ 
rit!S'. Besidt!lB the above transfer of SWCl, inde.ta.t matletialil ~ 
.. 110 reteififd Much _lief U4an atrticipattld ana at • teiNlt ~uatt­
fUnds therefbr could bOt be provi~. 

D, 1 (6) (2) (1)-Chcir~8 (Rs. 17~99 lakhs): 

Adjustm~ts under 'Works Miscellan~us centr.l1 Memoi'by ~ 
AcCOuntant General at the fag end bf the year with the reult fhltt 
necessary funch; therefor eouli riot b~ pi'ovideo. 

I. 1(2)-Est4blishtnem (Rs. 20: 55 lakM): 

(i) Implementation of forest resources of survey Division scheme; 

(ii) Payment of increased share to the Aungs of Narnsang and 
Bordoria. The 'Aungs' are tribal chiefs who hold an agreement with 
the Government to receive share of revenue accruing from forests 
owned by them and worked by Government; 

(iii) Expenditure on boundary demarcation 1:-etween Assam and 
Arunachal Pradesh; 

(iv) Increased activities of the Department and opening of new 
Forest Divisions for execution of forest schemes; 

(v) Payment of arre~s of additional dearness allowance, further 
interim relief and childrens' education allowance; and 

(vi) Tours undertaken for tapping forest resources and also ~or 
execution of various schemes. 

The expenditure on the above items could not be foreseen at the 
estimate stage and adequate funds therefor could not accordingly be 
provided. 

E. 2 (2)-Other Items (Rs. 22.68 lakhs): 

(i) Unexpected adjustment of debits in respect of Air freight 
charges and communication flight pertaining to previous years for 
which no provision could be made as the debits on this account were 
not anticipated from the Defence Accounts Officers. 

(ii) Replacement of Dakota. Air Craft by Caribou with higher 
carrying capacity with the resultant increase in aix tonnage and 
freight charges. The increased air tonnage achieved by the Caribou 
air craft could not be anticipated and hence adequate proviSion there-
for could not be made. 
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(ill) Replacement of'existine supply dropping eqUlP'llt!nts and 
P'lCking.materials us~ by Dakota aircraft consequent upon the taking. 
over of .. the air dropping operations by the Caribou, aircrafts. The 

.. additiQll81 provisiOQS for the new equipments and materials proeured 
from the Defence services and other manufacturers could DOt 'be anti-
cipa.ted and provided for. The rates of supply dropping equipments 
are generally variable and depend on the manufacturing cost. In most 
,!ases. the ordnanc~ factories raise debits proYisioI).ally and later on 
raise additional debits on the basis of actual cost. These variations 
in rates could not be anticipated and provided for. 

5. The above excesses aggregating Rs. 315.47 lakhs and minor- ~x­
cesses under other sub-heads were partly counterbalanced by savings 
under the rema.ining sub-heads leaVing a net excess of Rs. 2,35,38,976 
in the Grant which needs to be regul?rised. 

6. In view of the circumstances explained in para 4 above, the 
overall excess of Rs. 2,35,38,976 may kindly be recommended for re-
gularisation by Parliament under Article 115 of the Constitution of 
India. 

The note ha-s been vetted by Audit. 
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MINISTRY OF HOME AFFAIRS 
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If ate fo~ the J>.ublic A~ounts Committee for regularisatitm 0/ ex"ss IIIIIler. -Grllllt .. ND. ,,1-
.c-MUforam as discobed In the ApproPriation Accounts (Civil for 1971-7~). .' 

i' 

Final Grant Actual Excess'. 
Expenditure 

l .. 

Rs. Rs. RI. 

140,43,000 IS9,03,16~ I8,60,I6~ 

.~ ... 

Mizo District, formerly a part of Assam, became a Union Terri_J ' 

tory with the name "Mizoram" with effect from 21st January, 1972 
under Section 6 of the North-Eastern Areas (Re-organisation) Act, 
1971. A Presidential order had been issued under Section 44(5) of 
the said Act authorising an expenditure not exceeding Rs. 234.89 
lakhs (For Revenue, Capital and Loans and Advances) from the 
Consolidated Fund of India for the period from 21st January to 31st 
March, 1972 for administration of the affairs of Mizoram pending 
sanction of the expenditure by Parliament. This included Rs. 157.62 
lakhs on Revenue Account. It was later estimated that a provision 
of Rs. 140.43 lakhs would be required to meet the expenditure during 
the above period and a supplementary grant of Rs. 140.43 lakhs was 
accordingly obtained under the new Grant "51-A-Mizoram" in March, 
1972. The actual expenditure, however, amounted to Rs. 1,59,03,162 
thereby causing an excess of Rs. 18,60,162 which needs to be regu-' 
larised. 

2. The estimates furnished by the Union Territory Administration 
welle based by and large, on the Mizo District Budget of the previous 
year which had been approved by the Government of Assam. These 
did not project the actual requirements of the Administration and 
the provision could thus be made on an ad-hoc basil. 
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3. The excesses occurred under sub-heads, "C. ·3-Pub1ic Health'" 
<BL 8.72 lakhs); "D. l-PublkWorks" (Rs. 4.09 lakhs) and "E. 1-
1'ImiDe Relief" (Rs. 28.76lakh$}and . th~ reasons therefor are -ex-
. plaiDed' below: 

(i) C. ~Public HtMUh <+&. 8,72,52l) 

'rI* ~s :had beeu.tted ~se of a confusion about the head 
of account to which expenditure on the establishment of the Execu-
tiYe. Engineer, Public Health 8lfd Engineering and Emergency Wafer 
Supply Scheme was 'Wt be boomee, as the latter scheme was actually 
being implemented by the Public Works Department. In the mean-
while, the life of the town depended upon the continued execution of 
the Emel'gency Water Supply Scheme and making running payment 
to the contracted carriers of water. By the time the confusion was 
sorted. out, the financial year had run out and the expenditure had 
already been incurred. In the special circumstances, the excess 
eould not be foreseen earlier and provided for. 

(ii) D. I-Public WorkB (+Rs. 4,09,210) 

The excess was due to the inability of the new Union Territory 
10 correctly estimate the requirement of funds as they were depen-
dent on the Heads of Departments in Shillong for such matters be-
fore the formation of the Union Territory. 

(iii) E. I-Famine Relief (+Rs. 28,76,(00) 

Following the famine of 1961, dislocation of agricultural economy 
since disturbances. of 1966 and subsequent regrouping of Mizo vil-
lages, relief was provided in various forms by the erstwhile Govt. 
of Assam. Due to the cyclone in October, 1971, people failed to 
harvest their crop and the situation deteriorated further. The re-
lief measures had, therefore, to be increased after the constitution of 
the Union Territory by providing test relief and gratuitous relief 
to thousands of people covering about 2/3 of Mizoram. A total 
amount of Rs. 30.76 lakhs had to be sanctioned against an ad-hoc: 
budget provision of Rs. 2 lakhs only. The excess expenditure was 
inevitable and the magnitude of the relief measures could not be 
estimated accurately by the new Union Territory. 
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4. 'l'l*above excesses and minor excesses unGer· other sub-heads· 
in the Grant were partly oft-set by savings under other sub-heads, .. 
leaving a net excess of Rs: '}1!'6<%- Wlitehrequires to be regularised. 

5. In the circumstanceseltplained above, the excess of Rs. 18,60,16%: 
may kindly be recommended for regularisation by Parliament under 
Article 115 of tM Con8ttti1tien. 

fl. Th~ Note has been vetted by Audit. 
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< GOVEtUfMENT OF bmIA" .. 

MINISTRY OF HOME AFF AlRS, . 

Note jor the. Public Accounts Committee for regularisatima of e%CeSS &mderGf'ant" "No. 
126- Capital Outlay- if! Union TerritorUs and Tribal Areas" as disclosed in the Appro­
priation Accounts (Civil) fOT~ 1971-72. 

Original Supple- Total Grant Actual Excess 
Grant mentary I Appropria- Expenditure 

/Appro- Grant tion 
priation I Appropria-

tion 

Rs. Rs. Rs. Rs. Rs. 

Voted 25,79,28,000 2,49,93,000 28,29,21,000 29,86,46,472 1,57,25,472 

-Charged 2,09,00,000 1,50,10,000 3,59,10,000 3.59,26,799 16,799 

There were excesses both under the 'voted' and 'Charged' sections 
of the Grant. The original provisions of Rs. 2579.28 lakhs under the 
'voted' and Rs. 209 lakhs under the 'charged' sections were augment-
ed by obtaining supplementary grant/appropriation of Rs. 249.93 
lakhs and Rs. 150.10 lakhs respectively in March, 1972. The actual 
expenditure, however, amounted to Rs. 29,86,46,472 under the 'voted' 
and Rs 3,59,26,799 under the 'Charged' sections against the final grant/ 
appropriation of Rs. 28,29,21,000 and Rs. 3,59,10,000 respectively, 
leaving uncovered excesses of Rs. 1,57,25,472 and Rs. 16,799 under 
the respective sections which need to be regularised. 

2. The overall excesses of Rs. 1,57,25,472 and Rs. 16,799 were the 
net result of excesses and savings under various sub-heads in the 
Grant and occurred mainly under sub-heads 'E. I-Navigation, Em-
bankment and Drainage Works, E. (I)-Works' (Rs. 2,86,018) under 
the 'charged' section and sub-heads 'C. 2(1)-Contribution to the 
share capital of cooperative Societies' (Rs. 5,99,814); 'E. 1(1)-Works' 
(Rs. 3,68,711); 'F. I-Electricity Schemes' (Rs. 4,22,677); 'G. 1 (1)-
Housing' (Rs. 2,83,960); 'G. 1(2)-Other Civil Buildings' (Rs. 2,40,586); 
'G. 2(1)-Constructjon of other Roads' (Rs. 99,19,422); 'R. 1(2)-Other 
Civil Buildings' (Rs. 35,55,393); 'fl. 1(3)-Large Scale Acquisition 
:and Development of Land' (Rs. 3,83,5U); 'J. 2-Landing facilities for 
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constructi~n of~; 2(6~.Suspense tRs.7G;!1 •• M)~''\J:''~' 
and, Berthing faClhtie~ for Fisheries Craft' (RI .• ,75,044:); .'L. 2.~hips 
:for Inter-Island Sel'Vlee·L. 2(2)-U.T. Plan' (Rs. 4,58,D50);and"N.2-
~~eme~~ ~f Food-stuffs'· and other 'Commodities" (Rs .. · 12,Ob;'7UO) 
uDiter,the voted' section for the''reasons explained below:";" ',I ::( 

. . . : .. , i l·· : 

'Charged section' 
,.\ 

.. E. 1(1)-Works (Rs. 2,86,OI8)-Additional land compensation award. 
e~ by the Court which could not be anticipated and provided for. 

'Y oted section' 

C. '2 (I)-Contribution to the share capital of Cooperative Societies 
(Rs. 5,99,814). . . 

Wrong adjustment under this sub-heads of expenditure debitable 
to sub-head 'C. 2(2)' resulting in corresponding savings under that 
sub-head. 

E. 1 (I)-Works (Rs. 3,68,711) 

Accelerated progress of works. 

E. i-Electricity Schemes (Ks. 4,22,677) 

Taking up of over-head transmission lines and accelerated pro-
gress of Micro-hydel schemes in Arunachal Pradesh which could 
not be anticipated earlier (Rs. 5,57,351) partly counter-balanced by 
savings in the prov~sion for expenditure in other Territories. 

G. 1 (I)-Housing (Rs. 2,83,960) 

Acceleration of the building works in Andaman and Nicobar 
Islands to bring those to the desired level with a view to prevent the 
whole works being spoiled during the rainy season (Rs. 11,74,480) 
partly counterbalanced by savings in the provision for expenditure 
in other Territories. 

G. 1 (2) -Other Civil Building (Rs. 2,40,586) 

'Un-anticipated accelerated progress on buildings for the various 
Development Departments in Arunachal Pradesh (Rs. 4,26,837) 
partly counter-balanced by the shortf ... ll in expenditure in other 
Territories. ,_._ · .. 1'\ ',' . 
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. 'tJh~~ted 'a~eelerateci prop!18 on important reC·werb ill 
Jmmaeh.~ Pnidesh and onihe Great Aadamul Tnmk,. BoMinelud-
lng' the co~tion of embankmenlB, er~ 8BG 'Qridces 
·'IIlereon whidi had to be completed before the onset of the rains . 

•• 1 (2) -Othef' Civil Buildings (Rs. 35,55,398) 

Unanticipated payment of the cost of land for buil&i.nc works in 
. Delhi (&.27.45 lakhs); ,!rong adjustment of expenditure on the 
construction of Residential schools for blind children and Home f~ 
infirm and aged beggars in Delhi (Rs. 7.73 lakhs); ani payment for 
ihe extra steel obtained from the Central Stores Division for the 
Delhi High Court Building (Rs. 0.37 lakhs). 

If. 1 (3) -Lnrgt! S~aze Acquisition and Development of Land 
(Rs. 3,OS,52fJ). 

Accelerated progress of acquisition of land and its development. 

J. 2 (6)-Suspeme' (Rs. 70,26,414) 

Mis-classification of expenditure. 

J;3-Landing and Berthing facilities for Fish,eries Craft (Rs. 4,75,044) 

Increased tempo in works. 
L. 2 (2) -U.T. Plan (Rs. 4,58,950) 

Balance payment towards the cost of the touring vessel M.V. 
Tarnagli which was anticipated to be made during 1970-71. 

N. 2-Procurement of food stuffs and other commodities (R~. 12,00,769) 

Insufficient provision of funds for adjustment of establishment 
charges through· oversight. 

3. The above excesses aggregating Rs. 2,49,35,266 under the 
. 'voted' section and Rs. 2,86,018 under the 'charged' section and minor 
excesses under other sub-heads were partly <!ounterbaiLanced by 
savings under the remaining sub-heads in the Grant leaving net 
excess of Rs. 1,5725,472 under the 'voted' and Rs. 16,799 under the 
'charged' sections of the Grant which need to be regularised. 

4. In view of the circumstances explained above, the excesses of 
Rs. 1;57,25,472 under the 'Voted' and Rs. 16,799 under the 'charged' 
sections may kindly be recommended for regularisation by Parliament 

. under Artile 115 of the Constitution. 
The note has been sent to Audit for vetting. 



Go~ OF INDIA 

PEPMTMENT OF LABOUR AND EMPLOYMENT 

Note. for ~he Public Accoun~s Com"'itt~e for. regularisatit;m of E~cess over Not~d Gr.Qllt 
No. 64-Duector General, Mines Safety as dtsclosed in the A......" .. riaiion Accounts (Civil) 1971-7%· YY-Y' , 

FinalGnnt Actual 
Expenditure 

Excess 

----_. -------------------
Ra. lb. Rs. 

62,83,000 1,20,88S 

---------

The actual expenditure under the Grant amounted to Rs. 
·64,03,885 against the sanctioned provision of Rs. 62.83 lakhs result-
ing in an excess of Rs. 1,20,885 which needs to be regularised. The 
excess occurred mainly under group sub-heads "A. 1(1)(1)-Establish-
ments" and "A. 1(1)(4)-Strengthening of Director General. Mines 
Safety Organisations" due to the following reasons:-

(i) drawal of arrears of pay by certain officers and further 
interim relief sanctioned during the course of the year; 

(ii) abnormal increase in re-imbursement of medical expenses 
and overtime allowance; and 

(iii) adjustment of debits pertaining to the years 1966-67; 1969-
70 and 1970-71. 

2. The Director General, Mines Safety had proposed Revised 
estimates in excess of the sanctioned Budget provision of Rs. 62.83 
lakhs. In view of the dire need for economy, he was advised to 
manage the non-plan schemes within the sanctioned amount of Rs. 
61.83 lakhs for those schemes by suitably curtailing the non-essential 
expenses without in any way affecting the discharge of his normal 
obligation in the field of safety in mines and welfare and health of 
miners. The proposal to obtain an advance of Rs. 1.17lakhs from the 
Contingency Fund of India in March 1972 to meet the increased 
requirements was not accepted and the Director General, Mine. 



70 

Safety was again advised to manage the expenditure within the 
sanctioned provision. He was also advised to explore the possibility 
of having the adjustment of debits pertaining to the previous years 
postponed to the year 1972-73. The paramount necessity of invariably 
restricting the expenditure to the amQunt of the sanctioned provisions 
again being impressed on the Director General, Mines Safety. 

3. The excess under the above group sub-heads and the minor 
excess under group sub-head "A. 1(1) (3)-Barrier Survey Schemes in 
Coal Mines" was partly counter-balanced by savings under group 
sub-head "A. 1(1) (2)-Examinations" leaving a net excess ·of 
B.s. 1,20,885. 

4. In the circumstances explained above, the net excess of Rs. 
1,20,885, which constitutes 1.9 per cent of the sanctioned Grants, may 
be recommended for regularisation by Parliament in accordance 
with Article 115 of the Constitution of India. 

5. The note has been seen by Audit. 



.. ,. APPENDIX X 

GOVERNMENT OF INnIA 

MINISTRY OF LABOUR AND REHABILITATION 

(Department of Rehabilitation) 

Note fOT the Public Accounts Committee, for regularisation of excess 
under 'Voted' section of Grant "No. 6&-ExpenditurB on Dis­
placed Persons" as disclosed in the Approp1'iation Accounts 
(Civil) for 1971-72. 

Original ~rant 

Supplementary Grant 

Total Grant 

. Actual Expenditure 

Excess 

Rs. 

80,00,00,000 

1,21,57.45,000 

1,52,86,45,198 

31,29,00,199 

The Original C";rant of Rs. 4157.45 lakhs was augmented by ob-
taining a supplementary grant of Rs. 80 crores in August, 1971 for 
meeting the additional direct expenditure on 'Relief and resettlement 
of evacuees from BangIa Desh'. The actual expenditure, however, 
amounted to Rs. 152,86,45,198 leaving an excess of Rs. 31,29,00,198 
over the sanctioned provision which needs to be regularised. 

2. The excess was mainly due to the following reasons:-· 

(i) Adjustment of foreign aid gift articles of the value of Ro;. 
16,95,20,283 which would otherwise have been supplied directly to 
the State Governments but had to be routed through the Central 
Government accounts due to administrative difficulties in arranging 
dir~t supplies to the State Governments. There is a corresponding 
credit of Rs. 16,15,94,000 under "Recoveries". 

(ii) Un-anticipated debits of Rs. 7,65,31,824 raised by Civil and' 
Defence Accounts Officers on account of value of medical stores, etcr 

71 



72 

(iii) Post-budget decision to treat the tents and tarpaulins which 
were supplied to the State Governments [including the Union Terri-
tory (now State) of Tripura] of the value of Rs. 6,67,98,583 as pro-
perty of the Government of India· an4 adjust the cost thereof .. 
direct expenditure of th~ Qovernment of Ip:dia instead of grants-m-
aid to the State Governments. 

3. Having regard to the vast magnitude of the problems created 
by the influx of the evacuees, the numqer of 1¥l-predictable factors 
involved in the expenditure incurred by a number of departments 
and the coosiderable time lag in the receipt of expenditure fig.u.res 
from those departments, the excess expenditure could not be fore-
seen and provided for. 

4. In view of the circumstances explained above, the excess of 
'Rs. 31,29,00,198 over the sanctioned provision may kindly be recom-
mended for regularisation by Parliament under Article 115 of the 
.constitution. 

S. This note has been vetted by Audit. 



APPENDIX XI. 

GOVERNMENT OF INDIA 

MIN!STRY OF SHIPPING AND THANSPORT 
(Roads Wing) 

.. ., 

Note for the Public Accounts Committee for regularisation of exces,s 
un~er Grant "No. 74-Roads" as disclosed in the Appropriatiop 
Accounts (Civil) 1971-72. 

Sanctioned Actual Excess 
Grant I Appropri- Expenditure 

ation 

Rs. Rs. Rs. 

V'Jted 24,40,15,000 26,69,90,935 (+) 2,29,75,935 

Charged 10,000 63,824 (+) 53,824 
---. 

There was an excess both in the 'voted' and 'charged' sections of 
the Grant. The actual expenditure was Rs. 26,69,90,935 against the 
final grant of Rs. 24,40,15,000 in the 'voted' section and Rs. 63,824 
.against the fianl appropriation of Rs. 10,000 in the 'charged' section 
thereby causing excesses of Rs. 2,29,75,935 and Rs. 53,824 under the 
two sections respectively which need to be regularised. 

2. The overall excess of Rs. 2,29,75,935 in the 'voted' section was 
the net result of excesses and savings under the various sub-heads 
i.n the Grant. The excesses occurred ll.'lder the sub-heads 'A. 4(1)-
Maintenance of National Highways' (Rs. 2,58,03,297) 'A. 4(3)-Main-
tenance of Border Roads' (Rs. 91,313), 'A. 5(1)-Repairs' (Rs. 1,24,622), 
~A. 6-Payment of Capital expenditure on Grants for Development' 
(Rs. 76,812) and 'B. I-Original Works' (Rs. 13,709) as explained 
below: 

A. 4(1)-Maintenance of National Highways (Ks. 2,58,03,297) 

A provision of Rs. 1350 lakhs had been made in the Budget for 
1971-72 for maintenance of National Highways. A further amount 
of Its. 52.84 lakhs was re-appropriated to the sub-head out' of savings 
under other sub-heads in the Grant. Thus allotments aggregating 
.Rs. 1402.84 lakhs were made to the States for maintenance of National 
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Highways during 1971-72. The actual expenditure however, amount-
ed to Rs. 1660,87,297 revealing excesses aggregating Rs. 2,76,90,625 in 
certain States as shown below: 

Andhra Pradesh (Rs. 6,17,893), Assam (Rs. 92,52,503), Gujarat 
(Rs. 4,34,570), Haryana (Rs. 1,45,362), Himachal Pradesh (Rs. 
7,51,664), Madhya Pradesh (Rs. 9,63,785), Maharashtra (Rs. 1,29,128), 
Kerala (Rs. 1,11,842), Meghalaya (Rs. 16,424), Mysore (Rs. 60,419), 
Nagaland (Rs. 9,90,931), Manipur (Rs. 1,79,389), Punjab (Rs.4,96,7.23), 
Uttar Pradesh (Rs. 3,17,236), West Bengal (Rs. 52,86,188), Delhi 
(Rs. 5,260) and on account of Maintenance charges of Brahmaputra 
Bridge at Pandu (Rs. 79,31,308). 

As a result of savings amounting to Rs. 18,87,328 in other States 
and in the provision for maintenance charges of Farry Vessels at 
Pandu, the net excess was reduced to Rs. 2,58,03,297. This excess 
was mainly due to the fact that very heavy rains il..1 some of the 
States like Himachal Pradesh, Madhya Pradesh and Nagaland had 
caused extensive damage to the National Highways which conse-
quently required immediate attention. Heavy floods causing damage 
and requiring immediate action to keep the lines of communication 
open were one of the major contributory causes of the excess in West 
Bengal. The excess in case of Assam was due to the unprecedented 
movement of troops necessitated during the last Indo-Pak. conflict. 
In addition, there was also movement of large quantities of food to 
Baghmara requiring additional maintenance works. The heavy rains 
and floods had also been a ~ontributing factor. Since the excess in 
the case of Assam is unusually high the matter is being investigated 
separately and on knowing the results of that investigation the causes 
which lead to the excess will be looked into in greater detail to 
ensure that such situations do not recur in future. In States like 
Uttar Pradesh, Meghalaya, Mysore, etc. the total excess was a sum 
total of petty excesses spread over various Divisions of the State 
Public Works Departments. 

A. 4(3)-Maintenanc:e of Border Roads (Ks. 91,313) 

The small excess of Rs. 91,313 against the final grant of Rs. 219.M 
lakhs is petty and was mainly due to more expenditure on main-
tenance of Border Roads in West Bengal with a view to keep the 
!"oads through and save these from the monsoon damages. 
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A. 5(1)-Repairs (Rs. 1,24,622) 

The excess was due to adjustment of expenditure on Defence Ac-
counts Department estalishment under this sub-head instead of 
"A. 4 (3)". 

A. 6-Repayment of Capital expenditure on Grants for Development 
(Rs.76812) 

The excess was due to wrong adjustment(s) on account of errQl' 
in calculating the amount. 

B. I-Original Works (Ks. 13,709) 

The excess was due to re-adjustment of a minus debit previously 
booked under major head "52" instead of Major head "103". 

The above excesses of Rs. 2,61,09,753 were off set by savings of 
Rs. 31,33,818 under . other sub-heads leaving a net excess of 
Rs. 2,29,75,935 in the 'voted' section of the Grant which needs to be 
regularised. 

3. The actual expenditure in the 'charged' section was Rs. 63,824 
against the final Appropriation of Rs. 10,000 thereby resulting in aD 
excess of Rs. 53,824. The excess had occurred under sub-head 
"A. 2 (4)-Grants-in-aid, Contributions, etc." because of larger pay-
ment of compensation than anticipated in satisfaction of varioua 
award;; in land acquisition cases. The expenditure on the payment 
of awards is 'charged' on the Consolidated Fund of India under 
Article 112(3) (f) of the Constitution. The correct procedure in re-
gard to the incurring of 'charged' expenditure over and above the 
sanctioned appropriation has been brought to the notice of all con-
cerned to ensure that no expenditure in excess of the sanctioned ap-
propriation is incurred in future. A copy of the communication 
issued is enclosed. 

4. The sub-head 'Maintenance of National Highways' has been 
showing excesses over the years. The reasons. therefor are explain-
ed \lereafter. The road works under the administrative control of 
this Ministry are executed through the agency of the State Public 
Works Departments and the Central Public Works Department. Pro-
vision in the budget is made on the basis of estimates received from 
the various executing agencies. They in turn are guided by their 
subsidiary estab1ishment such as the Chief Engineers, Superintend-
ing Engineers, Divisional Engineers, etc., who are incharge of actual 
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execution of the works. The Government of India invariably im-
press upon the States the need for restricting the expenditure to the 
amounts of the allotments and this stipulation is also made in the 
letters sanctioning the allotment of funds. Several instructions have 
been issued to the States from time to time to discipline their ex-
penses. Some of the States have, however, failed to restrict the ex-
penditure to the allotments made to them, which, as explained in 
para 2 above, because unavoidable. The extra expenditure had to 
be incurred on inescapable repairs in order to keep the lines of com-
munications intact especially in view of un-anticipated movement of 
troops in certain sectors and unprecedented floods/rains during the 
financial year. 

As already explained above, the existing arrangements for execu-
tion of National Highway works, including their maintenance, 
through the agency of the State Governments are the major factor 
responsible for the absence of an effective control over expenditure 
against authorised grants. Since the executing staff is responsible 
to the State Governments and direct answerability to the Central 
Government is not there the financial control, to whatever extent 
possible, can only be exercised through the State Governments. The 
responsibility for the National Highways resting with the Central 
Government under the constitution the expenditure thereon is a Cen-
tral responsibility and the unauthorised/excess expenditure can not 
be made a direct responsibility of the State Governments. 

" In pursuance of the various recommendations of the Public 
~ccounts Committee in regard to the need for controlling the ex-
cesses in the expenditure on the maintenance and repairs of 
National Highways, the Central Government have taken a number 
of measures for a rigid control on the distribution of funds to the 
States and their utilisation by them for the construction, develop-
ment, maintenance and repairs of National Highways as well as for 
enforcing rigid regulatory control over" it. The various measures 
taken and the guidelines prescribed to streamline the procedure for" 
execution of the works on the National Highways are indicated 
below: 

(i) ClJose watch over the pace of expenditure. 

(a) In accordance with the existing instructions, the State Gov-
ernments are required to furnish monthly returns of "expenditure 
against the allotments sanctioned by the Govenunent of India. 
These returns are scheduled to be received by the 20th of the month 
following the one to which these" relate. On receipt of the" returns, 
these are examined in the Ministry and any tendency to exceed the 
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Sanctioned 'allotments is invariably brought to the notice of the State 
Goveimnents so as to check the probability of excess over the allot.~ 
ments made. In addition the States are also requested to locate the 
precise reasons for the excesses, fix responsibility for the defaulttl 
and take action against the defaulters, to prevent any recurrence. . 

(b) In case of States found to be irregular in the submission of 
the returns,· the matter is followed by the issue of regular remindeI'll 
impressing upon them the imperative need for the prompt submia-
sion of the monthly statements of expenditure. 

(ii) Allocation Of funds. 

In order to restrict the scope for excesses, funds are allocated not 
in lllmp sums but sub-head wise (e.g. ordinary repairs, renewals. 
special repairs, special crust repairs and flood damage repairs) and 
a watch is kept over the expenditure according to these sub-head-
wise allotm~nts. 

(iii) Us. of Regional Offices of the Ministry 1;}1' exercising control 
il7l the m4tter. 

The Ministry has at present six regional oftices in the country 
and Engineer Liaison Officers i1'1 all the States. An attempt is be-
ing made to also use them, to the extent feasible, for keeping a watch 
over the pace of expenditure and to check tendencies of unnece.-
sary increase in the expenditure beyond sanctioned allotments; 

(iv) The States have been requested to ensure intimation of the 
Division-wise allotments and sub-head wise and National Highway 
wise expenditure 'against those allotments to the Regional Officers I 
Engineer Liaison Officers and to the Ministry to enable them also to 
keep a watch on the progress of the expenditure and to take action 
in time, wherever necessary. 

(v) The State Accountants General have been requested to con-
sider the possibility of keeping 'a watch over the expenditure sub-
head wise and to reflect it division-wise in the quarterly expenditure 
returns sent by them to the Ministry so that it could provide a fur-
ther cheek to detect arty tendency towards exceeding the sancUoneci 
aDqtmertts and to facilitate suitable action being taken in the matter 
by the Ministry. 

(vi) AdditiOnttl Measures. 

Following the ieeommendatiofts of • 'l'eehnicaI Group .comprlsin, 
t:1e representatives of ftve StateS md. he8.ded by the Director General 
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(Road Development) specific norms have been laid down for the 
provision of maintenance grants under specified sub-head (ordinary 
lepairs, periodic renewals, restoration of floQd repairs,speclal re-
pairs etc.) and grants are now allocated. according· to these sub-
heads on the basis of the norms laid down by the Technical Group 
within the available funds and progress of expenditure is also wat-
ehed for each sub-head separately. This facilitates ,a much tighter 
eontrol over the expenditure and checks upon the tendeney to exceed 
the sanctioned allotments to a great extent The question of modi.:. 
fying these norms due to general increase in prices all round is 
under consideration at present 

(vii) Instructions have been issued to States to make arrange-
ments for a constant vigil by the State Chief Engineers to see that 
the monthly expenditure returns sub-head-wise and National High-
why-wise received by them from each Division are subjected to 
elose scrutiny at the Chief Engineer's level so that prompt and time-
ly action could be taken on the basis of the monthly returns to ar-
rest any likelihood or tendency towards excesses over sanctioned 
allotments. 

(viii) The States have been advised to approach the Central 
Government well in time and, in any case, by December at the 
latest, for more funds if rendered necessary and unaviodable after 
submission of the revised estimates for works like flood damage re-
pairs or any other unforeseen requirement duly supported by com-
plete justifications indicating the progress of expenditure till the 
stage of demand, the likely axpenditure during the remammg 
period of the year and explaining why the demand could not be in-
cluded in the revised estimates, so that the demand could be exa-
mined by the Government of India to secure, if admissible, a sup-
plementary grant\advance from the Contingency Fund of India to 
avoid unnecessary excesses. No expediture, is however, to be in-
curred in any case unless sanctioned by the Governmnt of India. 

(ix) The Chief Secretaries of State Governments have also been 
addressed in the matter with the indication that if the tendency to-
wards continued excesses over sanctioned grants is not checked, the 
Government of India may be driven to the painful necessity of con-
sidering measures for restricting the expenditure to actual expendi-
ture only as may be warranted on the merits of each case. As a 
result, further instructions have been issued by the State Govern-
ments to all concerned in the State Public Works Departments to 
tighten up the financial ~o~trol to see that the expenditure does 
:aot exceed the sanctioned allotments. 

oQo'. .. -
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It it hoped that as a result of all these measures the position 
'Wo~ldiI:p.prove in the yeara to come. The question of evolving a , 
-revised budgetary procedure to check the consistent excesses is also 
under consideration in c:onsul~tion with the Comptroller and A~­
QUor General. 

8. As explained in the para 2 above, the total exce~ of Rs. 
2,76,90,82!S were partly counter-balanced by savings under other sub-
heads of the Grant leaving a net exeess of Rs. 2,29,75,935 in the 
'"tOted' section of the Grant which may kindly be recommended for 
regularisation undeJ;' Article 115 of the Constitution. The recom-
mendation for regularisation of the excess of Rs. 53.824 in the 
·charged' section is also solicited. 

The note has been sent to Audit for vetting. 

GOVERNMENT OF INDIA 

MINISTRY OF SHIPPING & TRANSPORT 

(ROADS WING) 

Telegrams: 
'ROADIND' 

TRANSPORT BHAVAN 
No.1, PARLIAMENT STREET 

No. B-29 (25) 172 

To 

New Delhi-I, the 19th Sept., 1972. 

The Secretary to the Govt. of 
(all State/Union Territories), 
Public Works Departments 

SUEJECT: -ExpendituTe on a chaTged item without any budget 
pTovision. 

Sir, 

I am directed to say that the Public Accounts Committee in its 
49th Report (5th Lok Sabha) has tak.::n a very serious view of the 
~xpenditure being incurred on a 'charged' item without any budget 
provision .. In the case of National Highway~ and ~ther Central 
Sector Road WQ1'ks executed by"the State Pub,lic Works· Depart-
mentsl Central, Public Wo~ks Department! as agent. of the Gov-
ernm~nt of India. Several mstances have come to notlce in the past 
~herethe ag,::ncies have inco/,red < e?Cpenditure in satisfaction of 
Cotift Decrees/Arbitratioli'''Gfiarcltiwithout priOl," ianction of this 
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~inistry; . This: has resulted in excesse~~inthe cikrged portlqn of 
thegran~~, con,trolled by Roads ~ing of the Ministry and the Parlia~ 
ment had had to be approached to get the excess regularised:' The 
Parliament and the Public Accol.iIlts Committee have been vieWing 
this continuing impropriety with great concern. The proper course: 
for the States· etc. in such .cases is to approach this ¥inistry with 
such requirements well .in time so as to enable' this J.\iinistry to. 
obtain at least either a Supplementary Grant or .an advance from. 
the Contingency Fund .of India. . 

. 2. I ~to.request that nec~sary instr\lctions may kindly be issued 
to all concerned to take all possible ~teps· to aviod incurring of ex-
penditure on charged items without proper sanction/funds. A. soon 
as it is anticipated that expenditure· on account of Court Decrees/ 
Arbitration Awards against Central Government is unavoidable, 
this Ministry may be approached with full details of the case, as 
are usually called for by this Ministry, for funds being arranged. 
I am further to request that a copy of the instructions issued lIlay 
kindly be supplied to· this Ministry urgently. 

Yours faithfully, 

Sd/- R. C. JAIN 

U'ltder Secretary to the Govt. of India: 

Copy forwarded for information and necessary action to the 
Ministry of Works and Housing in so far as Central Sector Road 
Works executed by the C.P.W.D. are concerned. It is requested 
that the action taken in the matter may kindly be intimated to 
this Ministry urgently. 

Sdj- R C .• JAIN 

U,..de,. SecretaT'Y to the Govt. of IMU! 

Copy fonrardeC1 lor iJ'lfonaatiOll ed ftecessary actiOil to tU-
State Chief .,ineers/Pri.eipal l*Jiaeers eonceitMci. 

Sill- a. C. JAIK 

U ..... , ..... ." to the ~ ., I"*-
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Copy forwarded for information to all the Superintendin, 
Engineers/Engineer Liaison Officers. 

Sd/- R. C. JAIN 
Under Secretary to the Govt. of India 

for Director General (Road Development) 



APPENDIX XII 

MINISTRY OF STEEL AND MINES 

Note for the public accounts committee for reguZarisat1.on of excess 
under grant No. "78-Mtnistry of Steel and Mines" (1$ disclosed 
• the appropriation accounts (Civil) for 1971-72. 

Original Grant . 

Supplementary Grant 

Total Grant 

Actual Expenditure 

Excess . 

Rupees 

56,16,000 

60,32,000 

The original Grant of Rs. 56.16 lakhs (Rs. 27.43 lakbs for De-
partment of Steel and Rs. 28.73 lakhs for Department of Mines) was 
augmented by obtaining a supplementary grant of Rs. 4.16 lakhs 
(Rs. 2.46 lakhs for Department of Steel and Rs. 1.70 lakhs for De-
partment of Mines) in March, 1972. The actual expenditure, 
however, amounted to Rs. 60,44,930 (Rs. 30,53,663 for Department 
of Steel and Rs. 29,91,267 for Department of Mines) against the 
final grant of Rs. 60,32,000 (Rs. 29,89,000 for Department of Steel 
and Rs. 30,43,000 for Department of Mines), leaving a net excess of 
Rs. 12,930, which needs to be regularised. 

2. The excess of Rs. 12.,930 was the net result of an excess of 
Rs. 64,663 in the Department of Steel partly off set of savings of 
Rs. 51,733 under the Department of Mines and occurred mainly 
under sub-heads "A.l(I)-Establishment Charges" (Rs. 13,403): 
"A. 1 (3)-Travelling Expenses" .(Rs. 32,369); "A.l(4)-Other 
Charges" (Rs. 49,471); and "A.1(5)-Committee of Enquiry (Steel 
Transactions)" (Rs. 18,020) for the reasons indicated below:-

"A.l (I)-Establishment Cha.rges": The excess was due to filling 
up of certain vacant posts towards the close of the year contrary to 
earlier expectation and adjustment of more debits than anticipated 
Qn account of leave salary contribution. 
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"A.1 (3)-TraveUing Expenses": The excess was due to unanti-
eipated air journeys on tour undertaken by officers of the Depart-
ment during the latter half of the year. 

"A.1 (~)-O'her Charges": The excess was due to purchase of 
typewriters in February-March, 197Z and heavier payments of 
telephone bills than anticipated. 

tA.1 (5) ~ommittee of Enquiry (Steel Transactions)". The 
excess was due to continuance .of the posts sanctioned for the Com-
mittee beyond 31st January, 1972, the da~ by which the Committee 
was expected to complete its work. 

3. The above excesses and a minor excess under sub-head 
"A.1 (2)-Interim Relief" were set off by savings under sub-head 
"A.?r-Miscella·neous" and group head "B. Department of Mines" 
leaving a net excess of Rs. 12,930 which needs to be regularised. 

4. In view of the circumstances explained above, t~e excees of 
Rs. 12,930 which constitutes only 0.21 per cent of the Grant may 
kindly be recommended for regularisation by Parliament in accord-
ance with the provisions of Article 115 of Constitution of India. 

5. This note has been vetted by Audit. 
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APPENDIX XIII 

MINISTRY:OF WORKS AND HOUSING· 
.W'. • .' • ,... • " 

'Note for the Public Accouns, COffl77itttee for 'regutarisation of exceS$ 
in .the ''Voted' .Section of Grant, No. "86-PubLk Works" a. dil­
closed in the ,appropriation accoUnts, (Civil) f~ 1971-72. 

Original Grant 

Supplementary Grant 

Final Giant 

Actual Expendi~e 

Excels. 

RI. 
45,59,06,000 

5,00,00,000 

50,~9,06,ooo 

53,89A7.241 

,The Original Grapt of Rs. 4559.06 lakhs was augmented by 
obtaining a supplementary grant of Rs. 5 crores in March, 1972. 
The actual expenditure, however, amounted to Rs. 53,89,47,2. 
against the final grant of Rs. 50,59,06,000 leaving an uncovere4i 
excess of Rs. 3,30,41,:Z47 which needs to be regularised. 

2. The overall excess of Rs. 3,30,41,247 was the net result of 
exce!ses and savings under various sub-heads of the Grant ami 
qccurred mainly under the following sub-head:-

Sub-head 

A. Public Works : 
A.I.- Original Works: 
A.I(I).-Buildings: 
A. I(I)(I).-Major Works 

(Voted) 

A.3·-Establishment : 

o 
R+ 

A.3(2).-Executive Establishment: o 
R-

A. 7(2).-Other Suspense Accounts: 
A. 7(2)(1).-CbargeS : 0 

R+ 

Final 
Grant 

566'56 } 
22'40 

84 

544'16 

Actual Excess 
Expenditure 

(In lakhs of Rupees) 

10'28 +3·39' 
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The reasons for the excess under the above sub-beads are briefly 
explained below: .. 

A.I (1) (I)-Major Works (+Rs. 3.39 lakhs) 

The excess was mainly due to: 

(i) ~djustment of an expenditure of Rs. 1.17 lakhs represent-
mg storage charges, which will ultimately be brought to 
nil, at the time of adjustment of the Profit and Loss 
Account of stock; . 

(ii) incorrect booking of an expenditure of Rs. 2.43 lakhs 
which was required to be booked under 'A.5-Furniture' 
under which there had been a saving of Rs. 1.65 lakhs. 

The wrong booking of expenditure came to notice when the 
accounts were finally closed in the Accounts Office. 

A.3(2)-Executive Establishment (+Rs. 32.11 lakhs) 

The excess was mainly due to errors in classification of expen-
diture within the group head 'A.3-Establishment'. As a result of 
mis-classification under this sub-head, there was corresponding 
saving under 'A.3(I)-Direction' (Rs. 3.81 lakhs), 'A.3(3) (l)-Ordi-
nary Establishment' (Rs. 4.60 lakhs) and 'A.3 (3) (2) -Workcharged 
5tafi converted to regular Establishment' (+ Rs. 24.77 lakhs), which 
covered the entire excess of Rs. 32.11 lakhs under this sub-head. 
Such cases of mis-classification are, however, likely to be eliminated 
in future due to revision of the Forms and contents of the Demands 
for Grants. 

A. 7-Suspense 

The Original Budget included a prOVIsIon of Rs. 2699.99 lakhs 
under group head "A.7-Suspense" against which the Engineer-in-
Chief had proposed revised estimates of Rs. 3588.64 lakhs. The 
increase was due to rise in the cost of building materials, including 
freight charges, and increase in the work load of the Central Public 
Works Department. In view of the urgent need for economy in 
expenditure, an additional provision of Rs. 5 crores only was made 
under the group head "A.7-Suspense" and the Chief Engineers were 
advise to restrict the expenditure to the extent of the budget grant 
plus the additional amount. The expenditure under the group head, 
however, exceeded the final grant. by Rs. 179.73 lakhs under sub-
head "A 7(2)-Other Suspense Accounts". 



A. 7 (2)-Other Suspense Accounts: 

A. 7 (2) (l)-Charges (+ Rs. 179.73 lakhs) 

The excess was mainly due to the following: 

(i) Non-receipt of deposit (Rs. 6.81 lakhs) in time from the 
Food Corporation of India. The Superintending En-
gineers, etc. have been advised to ensure that excess due 
to non-receipt of deposits in time do Dot recur in future. 
A copy each of the instructions issued in this regard is 
enclosed. 

(ii) Receipt of more Accountant General's Memoes than 
anticipated. 

(iii) Non-adjustment of 'Outstanding suspense accounts under 
"Purchases" and "Miscellaneous Advances". 

(iv) 100 per cent advance payments made to the firms for 
purchase of steel. 

(v) Deposit of Rs. 6.64 lakhs with Delhi Electric Supply 
Undertaking which will be refunded to the Central Pub-
lic Works Department on completion of the Works. 

The excesses under the above sub-head and minor excesses under 
certain other sub-heads were partly counter-balanced by savings 
under other sub-heads of the Grant, leaving a net excess of 
Rs. 3,30,41,247 in the Grant as a whole. 

3. In the circumstances explained above, the excess of 
Rs. 3,30,41,247 may kindly be recommended for regularisation by 
Parliament under Article 115 of the Constitution of India. 

(This Note has been vetted by Audit) 

Copy of letter No. 1!1!72-B(F), dated the 4th January, 1973 from 
C.E. (Food Zone) to Shri M. K. Koundinya" S.S.W. (F), ·C.P.W.D., 
New Delhi etc. etc. 

SUB:-Appropriation accounts for the year 19171-72 under the Sub-
head A. 7(1) (I)-Stock Charges and A-7(2)-Other Sus-
pense Accounts charges under the Major-Head 50~PWC. 

Please refer to this office letter No. 10 (3)/71-B (F) , dated the 4th 
October, 1972 under which the recommendations 'Of the Public 
Accounts Committee made in para 2.41 of their 49th Report 72-73 
(5th Lok Sabha) in connection with the excesses disclosed in the 
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appropriation accounts (Civil) 1970-71, were communicated fer-
strict compliance. It was stressed therein that expenditure on the 
deposit works of F.C'!. should be limited to the amount of deposits 
received and that in future timely action should be taken to get 
additional expanditure recouped before the end of the year. 

2. A review of the appropriation accounts for the year 1971-72 
under the above two-sub-heads of the Major Head 50-P.W.C. have, 
however, revealed that aga,in fur the said year there are huge 
excesses over the budget grant/allotments. It has also been noticed 
that excesses are mainly under those Food Storage Divisdons/ 
Circles against whom there are frequent complaints from the 
F.C'!. for incorrect and delayed submission of the monthly expendi-
ture reports to Food Corporation of India. In this connection it is 
stated that as required by E-in-C, C.P.W.D., the names of the Food 
Storage Divisions· under which excesses over the budget grants foe 
the year 1971-72 under the above sub-heads were noticed, have been 
intimated to him. 

3. It may be stated that the concerned authorities of Food Corpo-
ration of India have often been urged by this office to make requi~ite 
deposits of funds before the end of year. Imperative urgency of the 
matter should also be brought home to these authorities by the 
Superintending Engineers/Superintending Surveyors of Works (Food) 
as well. In order to ensure compliance in the matter it is, also of 
equal importance for th€ Executive Engineers to submit to the F.C.I. 
regular and correct accounts without least delay to enable the F.C.I. 
to make deposits regularly in time so that all additional expenditure 
is recouped before the end of the year to avoid adverse criticism of 
P.A.C. for excess in the Appropriation Accounts. 

4. With a view to avoiding excesses under the above sub-headi 
for the year 1972-73" it is requested that all out efforts should be 
made by the S.Es/S.S.Ws (Food) and Divisional Officers to reduce 
the chances of excesses by taking timely action as suggested in para 
3 above and also by suitable planning of acquisition of stores and 
settI'ement of A.G. memoes etc. in consultation with the concerned 
authorities well in time. Instructions may, therefore, be issued 
immediately to all the E.Es to ensure that the additional expendi-
ture over the deposits made by the FCI are got reccuped long before 
the end of the current year. They should also be in touch with the 
concerned Audit Officers to ensure even flow of A.G. Memoes during 
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the year so that the excesses under the above two sub-heads under 
·tile niajor head 50-P.W.C: sheuld not recur in appropriation accounts 
'for the year 1972-73. 

!. 0 •• 

Sdi- SHRI KRISHNA, 
Chief Engineer (Food) 

CENTRAL PUBLIC WORKS DEPARTMENT 
FOOD ZONE 

c.p.w.n. 

No. 10i3i71-B(F) 

Dated New Delhi the 4.10.72 

:SUBJECT: Recommendation of the Public Accounts Committee con-
tained in the 49th Report 1972-73 (5th Lok Sabha) dealing 
with the regularisation of excesses over voted grants 
charged appropriation disclosed in the appropriation 
ac~ounts (Civil) 1970-71. 

The Public Accounts Committee in their 39th Report mentioned 
.above has made the following recommendation in connection with 
the regularisation of excesses disclosed in the appropriation accounts 
(Civil) 1970-71 under grant No. 39 Public Works. 

Para 2.41 

Works Housing. 

As regards the excess under the head A. 7(2)(1) Other Suspense 
Account charges, it is explained as partly due expenditure of 
Rs. 58.81 lakhs incurred on deposit works of Food Corporation of 
India and Central Warehousing Corporation in excess of deposits 
received. The Committee understand that under the rules the ex-
penditure on such works should be limited to the amount of deposits 
'i·eceived. The circumstances under which additional amounts of 
d~posits could not be received in time from the organisation con-
cerned are not clear to the Committee. They hope that in future 
timely' action would be taken to get the additional expenditure re-
couped before the e~d of ~he year. 
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The Superintending Engineers are requested to strictly comply 
with the above recommendations of the P.A.C. . 

To 

Sdl- K. N. KOHLI, 

30-10-72 

F.O. to Chief Engineer (Food) 

1. Superintending Engineers, Food Storage Circle, C.P.W.D., 
East Block I, R. K. Puram, New Delhi. 

2. Superintending Engineer, Food Storage Elect. Circle, 
150, Jor Bagh, New Delhi. 

3. The Superintending Engineer. Food Storage Circle, 
c.p.w.n., Ghatkopar, Bombay-S6 . 

.. Superintending Surveyor of Works (Food), c.p.w.n., I.P. 
Estate 'Y' Shape Buildiag, New Delhi. 



APPENDIX XIV 

DEPARTMENT OF SUPPLY 

Note for the Public Accounts Committee regarding regularisation 
of excess under Grant No. "107-Other Revenue Expenditure of 
the Department of Supply" as disclosed in the Appropriation 
Accounts (Civil) 1971-72. 

---- -----------

Final Grant. 

Actual Expenditure 

Excess 

Rs. 

46,5 1,000 

46,91,825 

40,825 

This Grant included provision for (i) expenditure on the 'National 
Test 'Houses' (ii) loss or gain by exchange and ttii) expenditure in 
England on Misc. charges on supply of stores to India and other mis-
cellaneous and unforeseen charges. The actual expenditure had 
amounted to Rs. 46,91,825 against the final grant of Rs. 46,51,000 thus 
resulting in an excess of Rs. 40,825 which needs to be regularised. 

2. The excess occured under sub-heads "B. I-Loss or Gain by 
Exchange" (Rs. 88,277) and "B. 2(1)-Miscellaneous Charges on 
Supply of Stores to India (Rs. 57,926). The excess under sub-head 
"B. I-Loss or Gain by Exchange" was due to sudden and un-anti-
cipated fluctuation in the average rate of exchange from £5.5280 per 
Rs. 100 during August, 1971 to £5.3883, £5.3306, £5.3247 and 
£5.2-718 per Rs. 100 during September, October, November, and 
December, 1971 respectively. The said rate was £5.2490 per Rs. 100 
during January to March, 1972. The sterling transactions of the 
Government are adjusted at the conventional rate of exchange (IMF 
parity rate) but the recoveries from other Governments, Defence and 
Commercial Departments and other private parties, etc. are made at 
the monthly average telegraphic transfer rates (T.T. Rates), the 
difference between the two being adjusted as 'Loss or Gain by Ex-
changes', as the case may be. The information regarding the 
average monthly T.T. rates for the months of October, 1971 onwards 
could not be intimated to the Chief Pay and Accounts Officer, De-
partment of Supply before the close of the financial year because 
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of the delay in getting it from the Reserve Bank following the con-
fusion in the international money market caused by the floatation 
of pound sterling and some other currencies. The additional require-
ments on this account could not thus be foreseen and provided for. 

'The excess of Rs. 57,926 under sub-head "B.2(1)-Miscelloneous 
Charges on Supply of Stores to India" was due to miscellaneous 
payments such as payment to clerical staff recruited temporarily 
for work previously handled by the shipping agents, charges of ship-
ping agents, adventising charges and hire charges for duplicating 
machines and typewriters, etc. which became due and were made 
by the High Commission in London after intimation of the final esti-
mates. The additional expenditure was mainly due to transporta-
tion of substantial quantities of essential requirements by air instead 
of by sea and in some cases by civil airlines instead of Indian Air 
Force carrier following the Indo-Pak conflict. The requirements on 
this account could not be anticipated due to late receipt of bills from 
the firms. 

3. The excess of Rs. 1,46,203 under the above sub-heads was partIy 
counter-balanced by savings of Rs. 1,05,378 under other sub-heads 
10 the Grant leaving a net excess of Rs. 40,825 which needs to be 
regularised. 

4. In the circumstan:es explained above, the excess of Rs. 40,825 
may kindly bel'eeommended for regularisation under Article 115 of 
the Coastitulion. 

5. The Note has been vetted by Audit. 



APPENDIX XV 

MINISTRY OF HEALTH & FAMILY PLANNING 

(I>~ARTMENT O.F HE4L~) 

No~ fo-r the Public AccOunts Committee fOT reg'UlaYiBation afexcess 
tmder the 'Charged' section of Grant "No. 37-Medical artl:l Public 
Health" as disclosed in the Appropriation AccoUnts (~ivil)'" 

Charged 
-- .------ ._--

Final. . Aotual 
Appropriation Fxpmdi-

lure 

Rs. Rs. 

2,227 

Ex~ss 

RG. 

The excess of Rs. 2,277 in the 'Charged' section of the Grant 
occurred under sub~hea4 ."B. 3 (6)-National FilariaCQIltrol Pro-
gramme-B. 3(6) (1)-Es~ablishment Charges" had arisen be::ause .of 
a court decree against Government in a case filed by an Ex-Assis-
tant Director, Filariasis Training Centre, Rajahmllndry. The sanc-
f i.on ftJr the paynaentof . the decretal amount had :been iSSUed in 
May 1971. The fact that the payments arising out of court decrees 
are 'Charged' on the Consolidated Fund of India under Article 
112(3) (f) of the Constitution was unfortunately ·lost"sight of .. 

2. No action could also be taken on the advice of the Accountant 
General that the expenditure in question was to be treated as 
'charged' expenditure as his communication dated 21st February, 
1972 was re~eived la'e in February, 1972. As there was n.o 'charged' 
provision in the Grant, the payment of the amount led to an excess 
of Rs. 2,277 under the Grant. Steps are being taken to av.oid recur-
rence of such excesses in future. 

3. In view of the circumstances explained above, the eXcess of 
Rs. 2,277 in the 'charged' section of the Grant may kindly be recom-
mended for regularisation by Parliament under Article 115 of the 
Constitution. 

4. The n.ote has been seen by Audit. 
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'APP~NDiX XVI 

~ERNMENT OF INDIA 

MINISTRY OF LABOUR AND REHABILITATION 

(Department of Rehabilitation) 

Note for the Public Accounts Committee for regularisation Of excess 
under 'Charged' Section of Grant "No. 132-CaPi1Ul Outlay of the 
Ministry of Labour and Rehabilitation" as disclosed in the Ap­
propriation Accounts (Civil) for 1971-72 . 

. _------- , --~- ------ -------

Original Supple- Final Actual Excess 
Appropri- mentary Appropri- Expendi-

ation Appro- at ion diture 
priation 

------.. _---
Rs. Rs. Rs. Rs. Rs. 

Charged 4,000 4,000 6,292 2,292 

The Original Budget did not include any provision for 'charged' 
expenditure under this Grant and a supplementary appropriation of 
Rs. 4,000 was obtained in March, 1972 to meet 'charged' expenditure 
arising out of two court decrees. An expenditure of Rs. 3,800 was 
incurred against the supplementary appropriation leaving a balance 
of Rs. 200 in the 'charged' section of the Grant. 

2. It came to notice in early February, 1972 that a payment of 
Rs. 2,492 made by an Executive Engineer in June, 1971 in satisfac-
tion of a Court decree had been erroneously debited to the 'voted' 
instead of the 'charged' section of the Grant. Timely action to get 
the amount of the supplementary appropriation suitably increased 
for accommodating the rectification of the above m.isclassification 
could not, however, be taken. The correction of the erroneous 
adjustment in the accounts for 1971-72 resulted in an excess of 
Rs. '2,292 in the 'charged' section of the Grant which needs to be re-
gularised. Suitable instructions are being issued to avoid such ex-
cesses in future. 
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3. In view of the circumstances explained above, the excess of 
Rs. 2,292 in the 'charged' section of the Grant may kindly be recom. 
mended for regularisaqan by.'pa,di~t under Article 115 of the 
Constitution. 

4. The Note has been vetted by Audit. 



A}-PENDIX xvn 
GOVERNMENT OF INDIA 

MINISTRY OF SHIPPING AND TRANSPORT 

(Transport Wto&> 

Note fOT t~, P'U~ Accounts Committee fO.f' regutCJ.riBation of excess 
in the "charged" section pi . Grant N~. 135-Cap1tal out~y on 
Ports as disclosed hithr apprdpti(:tion Accounts (C~vil) lOT 
1971p72. 

l..lurged 

~--- -----------
Final 

Appropria-
tion 

Rs. 

5,00,000 

&:twil 
Expendi-

ture 

Rs. 

Exc ... s~ 

Rs. 

'. 2,91,762 

The Original Budget included a "cha.rged" provision of Rs. 5.00 
lakbs for meetil'J~ expenditure on enhaftced compensation likely to 
be awarded by court(s) for land acquired for the'Mangalore Harbour 
Project. The actual expenditure on this account, however, amounted 
to Rs. 7,91,762.00 resulting in an excess of Rs. 2,91,762.00 under sub-
head "A. 2-Land Acquisition" below group head "A-Capital Outlay 
on Mangalore Port" which needs to be regularised. 

2~ Following an excess due to more payments in satisfaction of 
court' decrees than anticipated' during 1970-71, the procedure in re-
gard to the incurring of 'charged' expenditure in the absence of ade-
'lunte Budget Provision had been explained to the Project authori-
tie's vide this Ministry's letter No. 23-PDII (6) !72, dated the 25th 
May, 1972 (copy enclosed). 

3_ The Chief. Engineer and Administrator, Mangalore Harbour 
Project had proposed a revised estimate of Rs. 8.00 lakhs against the 
otigina\ 'charged' provision of Rs. 5.00 lakhs for meeting ExpendIture 
on court decrees in connection with compensation payable for land!' 
acquired for the project. Timely action could not unfbrtunately be 
taken to obtain a supplementary appropriation of Rs. 3.00 lakhs to 
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meet the increased requirements during 1971-72. Suitable steps are 
being taken to avoid its recurrence in future. 

4. It is reque3ted thatthllexc~sk' orRs. 2,91,762.00 in the 'charged' 
section of the Grant may kindly be recommended for regularisation 
under Article 115 of the Constitution of India. 

COpy 
GOYD#MEin' 'OFJ}mIA 

MINISTRY OF' SHIPPING AND TRANSPORT 
(Transport Win,) 

No. 23-PD II (6) 172 New Delhi the 25th May, 1972. 

1. The Chief Engineer and Administrator, 
Mangalore Harbour Project, 
Panambur via Mangalore. 

2. The Chief Engineer and Administrator, 
Tuticorin Harbour Project. 
Tuticorin. 

SUBJECT: Incurring of Expenditure for which no prOVision exists in 
the Budget. 

Sir, 

I am directed to say that any' expenditure incurred in satisfaction 
of any judgment, decree or award of any court or arbitral tribunal 
is charged on the Consolidated Fund of India vide article 1121(3), (f) 
of the Constitution. In cases where necessary funds for meeting this 
expenditure are not available in the charged section of the sanctioned 
grant for a particular financial year, such expenditure can be incurred 
only after obtaining either an advance from the Contingency Fund 
of India or a supplementary appropriation. Recently a case has comp 
to the notice of this Ministry where Project authorities incurred 
charged expenditure without o.btaining either an advance from the 
Contingency Fund or a supplementary appropriation. As this ex-
penditure was incurred in violation of the procedure governing in-
curring of charged expenditure, the same was treJi.ted as irregular 
and unconstitutional necessitating an explanation to the PuBlic Ac-
counts Committee. In order to avoi.f such embarrassing situations 
in future, it is requested that it may kindly be ensured that no 
cnarged expenditure IS in·,:urred unless there exists the necessary 
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covering provision in the sanctioned appropriation. In the absence 
of any provision in the grant, immediate steps should be taken to 
obtain either a supplemefttary grimt, if'there is time for the same, 
or an advance from the Contingency Fund of India. It would help 
matters if the Project authorities make a careful and realistic assess-
ment of the charged expenditure likely to be'incurred during a parti-
cular financial year and ask for the necessary covering provision for 
the . same in the regular budget itself. 

2. Necessary instructions on the subjects may' kindly be issued 
to all concerned and the receipt of this communication may he 
acknowledged. 

Yours faithfully. 

Sd/-
(I. S. Dutt) 

Under Secretary to the Government of India. 

Copy forwarded for information to:-

1. Ministry of Finance (Department of Economic Affairs) with 
reference to their U.O. No. F. 5(1)-Bj72, dated 12.4.1972. 

2. Budget Section. 



APPENDIX XVIU 

MINISTRY OF STEEL AND MINES 

(Departllleat of Mines) 

Note for the Public Accounts Committee for regularisation Of Excess 
under the 'charged' section of Grant "No. 8O-Other Revenue 
Expend~'ure of the Ministry oj Steel nd Mines" a.. disclosed in. 
the Appropriation Accounts (Cwil) .1971-72. 

----.. -- -_ .. _--_ ... 
Grant No. So-Other Revenue Expenditure of the Ministry of Steel and Mines. 

Original Appropriation 

FiDal Appropriation 

Actual Expenditure 
Excess 

Rs. 

The Original Budget included a 'Charged' provision -of Rs. 30,000 
under the sub-head "B.3(2) (l)-Scheme for the. guarantee of ad-
vances granted to the private sector Collieries-Administrative 
Expenses". An amount of Rs. 26,145.70 was ; released in two instal-
ments to the Industrial Development Bank of India for meeting the 
Government's share of expenditure in connection with the adminis-
tration of the scheme and the balance amount of Rs. 3.854 was sur-
rendered. An expenditure of Rs. 38,058 was, however, adjusted by 
the Accountant General against the above 'charged' provision. The 
excess was due to adjustment of the payment of Rs. 11,912.55 !'anc-
tioned to the Bank on 17th March, 1971 in the accounts for 1971-72. 

An amount of Rs. 22,968.60 had been sanctioned to the Industrial 
Development Bank of India in two instalments (one on 25th August. 
1970 and second on 17th March, 1971) during 1970-71 on account of 
the above mentioned payment of which only the first instalment of 
Rs. 11,056.05 was adjusted in the accounts for the year thereby con-
tributing to the savings of Rs. 14,032 under the 'charged' section of 
the Appropriation Account for Grant "No. 76-0ther Revenue Ex-
penditure of the Ministry of Petroleum and Chemicals and Mines and 
Metal!'!" fnr 1970-71. 
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As the non-adjustment of the payment sanctioned on 17th Mach, 

1971 in the accounts for 1970-71 had resulted in savings in the Appro-
-priation Accounts for that year and its subsequent adjustment in tile 
accounts for 1971-72 has caused an excess of Rs. 8,058 in the 'charged' 
section of Grant "No. 80-0ther Revenue Expenditure of the Ministry 
of Steel and Mines" for that year, the excess in question does not 
require regularisation in terms of paragraph 7 of the 16th Report 
Qi the Public Accounts; Committee' (First Lok Sabha) . 

. 'This Note -has been sent to Audit for vetting. 



APPENDIX XIX 

MINISTRY OF WORKS AND HOUSING 

Note for the Public Aceountg Committee'fQ1',.egu141'i9dtiotiio1'~xeesB 
in 'Charged' section of Gt'\C&nt No. HI-Delhi C~pitat o".tlay­
as disclosed in the Appropriation Accounts (Civil) for the yeo,. 
1971-72. 
------.... _-_ .. _---

------.-----
Charged : 

Original 
Supplementary 

20,OQ,OOO} 
10,00,000 

Final 
Appropria-

tion 

Actual 
Expendi-

ture 
Excess 

(In Rupees) 

The original appropriation of Rs. 20 lakhs was augmented by 
obtaining a supplementary appropriation of Rs. 10 lakhs in March, 
1972. The actual expenditure, however, amounted to Rs. 30,73,24H 
against the final appropriation of Rs. 3O,00,000,thus leaving al"' un-
covered excess of Rs. 73,248 which needs to be regularised. The 
excess of Rs. 73,248 was the net result of excesses/savings \mder 
various sub-heaa. of the Grant and occurred mainly under the follow-
ing sub-heads: 

A.I(I).-Housing 
'Charglld' 
Original 
Supplementary 

Final 
Appropria-

tion 

Actual 
Expendi-

ture 

(In Rur-eea) 

Excess 

3,50,000 l 10,85,000 U,I1,181 (+) 1,26,181 
7,35,000 f 

The additional expenditure of Rs. 1,26,181 had been incurrt'd by 
the Central Public Works Department (Rs. 43,645) and the PI'esident's 
Estate (Rs. 82,536). 

100 



101 

The excess of Rs. 4~,645 in case of the Central Public Works De-
partment had been due to payments made in satisfaction ot certain 
arbitration awards/court decrees( which are 'Charged' on the Con-
solidated Fund of India under Artidle 112(3) (f) of the Constitution 
of India. The expenditllre was expected to be met out of anticipated 
savings within the sanctioned 'Charged' provision. The anticipated 
,;avings, however, did not materiaiise. 

The excess of Rs. 82,536 in case of President's Estate had been 
caused by accelerated progress on the following items of works: 

(i) Construction of 60 type I quarters; 

(ii) Construction of 38 quarters in President's Estate: and 
\ '\ , 

(iii) Conversion from D.C. to A.C. outside Rashtrapati Bhavan. 

------~ -----~---

--~----.------------- .• 

A.2.-Establishment charges paid to other Gov-
ernm'!nts, ~partments etc. 

Rs. 

Final 
Appropria-

tion 

'Clu:lrged' 

Original 
Supplementary 

1,00,000 L 1,25,00') 
25,oooJ 

Actual 
Expendi-

ture 

(In Rupees) 

Exetss 

The excess was due to adjustment of departmental charges on 
works outlay 'Charged' on the Consolidated Fund of India as 'charged' 
whereas provision (Rs 64,190) was made under 'Voted' sect;on of the 
same grant and increased works outlay in the President's Estate 
(Rs. 32,4fi6). 

The excess of Rs. 2,22.837 under the above sub-heads was counter-
l!alanced by savings of Rs. 1,09,688 under sub-head "A. 1 (2.)-Other 
Civil Buildings" and Rs. 39,901 under sub-head "A 3-Tools and 
Plant charge3 paid to Other Governments, Departments, etc." both 
under CeJjltral Public Works Depanment and President's Estate, 
leavin2 an uncovered excess of Rs. 73,248 (Charged). In the"! circum-
stances explained above, the excess of Rs. 73,248 in the 'Charged' 
portion of the Grant may kindly be recommended tor regularisation 
under Article 115 of the Constitution of India. 

(This 'note' has been vetted by Audit). 



APPENDIX XX 

GOVERNMENT OF INDIA 

MINISTRY OF DEFENCE 

Note for the Public Accounts Committee for regularisation of excesa 

under 'Voted' Section of Grant "No.2-Defence Services Effec­

tive-Army" as disclosed in the Approp1'iation Accounts (Defence 

Services) for 1971-72. 

Grant No.2-Defence Services, Effective-Army. 

Original Grant 

Supplementary Grant 

Total . 

Actual Expenditure 

Excess . 

Rs. 

813,76;00,000 

145,03,50 ,000 

1°>43,74.86,194 

The Original Grant of Rs. 81376 lakhs was augmented by obtain-

ing a supplementary grant of Rs. 14503.50 lakhs in March, 1972. The 

actual expenditure, however, amounted to Rs. 10,43,74.86,tS4 leaving 

an uncovered excess of Rs.84,95,36,194 which needs to be regularis-

ed by Parliament in accordance with Article 115 of the Constitu-

tion. The excess was the net result of excesses and savings under 
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various sub-heads of the grant and occurred mainly under the sub-
heads indicated below:- -

----------
Sub-head 

A,' Pay and Allowances of the Army 

D. Transportation 

F, M_facturi"" and Research Establislrmel/l~ 

F,I, Military Farms 

F,2, Ordnance and Clothing Factories 

F,3 Research & Development Organisation 

F,4· In~pection Organisation 

G, Expenditure on Stores (other than for manu-

Final 
Grant 

28418~00 

3951'00 

748'50 

15298'15 

1727'25 

1525'10 

Actual 
Expendi-
ture 

(In lakhs 

28551 '41 

5138'61 

815'61 

19482'96 

1874'89 

-1686'10 

facturing and Research EstabHshrl'lent5 
and Military &wineerina Services (exclud-
ing Engineer Stores Depots) , , , 30231- 40 32585' 72 

H, Expenditure on Works (Chargeable to 
! Revenue), Maintenance, etc. 468,5'00 5082'37 

Excess 

of rupees) 

133'41 

u87'61 

67'11 

4184'81 

147'64 

161'00 

397' 37 

2, The reasons for the excesses are explained below:-· 

"A_PAY AND ALLOWANCES OF THE ARMY" (Rs, 133.41 lakhs) 

More Expenditure on field service concessions to other Ranks 
than anticipated, 

"D-TRANSPORTATION" (Rs, 1187.61 lakhs) 

wge seale movement of personnel and stores in connection with 
the Indo-Pak conflict. 

"F-MANUFACTURING AND RESEARCH ESTABLISHMENTS" 

"F. 1-MILITARY FAJUfS" (Rs,67.11 UIkIts) 

(i) Additional purchase of milk to meet requirements of the 
'Prisoners of War Camps' and increase in the rate oJ skimmed milk 
p6wder and other dairy products-(Rs. 54,51 lakhs); 

.UU increase in transportation charges due to engagement -of 
hlred transport for movement of fodder in Rajasthan necessitated 
by the Indo-Pak conflict (Rs, 11.65 lakhs) j 
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(iii) Pay and Allowances (Rs. 2.51 lakhs) and Miscellaneous ex-
penses (Rs. 1.37 lakhs) due to opening of new depots, partly offset 
oy lesser expenditure on purchase of fodder because of shortfall ill 
supply from contractors (Rs. 8.93 lakhs). 

·F. 2-ORDNANCE AND CLOTHING FACTORIES' (Rs. 4184.81 
Zakhs) 

(i) Additional expenditure on purchase of materials (Rs. 3562 
lakhs) due to un-expected/un-precedented heavy flow of supplies 
during the last 3 months of the year against indentslspecial indents 
on the Central Purchase Organisation. Prompt payments on account· 
of these supplies resulted in excess expenditure. In the wake of 
emergency, vigorous action had been taken to ensure prompt supply 
of materials required for meeting the increased targets of production 
and in many cases the delivery d,ates stipula.ted in contracts agree-
ments were also advanced. The General Managers of the Factories 
had been vested with special powers for procurement of materia.ls 
so that production did not suffer for want of the same. The overall 
effect of all these measures could not, however, be assessed fully 
resulting in an excess; 

(ii) Customs Duty (Rs. 206 lakhs) and Transportation and Mis-
cellaneous expenses (Rs. 77 lakhs). These charges being directly 
related to purchase of materials, heavier expenditure on 1:he pur-
chase of materials resulted in excesses under these items also; 

(iii) Pay and Allowances (Rs. 267 lakhs) due to overtime work-
tng in factories with a view to step up production to the optimum 
in the wake of the emergency. 

(iv) Works (chargeable to Revenue) (Rs. 66 lakhs) due to heavy 
repairs to factory buildings carried out to cope with the accelerated 
production necessitated by the emergency. The contractual obliga-
tions undertaken prior to launching of the economy drives also con-
tributed to the additional expenditure; and 

(v) Consequential increase jn the headquarters expenditure of 
the Director General, Ordnance Factories (Rs. 7 lakhs). 

'F.3-RESEARCH AND DEVEWPMENT ORGANISATION' (Rs. 
148 lakhB) 

(i) Purchase of materials (Rs. 109 lakhs); Materia1isations of 
supply of materials procured through the Central Purchase Organi-
sation in excess of anticipation and irregular adjustment of debits 
for such purchases made it difficult to correctly asses the total re-
quirements, on this account; 
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(ii) P~y ~nd Allo~ances (Rs. 20 lakhs); _Rapid filling up of 
qacant sclentmcltechnical posts and creation of new ad hoc posts for 
certain projects; 

(iii) Transportation and miscellaneous charges (Rs. 12 lakhs); 
Increased tempo in research activities; 

(iv) Minor Works (Rs. 7 lakhs); Excess electric and water con-
sumption and refrigerationiair conditioning. 

'F. 4-INSPECTION ORGANISATION' (Rs. 161 lakhs) 

(i) Pay and Allowances (Rs. 70 lakhs) due to filling of more 
vacancies; increase in the number of establishments; payment of 
additional interim relief; re-categorisation of certain grades re-
sulting in refixation of pay at higher rates; and extra. expenditure on 
overtime allowance in order to cope with the additional load of ins-
Pection arising out of increased production in Ordnance factories 
during the emergency; 

(ii) Purchase of Materials (Rs. 82 Iakhs); Larger materialisa-
tion of stores, than anticipated, pa.rticularly in respect of vehicles 
and Weighing and Gauging Machines, etc. 

(iii) Transportation and Miscellaneous Expenses (Rs. 7 lakhs) 
Detailment of more staff on inspection duties; ra.ising of new estab-
lishments; increase in postage rates and more expenditure on tele .. 
phones. 

(iv) Works (Rs. 2 lakhs): More expenditure than anticipated. 

"G. EXPENDITURE ON STORES (OTHER THAN FOR MANUF AC· 
TURING AND RESEARCH ESTABLISHMENTS .4.ND MILL· 
T ARY ENGINEERING SERVICES (EXCLUDING ENGINEER 
STORES DEPOTS) "-(Rs. 2354.32 Zakhs). 

(i) Army Supply Corps Stores (Rs. 12.55 crores); Excess expen-
diture of Rs. 8.00 crores under 'Provisions' due to uncertainty re-
garding the number of personnel to be fed created by the Indo-Pak 
conflict and feeding of the prisoners of war at short notice; Rs. 6.16 
crores under 'Petrol, Oil and Lubricants' due to abnormal purchases 
in the wake of the Indo-Pak conflicrt-Local drawings f70m the Indian 
OHCorporation authorised during the period could not be fullyanti-
cipated and provided for-partlycoUDter balanced by savings under 
grain and salt for animals (Its. 152 lakhs), Coal.ana Firewood 
(Rs. 33 lakhs) and other stores (Bs: 86 lakhs) due to lesser mate-
rialisation than anticipated. 
1822 L.S.-B. 
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(ii) Army Ordance Corps Stores (Rs. 8.47 crores): Rs. 3.84 crores 
under 'Clothing Stores'due to raising of new units, provision of 
clothing items to the prisoners of war, materialisation of larger sup-
plies consequent to expedition of suppliers for meeting the existing 
demands and for replenisbment of stocks; Rs. 6.03 crores under 
'Motor Transport Vehicles and connected Stores' because of accele-
rated supplies and unexpected heavy payments during the last two 
months, partly counter-balanced by savings of Rs. 1.40 crores under 
'Ordnance Stores' because of unanticipated large adjustments under 
the "Deduct head". 

(iii) Medical Stores (Rs. 1.03 crores); heavier payments than 
anticipated during the closing months of the year for local purcha-
ses; and quick deliveries and streamlining of inspection procedure to 
ensure expeditious clearance of central purchases for effectively 
meeting the increased demands from already existing as well as 
newly raised units. 

(iv) Engin~ering Stores (Rs. 1.51 crores): Expeditious materiali-
sation of supplies, more adjustments at the close of the year than 
anticipated; and lesser recoveries in respect of payment issues as 
most of the units were deployed in operational areas and bulk of the 
issues were made against their authorisations. 

"H-EXPENDITURE ON WORKS (CHARGEABLE TO REVENUE) 
MAINTENANCE ETC." (Rs. 397.37 lakhs) 

Execution of emergency works ordered by the local Commanders 
under delegated powers; good progress achieved on other works; 
increased expenditure on maintenance of buildings, roads, furniture, 
and chowkidaring a large number of vacant buildings; payment of 
renta.l of hired accommodation; procurement of more stores for con-
sumption on major works chargeable to Revenue, and maintenance 
of buildings in the Prisoners of War Camps; un-anticipated payments 
to contractors, etc. adjustable under "M.E.S. Advances", partly offset 
by lesser expenditure on 'Works' and 'Tools, Plant and Machinery'. 

3. The above excesses and minor excess (Rs. 10 lakhs) under 
sub-head "l-Charges in Englad" were partly counter-balanced by 
88vings under sub-heads "B. Pay and Allowances and Miscella-
neous expenses of Territorial Army, etc:' (Rs. 79.57 lakhs); "C Pay 
and Allowances of Civilians employed with (or for) the Army" 
(Rs. 49.75 lakhs); and "E. Miscellaneoua"-(Rs. 8;69 laths) leaving 
a net excess of Rs. 84;95,36.194w.hich needs to be regularised. 
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4. It would be seen from the above that the excess occurred 
mainly because of the uncertain conditions crea.ted by the emergency 
leading to the Indo-Pak conflict and the aftermath thereof. On the 
one hand, the expenditure went up substantially and on the other 
the unsettled conditions made it difficult to correctly anticipate the 
total reqUirements during the year. In v:iew of these circumstances, 
the excess of Rs. 84,95,36,194 may kindly be recommended for regu-
larisation by Parliament under Article 115 of the Constitution. 

5. D.A.D.S. has seen. 



APPENDIX XXI 

GoVERNMENT OF INDIA 

MINISTRY OF DEFENCE 

Note for the Public Accounts Committee for RegulariS4tion of excess 
ave'/" voted Grant No. "3-Defence Services, Eff~ctive-Navy" 

as disclosed in the Appropriation Accounts (Defence Services) 
for the year 1971-72. 

Grant No. "3.-Defence Services, Effective-Navy" 

Criginal Grant 
Supplementary Grant 

Total Grant 
Actual Expenditure 
ElI:ce~s . 

Rs. 
59,29,00,000 
8,14,90,000 

67,43,90,000 
69,53,09,266 
2,09,19,266 

------ -------------.---

The Original Grant of Rs. 59.29 crores was augmented by obtain-
ing a supplementary grant of Rs. 814.90 lakhs in March, 1972. The 
.actual expenditure, however, amounted to Rs. 69,53,09,266 against 
the final grant of Rs. 67,43,90,O'lO leaving an uncovered excess of 
Rs. 2,09,19,266 which requires to be regularised. The excess is the 
net result of excesses and savings under the various sub-heads of 
the Grant and occurred mainly under the sub-heads indicated 
below:-

. Sub-head Final Actual Excess 
Grant Expendi-

ture 

(In lakhs of Rs.) 

A. Pay & Allowances of the Navy 1492'5° 1509'12 16'62 

C. Pay & Allowances of Civilians 1090'00 1094'83 4'83 

r. Transponation 3°5'80 313' 16 7'36 

F. Miscellaneous 218'4° 252'4° 34'00 

F. Expenditure on Stores 3154'9° 3280' 15 125'25 

G, Expenditure on Works (Chargeable to 
Revenue, maintenance, etc.) 442'00 464'71 22'71 

108 .. . - . . ' .. 
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The factors responsible for the above excesses are briefly explain-
ed below:-
SUB HEAD "A-Pay and Allowances of the Navy" (+Rs. 16.62 

lakhs). 

The excess of Rs. 16.62 lakhs over the final grant was mainly 
due to larger actual strength of sallons during the year than antici-
pated. 
SUB HEAD "C-Pay and Allowances of Civilian" (+!ls. 4.83 lakhs) 

The excess of Rs. 4.831akhs over the final grant was on a.ccount 
of more expenditure on miscellaneous establishment than antici-
pated. 
SUB HEAD "D-TTanspoTtation" <+&.7.36 lakhs) 

The excess of Rs. 7:36 lakhs over the final grant was mainly on 
.account of more expenditure on freight charges and pilotage and 
towing than anticipated. 
SUB HEAD "E-Miscellaneous" (+Rs. 34.00 Zakhs) 

The excess of Rs. 34.00 lakhs over the final grant was under 
repairs and refits to ships (Rs. 23.01 lakhs) and telephone charges 
(Rs. 10.99 lakhs) due to service requirements and advance pay-
ments for c~rtain circuits. 
SUB HEAD "F-Expenditure on Stores" (+Rs. 125.25 lakhs) 

The excess of 125 lakhs over the final grant was mainly due to 
more consumptionlmaterialisation of stores than anticip::tted due to, 
'Operational necessity' on account- of the following:-

(i) Provisions and water 
(ii) Armament Stores 
(iii) Aviation Stores 
(iv) Customs Duty 
(v) Medical and Clothing Stores. 

(In Jakhs of Rs.) 

36 
133 
289 

18 
7 

The reasons for the excesses are detaHed below:-
.. (i) Provisions and Water: The excess was mainly due to the victu-

alling of sailors in the messes for longer periods than r.nticipated as 
they could not be allowed to avail full quota· of their annual leave 
due to Indo-Pak Conflict; the victualling of a large:!' number of 
ArmylAir Force casulties in the Naval Hospital; the pro:urement 
of -bread from the commercial bakeries as some of the serVIce bake-
ries were closed durin~ the ye?t; ad the supplementary demands: 
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jor larger quantities of victualling stores, particularly tinned provi-
sions, required for issue to the ships to enable these to operate a.t 
sea for longer periods during the conflict with Pakistan. . 

(ii) Armament Stores: The excess resulted mainly from 
maintenance and operation of installations and hire of buildings 
Factories and other sources than .anticipated. 

(iii) Aviation Stores: The excess was mainly on account of 
materialisation of more supplies than anticipated. 

(iv) Customs Duty: The excess was due to the levy of customs 
duty on more imported stores than anticipated. 

(v) Medical and Clothing Stores: The excess was mainly due to 
the issue of medical stores and equipment at higher scales than 
their peace-time authorisation to a few ships for operational reasons 
and ad hoc provision of new pattern sailors' garments in anticipa-
tion of demands during the emergency. 

The above excess of Rs. 483 lakhs was partly offset by shortfall 
due to less materialisation than anticipated under:-

(In \akhs of Rs.) 

(i) Naval Stores 39 
(ii) Petrol, Lubricants, Oil, Fuel and Coal, etc. 51 

(iii) Motor Transport Vehicles and connected stores 8 
(iv) Spare parts and Machinery 32 
(v) Aircraft 228 

SUB HEAD "G-Expenditure on Works (Chargeable to Revenue 
Maintenance, etc.) (+Rs. 22.71 lakhs) 

The excess expenditure of Rs. 22.71 lakhs over the final gr~t 

was mainly due to more expenditure on maintenance of buildings, 
maintenance and operation of installations and hire of buildings 
than anticipated. 

3. The excesses under the above sub-heads were partly counter-
\balanced by savings under sub-heads "B-Pay and Allowances of 
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Reservists" (Rs. 1.37 lakhs) and "H-Charges in England" (Rs. 0.21 
lakhs) leaving a net excess of Rs. 2.,09,19,266 which requires to be 
regularisation. 

4. In the above circumstances, the excess of Rs. 2,09,19,266 which 
is 3.1 per cent of the final grant may kindly be recommended for 
regularisation by Parliament under Article 115 of the Constitution 
of India. 

The Director of Audit, Defence Services has seen. 



APPENDIX XXII 

GOVEBNMENT OF INDIA 

MINISTRY OF DEFENCE . , 

Note for the Public Accounts .Committee for reg""larisation of 
excess under Grp.nt "No.4-Defence Services, ~ffective-AiT 
Force" as disclosed in the Appropriation Accounts (Defence 

-Services) for the year i971-72 . 

. Grant No.4-Defence SerVices, Effective-Air Force' 

Original Grant 

Supplementary Grant 

Total Final Grant . 

Actual Expenditure 

Excess . 

Rs. 

244,95,00,000 

20,43,00,000 

276,86,88,770 

11,48,88,770 

2. The original Grant of Rs. 244.95 crores was augmented by 
obtaining a Supplementary grant of Rs. 20.43 crores in March, 1973. 
The actual expenditure, however, amounted to Rs. 276,86,88,770 
against the final grant of Rs. 265,38,00,000 leaving an uncovered 
excess of Rs. 11,48,88,770 which needs to be regularised. The total 
excess was the net result of excess expenditure and savings under 
various sub-heads of the Grant and occurred mainly under sub-
beads ''F-Expenditure on Stores" (Rs. 897.88 lakhs) and "G-Ex-
penditure on Works (Chargeable to Revenue), Maintenance, etc." 
(Rs. 259.92 lakhs) for the reasons indicated below:-

Final Grant 

Actual Expenditure 

Excess . 

"F-Expenditure on Stores" 
---------_. -----

(In lakhs of Rs.) 

17,370·59 

18,268·47 

--- -----------_.- _. ---~ 
112 
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The excess of Rs. 897.88 lakhs over the final grant was mainly 
due to more axpenditul'e, than anticipated, on the following:-

(i) Aviation Stores. 
(ii) Petrol, Oil and Lubricant ~. 

(iii) Ordnance Stores 
(iv) Clothing Stores. 
(v) Coal and Firewood 
(vi) Other Miscellaneous Stores etc. 

(In lakhs of Rs.) 

393 
321 

152 

23 
10 

36 

935 

The circumstances which led to the excesses are explained 
below: 

(i) Aviation Stores 

(a) Delay in illtimation of payments by India Supply Mission~ 
Washington for supplies received during earlier years; and 

(b) Un-anticipated heavy adjustments on account of Aviation 
Stores received from Army. 

(ii) Petrol, Oil and Lubricant 

(a) More drawals from Army than anticipated (Rs. 169.44 
lakhs); '- .:".:'!!. 'l 

(b) Additional payment to the Indian Oil Corporation @ 18 
paise per kilolitre per kilometer for transportation of petrol, oil 
and lubricants during the Indo-Pak Conflict, in terms of agreement 
with the Director General, Supplies and Disposals-the quantum of 
fuel moved by road could not be assessed fully; (Rs. 111.04 Iak.hs); 

(c) Adjustment of arrears for supplies drawn from Indian Oil 
Corporation during 1970-71 (Rs. 41.89 lakhs); and 

(d) More supplies from Hindustan Aeronautics Limited, etc. 
(~. 5.77 lakhs). 

The excess under above items was off set to the extent of 7.30 
lakhs by more issues to Army, Navy and Military Engineering 
Services, etc. and by lesser adjustments under 'Customs Duty' ana 
'Local Purchase'. 
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(iii) Ordnance Stores 

Larger materialisation of supplies from the Director Genera), 
Ordnance FactorieslArmy on account of expediting action. 
(iv) Clothing Stores 

More materialisation of supplies on account of expediting action. 
(v) Coal and Firewood 

Induction of a large number of personnel in colder regions for 
whom statistical data was not available. 

(vi) Other Miscellaneous Stores, etc. 

Increased supplies from Director General, Supplies and Dis-
posals, Director General, Ordnance Factories, Army, etc. and higher 
local purchases than anticipated. 

The above excesses of Rs. 935 lakhs were off set to the extent 
of Rs. ~ lakhs by lesser materialisation under 'Air Frames and 
Engines' (Rs. 5 lakhs) i 'Provisions' (Rs. 7 lakhs) 'MT Stores' 
(Rs. 22 lakhs) and 'Research and Development Stores' (Rs. 3 lakhs). 

* 
"G-EXPENDITURE ON WORKS (CHARGEABLE TO REVENUE)" 

Final Grant 
Actual Expenditlre 

Excess 

----~-------------

(In /;;khs of Rs.) 

156 5. 20 
1825 12 

The excess of Rs. 260 lakhs over the final grant occurred mainly 
under the following items for the reasons indicated thereagainst: 

(i) Works-(Rs. 77 lakhs): 

Inescapable larger expenditure on works without waiting for 
provision of funds sanctioned under para 11 of the Revised Works 
Procedure and other emergent works executed in the wake of Indo-
Pak Conflict. 

(ii) Maintenance of buildings, Communications, etc. (Rs. 41 
lakhs) : 

UrgentlSpecial repairs and maintenance of buildings, roads, air-
nelds and taxi-tracks upto the desired operational standard and ins-
tallation of security fencing, etc. 
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(iii) Maintenance and Operation of installations (Rs. 33 lakhs): 

Increased consumption of water and electricity owing to emer-
gency; rehabilitation of airfields to Bombay State Water Supply 
B~ard; p.ayment of arrears; running of generators to make up de-
fiCIency In water and electricity supply by Punjab and West 
Bengal State Electricity Boards. 

(iv) General Charges (Rs. 32 Zakhs): 

Acceptance of debits for earlier years; hiring of additional build-
ings and payment to Hindustan Aeronautics Ltd. for services 
rendered. 

(v) Departmental Charges-(Rs. 77 lakhs): 

Additional expenditure on Capital and Revenue Works on which 
such charges are leviable. 

3. The supplies to the Indian Air Force are made by several 
authorities and payments therefore are arranged through various 
agencies. The payments are dependent upon materialisatioll of 
,supplies and receipt of necessary documents. As such, variations do 
-occur between the amounts provided and the actual expenditure. 
Besides, the conditions were unsettled during 1971-72 and all out 
-efforts were being made to meet the emergency, including attempts 
to accelerate supplies on existing and new contracts, the effects of 
whi,ch could not be anticipated fully. However, tighter budgetary 
discipline is being attempted, through closer watch over flow of 
expenditure and better anticipation of liabilities, for making timely 
additional proivision, wherever warranted. 

4. The excess expenditure under the above sub-heads and minor 
-excesses under sub-heads 'A_Pay and Allowances of the Air Force 
(Rs. 15.50 lakhs) and B-Pay and Allowances of Reserve and 
Auxiliary Forces (Rs. 0.16 lakhs) was partly counter-balanced by 

'savings under sub-heads "C-Pay and Allowances of Civilians" 
(Rs. 13.36 lakhs); "D-Transportation (Rs. 5.50 lakhs); "E-Miscel-
laneous" (Rs. 0.71 lakhs); "H-Special Projects" (Rs. 4.88 l~~-" -,. 
and "I-Charges in England" (Rs. 0.12 la1m) leaving a net excess 
<Ji Rs. 11,48,88,770 which needs to be regularised. 

, 
5. In view of the above explanations, the excess of Rs. 11,48,88,770 

may kindly be recommended for regularisation by Parliament under 
Article 115 of the Constitution. 

6. DADS has seen. 



APPENDIX XXIU 

MINISTRY OF DEFENCE 

D(Budget) 

Note for the Public Accounts Committee for the Tegularisation of 
excess under 'Voted' Section of Grant No.5-Defence Services, 
N01l-EjJective as disclosed in the Appropriation Accoutlts 
(Defence Services) for 1971-72. 

Grant NO.5-Defence Services, Non-EtJective. 

Origirull Grant 

Supplementary Grant 

Total 

Actual Expenditure 

Excess . 
--_._------- ---------

---------------

47,30 ,OC,OOO 

3,39,00,000 

50,69,00,000 

51 ,20,34,251 

Tha Original Grant of Rs. 47.30 crores was augmented by 
obtaining a supplementary grant of Rs. 3.39 crores in March, 1972. 
The actual expenditure, however, _ amounted - to Rs. 51,20,34,251 
against the final grant of Rs. 50,69~OO,000 leaving an uncovered 
excess of Rs. 51,34,251 which n-eeds tobe regularised by Parliament 
in accordance with Article 115 of the Constitution. 

2. This Grant mainly covers the pensionary charges of retired-
Defence personnel. Due to a number of uncertain factors, it is not 
possible to make a precise estimate of the magnitude of the nOn-
effective charges. The actual payment of pensions is effected by 
different authorities like Pension Disbursing Officers, Post Offi~es, 
Treasuries, etc. and there is some_ time lag between the actual pay-
ment of pensions and the receipt of debits by the Accounts Officers. 
who propose the estimates. Besides, _ it -is also not possible to fore-
cast precisely the expenditure -likely to be incurred towards the 
close of the year as some pensioners, depending upon their needs 
and convenience, mayor may not draw their pensions during the 
month of March.' The estimates on this account are prepared cn 
the basis of actual expenditure during the previous years and the 
trend of expenditure during the year in question. The anticipations 
on this basis proved to be slightly off the mark. An excesS" of Rs. 80.89-

116 



II7 

lakhs had occured under sUb-head "A Army" and was caused by 
larger drawals of pensions and gratuities and raising of more de-
bits by Accounts Officers than anticipated as also on account of 
more expenditure on medals a.nd decorations than anticipated. The 
excess under the above sub-head was partly counterbalanced by 
savings under other sub-heads of the Grant leaving a net excess of 
Rs. 51,34,251 which needs regularisation. 

3. In the circumstances explained above it is requested that the 
excess of Rs. 51,34,251 which is 1.01 per cent of the total sanctioned 
grant may be recommended for regularisation by Parliament under 
Article 115 of the Constitution. 

4. DADS has seen. 



APPENDIX XXIV 

GoVERNMENT OF lNDJA 

MINISTRY OF DEFENCE 

Note for the Public Accounts Committee for regularisation of excess 
in the 'Voted' sanction of Grant No. "UI-Defence Capital Outll!.Y" 
as disclosed in the App'ropriation Accounts (Defence Services) for 

the year 1971-72. 

Rs. 

Final Grant 1,63,28,00,000 

Actual Expenditure 

Excess 

The actual expenditure under the Grant amounted to 
Rs. 1,79,04,38,941 against the sanctioned provision of Rs. 1,63,28,00, 
000 resulting in an excess of Rs. 15,76,38,941 which needs to be 
regularised. The overall excess of Rs. 15,76,38,941 was the net re-
sult of excesses and savings under various sub-heads of the Grant 
and occurred mainly under the sub-heads indicated below:-

Sub-Head Final Actual Excess 
Grant Expendi-

ture 

(In lakhs of Rupees) 

A-Army 0 6257' 00\ 6685'00 7066'18 381'18 
R+ 428' oo j 

C-AirForce 0 20:>0'00\ 1952'00 2438'80 486'80 
R_ 48'oo j 

D.-Manufacturing & Researdl Estts. 
0 3359'00\ 3198'00 39II'21 713'21 
R(-) 161) 

3. The reasons for the excesses are explained hereunder: 

A. ARMY -Rs. 381.18 lakhs 

The excess occurred mainly under Army Works (including 
Farms) (Rs. 4.67 crores) and was due to large scale works ordered 
and executed under para 11 of the Revised Works procedure neces-
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sitated by the Indo-Pak conflict; expenditure on Prisoners of War 
Camps and accelerated progress on other Capital Works. The 
above excess was partly counterbalanced by savings under 'Acqui-
sition of land' and less expenditure on 'Purchase of Materials for 
stock' on account of the . extremely tight position in regard to 
supply of steel. 

C-AIR FORCE-Rs. 486.80 lakhs 

The excess occurred under 'Works' (Rs. 426.55 lakhs) and 'Land 
Acquisition' (Rs. 60.25 lakhs). The excess under 'Works' was due 
to inescapable expenditure on urgent operational works neC€ssi-
tated by the Indo-Pak conflict and sanctioned under para 11 of the 
Revised Works procedure. The execution of the works could not 
be postponed without jeopardising the defence effort. It was also 
not possible to fully assess and prOVide for the additional require-
ments on this account due to very late issue of the regularisation 
sanctions (con_taining financial sanctions) in a majority of cases 
because of the local Commanders' anxiety to give precedence to 
completion of operational/urgent works over procedural require-
ments. The excess under 'Land Acquisition' was on account of 
increased cost of acquisition of some lands which could not be pro-
vided for due to late issue of the revised sanction. 

D.-MANUFACTURING AND RESEARCH ESTABLISHMENTS-
Rs. 713.21 lakhs 

The excess occurred under 'Plant and Machinery' (Rs. 691.04 
lakhs), 'Factories Works' (Rs. 27.43 lakhs) and 'Purchase of 
material for stock' (Rs. 15.33 lakhs) partly counterbalanced by 
savings under Research and Development Works (Rs. 5.30 lakhs) 
and .Inspection Organisation Works (Rs. 15.29 lakhs). The excess 
under 'Plant and Machinery' was due to the following reasons: 

(i) Excess materialisation of normal renewal, replacement, 
new capital and rehabilitation programme due to all-
round efforts to accelerate supplies in the wake of the 
emergency. The requirements on this account could not 
be assessed fully (Rs. 419.12 lakhs); 

(ii) Adjustment of expenditure relating to previous years on 
certain stores and projects (Rs. 154.11 la.khs); and 

(in) Adjustment of more customs duty. It is not possible to 
estimate the requirements on this ,account accurately as 
the pace of adjustments is not unifor.m and there are 
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invariably carry-in from previous years and carry-over to 
succeeding years (Rs. 121.32 lakhs). 

The above excesses of Rs. 694.55 lakhs were partly ~et off by 
savings of Rs. 3.51 lakhs under Heavy Vehicles Factory due to less 
materialisa.tion of stores. 

The excess under 'Factories Works' was on account of unantici-
pated payment for land acquired for a factory and accelera.ted prog-
ress on both departmental and M.E.S. works. 

The excess under 'Stockpile' was due to non-inclusion of provi-
sion for certain items because of the uncerta.in supply prospects .. 

4. The total excess of Rs. 1581.19 lakhs under 'Army' (Rs. 381.18 
lakhs), 'Air Force' (Rs. 486.80 lakhs) and 'Manufacturing and Re-
search Establishments' (Rs. 713.21 lakhs) was partly counter-
balanced by savings of Rs. 4.80 lakhs under 'Navy', leaving ,a net 
excess of Rs. 15,76,38,941 which needs to be regularised. 

5. In view of the position explained above, the excess Rs. 
15,76,38,941 may kindly be recommended for regularisation by Parlia-
ment under Article 115 of the Constitution. . 

The Director of Audit, Defence Services, has seen. 



APPENDIX XXV 

Explanatory Note on excesses over Voted Grants and Charged 
Appropriations during the Year 1971-72 vide Para 6 (Pages 10 to 14) 
of Report of the Comptroller and Auditor Gen&aZ of India for the 
Year 1971-72 and Para 30 (Pages 15 and 16) of Approprid&nAc­
counts of the Railway in India for 1971-72-Part I-ReVif!w.' 

1.1. In 1971-72, the actual expenditure exceeded the sanctioned 
allotment in ten cases as against four in the previous year. 

1.2. The excesses occurred in case of 9 grants out of the total 21 
grants as indicated in Annexure 'A'. 

1.3. In case of Charged Appropriations, out of the 10 such appro-
priations, a small excess occurred only in one case-Appropriation 
No.6-Revenue (Operating Sta.ff) to the extent of Rs. 7,8421- .against 
the final Appropriation of Rs. 4,99,'000!- working out to 1.57 per cent. 

1.4. The amount of the excess in ea~h of th~ 10 cases is shown in 
para 6 of the Report of the Comptroller and Auditor General of'India 
for 1971-72 as also para 30(a) and (b) of the Appropriation Accounts 
of the Railways in India for 1971-72-PART I-Review. The excessps 
to be regularised by Parliament have, however, to take into account, 
the erroneous adjustments as between grants-Annexure 'A' of this 
note shows the figures of the excess as given in the above mentioned 
publication as well as the real excess after taking into account th~_ 
misclassifications which require regularisation. ~. 

1.5. It ma.y be mentioned that every care is taken to assess the 
expenditure under various grants I appropriations as precisely as 
possible and to obtain supplementary allotments, where necessary, 
so that the excesses are avoided to the maximum extent. 

1.6. It is requested that the P,A.C. may be pleased to recommend 
TeguIarisation of these excesses by the .Par~nt iIi tile manner 
prescribed under Article 115" bf the Constitution of India. 

'1.7. This memor.andum has been seen by Audit. 

PETAlLED NOTES 
, " '; -

Voted grant· No . . 4 ReVenue-Working E.rpenses-;-:Ad'J'l1.inistratiOYl--m 
Excess of Rs~ ~3,42,875 ovel.'Rs. 87,63~74,OOO. '."l~ 
2.1. r~ erent,' deals wi1:hex,en4itUl"e on the -cost of administre-i 

iive organisation .... hich includes cOlic.e· staff of the General Ma~ 
':.. " , . . '":! .; 

"-) '.' c 
1.21 . , 

1822 L.S.-9. 
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ment, Civil Engineering, Mechanical, Traffic Electrical, Signal and 
Tele-Communication, Accounts, Cash & Pay departments, the staff 
of Stores department and of Railway Security Organisation, the cost 
of Order Police-re-imbursed to the State Goverrunents, administra-
tive element in the cost of Medical department and Railway Service 
Commissions. 

2.2. The excess of Rs. 23.43 lakhs is only Q..27 per cent of the final 
grant of Rs. 87.64 crores voted by Parliament. A supplementary grant 
amounting to Rs. 1.68 crores was obtained in Mar<;:h, 1972 for pay-
ment of additional interim relief sanctioned from 1st Oetober, 1971, 
higher cost of "Order Police" to be reimbursed to the State Govern-
ments and for meeting the increased expenditure on Travelling\DaiIy 
and House Rent Allowances etc. due to enhancement in the rates, 
appointment of inescapable number of additional staff"leave reserve, 
honorarium and contingencies etc. The excess occurred mainly on 
Eastern, Northern, Northeastern, Northeast Frontier, Southern and 
South Eastern Railways on account of fluctuation in expenditure on 
contingencies (20 lakhs), daily allowance, house rent allowance, 
interim relief etc. (6 lakhs); partly off-set by less debits received for 
cost of 'Order Police' (5 lakhs) and aggregate of minor variations 
(3 laths). 

2.3. After including the amount of misclassifications viz. Rs. 3,10,823 
(c.f. Annexures A & B), the excess actually requiring regularisation 
by Parliament works upto Rs. 26,53,698 in relation to the voted grant 
of Rs. 87,63,74,000 i.e. 0.3 per cent: 

Maintenance. Excess of Rs. 5,46,85,763 over Rs. 2,92,69,60,000. 
Voted Grant No.5 Revenue-Working Expense~RepaiTs and 

3.1. This grant deals with expenditure on Repairs and Mainte-
nance of Railway .assets including track, buildings, rolling stock, 
ferries, electrical and signal equipment and installations, machi-
nery etc. 

3.2. The eXl;ess of 5.47 crores is only 1.86 per cen~ of the final 
grant of Rs. 2,92.70 ~rores voted by Parliament. A supplementary 
grant amoUJ.lvng 19 'Rs. '110:12 crores w¥ nbtained in Maic~'lg72 {'at 
expenditure on payment of Additional interim relief sanctioned with 
effect from 1st October, 1971, repairs of damage caused to track, 
bridges and equipment by widesp:read ftoods, cyclones etc., payment 
of arrears of rental of P&T line wi,res, increase in prices of stor~ 
and' materials used in repl$'s and m8intenliD~e of ra.Uway assets; 
ipcreased expenditure on tndn lighting eqUipments for providing 
~ JiatftiJtg in tnins; ~ in rates of~ allOwances, 
Ditbt duty alloWaIlai and bowie ft!Ilt allowance.- ctuet&wclaasiftca-
tion of certain cities, more running and special repairs to Rolling 
Stock ed Workshop repairs to WIigon stock. The excess was shared 
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by. all the Railways-except Southern ,and occurred mainly on account 
of ftuctuatiOftS in adjustment in respect of depreciation charges for 
utilisation of rolling stock (1,76 lakhs), provision in respect ot which 
was not made by Northern and Western Railways, more expenditure 
on shed and shop repairs (1,$ lakhs) in respect of which provision 
to the extent of 12.99 lakhs was understated by Northern Railway, 
maintenance of electrical, signal & tele-communication services (1,33 
lakhs), repairs to track, bridges etc. (35 lakhs), more expenditure on 
stores owing to increase in the cost of material (25 lakhs) (includes 
under-estimation of provision for certain stores by Central Railway 
19.8 lakhs), more payment of Additional Interim Rellef and payment 
of daily allow,anee, house rent allowance etc. at increased rates (12 
lakhs) and aggregate of minor variations (9 lakhs); partly offset by 
fluctuations In adjustment through stock adjustment account (8 
lakhs) . 

3.3. After including the amount of misclassification viz. Rs. 
13,89,624 (c.f. Annexures A & B), the excess actually requiring regu-
larisation by Parliament works upto Rs. 5,60,75,387 in relation to the 
voted grant of Rs. 2,92,,69,60,000 i.e. 1.92 per cent. 

Voted G'rant No.6 Revenue-Working Expenses-Operating Staff 
Exess of Rs. 61,70,808 over Rs. 1,86,93,75,000. 

4.1. This grant deals with the expenditure on operating staff em-
ployed in Locomotive Carriage and Wagon, Ferry Steamers and 
Harbours, Traffic including staff at stations, Signal and Tele-com-
munication and Electric Traction Departments. 

4.2. The excess of 61.71 lakhs is only 0.33 per cent of the 
final grant of 186.94 crores voted by Parliament. A supple-
mentary grant of 5.05 crores was obtained in March, 1972 for 
payment of Running Allowance at enhanced rates sanctioned with 
effect from 1st January, 19.71, additional Interim Relief sanctioned 
with effect from 1st October 1971 on the recommendation 
9t Third Pay Commission, increased payment of House Rent and 
City COlnpeD$atory allowances dUe to' reclassification' 'Sf certain 
citiesi sandioneci on 1st. May, 1971, retrosItectively with effect from 
1st February, 1971, more payment of Night Duty allowance due to 
re~, of rates with teUospective effect poom lst AigJ,iI. 1970 and 
increued. ~n.ditul'e on 'XA chJe to revision of rate of T.A.; partly 
~. by saviIlg due to. ~-il.ling 101p of po. etc. etc. The Exce18 
oecl1ft'8d. mai~y em· Eastel'I). Northern, North Eastern. Soqth Central 
-.d,.SGtrih ~·Railwaya.OJl account of more pument 0.1 l'UllDiJla 
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allowances, as a result of revision of rates .(28 lakhs), more payment 
of overtime and mileage allowance (21 lakhs), in respect of which 
provision to the extent of 18.49 lakhs was less estimated by North 
Eastern Railway, fluctuations in payment of Travelling and night 
duty allowances (8 lakhs) and aggregate of other minor variations 
(5 lakhs). North Eastern, Southern and South Central Railways 
surrendered certain funds in the Final Estimates which, however, 
proved otherwise for the reasons brought out above. 

4.3. After excluding the amount of misclassification viz. 1,02~38 
(c.f. Annexures A & B), the excess actually requiring regularisation 
by Parliament works upto Rs. 60,68,570 in relation to the voted 
grant of Rs. 1,86,93,75,000 i.e. 0.32 par cent. 

Voted Grant No. 9-Revenue-Working Expenses-Miscellaneous 
Expenses-Excess of Rs. 1,24,31,380 ove'r Rs. 39,66,15,000. 

5.1. This grant covers Government Contributions to Provident 
Fund, Contributions and Grants, Compensation in respect of railway 
accidents, Subsidy on railway grainshop issues, Catering Depart-
ment, law charges, revenue expenditure on Civil defence etc. and 
certain revenue transactions under 'Suspense'. 

5.2. The excess of 1.24 crores is only 3.13 per cent of the final 
grant of 39.66 crores voted by the Parliament. A supplementary 
grant of 2.75- crores was obtained in March 1972 for meeting pay-
ment of additional Interim Relief, increase in rate of Travelling/ 
Daily allowances, Payment due to increase in House Rent allowance, 
more gratuities payment to staff on settlement, provision of stores 
for catering department due to increased sale and increased cost of 
raw materials, civil defence measures during emergency, strength-
ening of the Railway Protection Special Force to deal with the Law 
and Oraer situation, particularly in Eastern Sector, compensation 
payable due to rail accidents, payment of increased Rent and Taxes, 
freight charges and other Miscellaneous factors offset partly by 
saviR~ _ k less g0lllri.bution t€lwards ProviSent l'uniand Otifer 
Miscellaneous reasons. The excess was shared by Central, North-
ern,' North-Eastern, Northeast Frontier, South Central, South-
Eastern and Western Railways as also under 'Suspense' heads, 
mainly on .. .account of more payment of freIght charges (94 lakhs), 
more .. ex~nditure . on special EmergencyFot:ce,yivil Defence 
1lieasures etc, (19 l$hs), purchase of stores Jor Oatering, depart-
ment inteT-a.lia as a result of increase in:p!'ices of materials (6 
1aklis), mor~amounts having to be kept under Su~se for' want 
of acceptances, full particulars, vouchers etc. (45 lakhs), receipt 
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of more debits for cost of 'Order police' (13 lakh ) d 11 t . . d' s an uc uations-
m a Justments of li~bi1ities to final heads etc. (40 lakhs) , partly 
offse~ by less expenditure on gratuities and special contribution to 
Provldent Fund (19 lakhs), less contribution to Provident Fund 
(16 lakhs) and aggregate of minor variations (58 lakhs). Central, 
No~thern, North Eastern, Northeast Frontier and South Eastern 
Rallways surrendered certain funds in Final Estimates which, how-
ever, proved otherwise for the reasons brought out above. 

5.3. After excluding the amount of misclassification viz. 1,75,670 
(c.f. An~exures A & B), the excess actually requiring regularisation 
by Parham~nt ~orks upto 1,22,55,710 in relation to voted grant of 
Rs. 39,66,15;000 't.e. 3.09 per cent. 
Voted Grant No. 10-Working Expenses-Staff Welfare-Excess of 

Rs. 14,63,201 over Rs. 28,64,52,000. 
6.1. This grant deals with expenditure on medical facilities, 

health and welfare services, educational assistance and training of 
staff, staff canteens and other staff amenities. 

6.2. The excess of 14.63 lakhs is only 0.51 per cent of the final 
grant of Rs. 28.65 crores voted by the Parliament. A supplementary 
grant amounting 0.78 crore was obtained in March, 1972 for pay-
ment of additIonal Interim Relief sanctioned with effect from 1st 
October, 1971, on the recommendations of the Third Pay Commis-
sion, payment of arrears due to revision of pay scales of school 
teachers, more expenditure on medicines, etc. due to increase in the 
number of patients and more reimbursement of tuition fees for 
school children of Railway employees partly offset by saving due 
to non-filling of vacancies etc. The excess occurred on Central, 
Eastern, Northern, Northeast Frontier, South Central and South 
Eastern Railways on account of more expenditure on medicines 
and debits therefor and diet charges etc. (22 lakhs) j partly offset 
by savings on account of aggregate of minor variations (7 lakhs). 
Central, Northeast Frontier, South Central and South Eastern Rail-
ways surrendered certain funds in the Final Estimates, which how-
ever, proved otherwise for the reasons brought out above. 

6.3. After including the amount of misclassificati0ll viz. 1,21,971 
(c.f. Annexures A & B), the excess actually requiring regularisa-
tion by Parliament works up to 15,85,172 in relation to voted gr:mt 
of 28,64,52,000 i.e. 0.55 per cent. 
Voted Grant No. 15-0pen Line Works-Capital, Depreciation Re­
~erve Fund and Development Fund-Excess of Rs. 29,57,58,663 
Over Rs. 610,48,89,000. 
7.1. This grant deals with the expenditure on (i) additions to 

Railway assets like rolling stock, machinery and works and on 
transactions under stores, manufacture and miscellaneous Advances 
(Suspense) charged to Capital and on replacement of such assets· 
charged to Depreciation Reserve Fund and (if) Development Fund 
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expenditure on amenities fer passengers and other railway users, 
staff welfare works including the cost of quarters of class m and 
class IV staff costing above Rs. 25,000 each and unremunerative 
operating improvement works costing more than rupees three lakhs 
each. 

7.2. The excess of 29.58 crores was 4.84 per cent of the 610.49 
crores. A supplementary grant of 0.30 crore was taken in Decem-
ber, 1971 and 17.96 crores in March, 1972, to cover the expenditure 
on certain new services in connection with the conversion of metre 
gaugeUnes to Broad Gauge, more purchases of Stores for works, 
general purposes stores, fuel oil etc. and increase in the prices 
thereof (Stores Suspense), more out-turn of coaches in railway 
workshops (Manufacture Suspense), more imported steel and raw 
material for fabrication etc. (Misc. Advances), payment of propor-
tionate share of capital contribution expected to be made by the 
Central Government in State Road Transport Corporations. The 
excess was shared by all Railways, 3 Production Units and Railway 
Board and it occurred under:-

! . 

(a) Stores Suspense (17,15 lakhs) mainly on account of 
receipt of more stores through purchases for general 
purposes, works, coal, H.S.D. oil (14,90 lakhs) [includes 
inadequate provision made by Southern Railway (2,50 
lakhs), South Central Railway (17 lakhs) and Chittaran-
jan Locomotive Works (1,21 lakhs)], more debits for im-
ported stores and custom duty (4,70 lakhs) , more returned 
stores (4'6 lakhs) , more receipt of stores from manufac-
ture (45 lakhs) and fluctuations in adjustment through 
stock adjustment account etc. (1,67 lakhs); partly offset 
by more issues to manufacture and works etc. (4,95 
lakhs) and -aggregate of minor variations (8 lakhs), 

(b) Manufacture suspense (7,510 lakhs) mainly on account 
of drawal of more material from stock and adjustment 
of debits therefor, owing to better out-turn (6,81 lakhs), 
[mcludes under-estimation of provision by Clentral Rail-
way (46 lakbs) and Integral Coach Factory (65 lakhs)] 
less iSSUe of manufacture stores to works (81 lakhs) and 
less rettirned material to stock (15 lakhs) and minor 
variations (11 lakhs); partly otfset by saving on account 
of more issue of manufactured stores to Stock (38 lakhs), 

(c) Works (2,90 lakhs) mainly on account of more receipt 
of permanent way material, other stores and debits there-
for (2,24 laths), more-debits for custom duty {42 lakhs), 
credits for released material being less than anticipated 
-(25 lakbs); partly offset by ~teof ntinor variations 

.. -~ ... -.- (1 lakh), 
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{d) Miscellaneous ~dvances-'Capital' (2,53 lakhs) mainly 
on acc~unt of adjustment of more expenditure on coaches 
wheel sets and component parts (98 lakhs) _....... .:a +.: fr 'ght . . , ......a~om uu"3, 
. el msurance and incidental charges (21 lakhs), ad-
Justment of advance payment of imported stores (70 
lakhs), drawal of ~ore sto~es for fabrication (44 lakhs) 
and aggregate of IDmOr vanations (20 lakhs) and 

(e) Development Fund (88lakhs) mainly on account of more 
progress of certain works owing to better availability of 
material. 

7.3. Against the excesses explained above, savings occurred 
under:-

(a) 'Rolling Stock' (1,02 lakhs) [mainly on account of less 
production of rolling stock (1,45 lakhs), non-materialisa-
tion of certain supplies and adjustment of escalation 
claims etc. (72 lakhs); partly offset by more debits for 
custom duty and freight charges etc. (82 lakhs) and 
aggregate of other minor variations (33 lakhs)]. 

(b) 'Investment in Road Services' (29 lakhs) was on account 
of delay in payment to State Road Transport Corporations 
mainly owing to delay in settlement of accounts. 

(c) 'Taking over of Open Line Wires from P&T Department' 
(7 lakhs) was on account of non-receipt of debits from 
P&T Department. 

7.4. After excluding the amount of misclassification of Rs. 20,46,511 
(c.f. Anexures A &B), the excess actually requiring regularisation 
by Parliament, works to Rs. 29,37,12,152 in relation to voted grant of 
-Rs. 6j lG-,48,89,{)OO i.e. 4.81 per ceat. 
Voted Grant No. 1~Pensionary Charges-Pension Fund-Excess of 

Rs. 15,74,131 over Rs. 10,38,60,000. 

8.1. This grant deals with expenditure on payment of Pensionary 
cl1a:rges to railway employees governed by the pensionary form of 
:retirement beDefits. 

8.2. The excess of 15.74 lakhs was 1.52 per cent of the final grant 
of 10.39 crores. A supplementary grant of Rs. 1.50 crores was 
obtained in March 1972 to cover the increased payments expected ,\,- . , 
to be made to the staff who retire from railway service under the 
.pensionary form of retirement benefits, but it tu~ to be slightly 
inadequate. The excess occurred on the Eastern, Northeast Fron-
tier, South Central and South Eastern Railways partly reduced by 
saving mainly on the Central, Northern, Southern and Western 
Railways and Miscellaneous Establishments. The excess of 15.7 .... 
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lakha. .was the net effect of fluctuations in debits received from the 
Civil:Accounts Officers in respect of pension payments. 
VotedrGram, No. 18-Approp-riation to Development Fund-Excess. 

of RB. 8)§,07,799 over Rs. 44,78,000. 
9.1. This grant covers the annual appropriation to Development 

Fund out of the surplus of the year. 
9.2. The excess of 876.08 lakhs was 195UAO per cent of the final 

grant of Rs. 44.78 lakhs. No appropriation to Development Fund 
was. mi'lde in the Budget Estimates 1971-72 as no revenue surplus 
was anticipated. Revised Estimates, however, anticipated a surplus 
of 9,08 lakhs of which Rs. 44.78 lakhs was proposed to be appropriated 
to meet in' part the cost of Development works and a supplementary 
grant for this amount was taken in March, 1972. The excess appro-
priation to the Fund was mainly due to improvement in Gross 
Traffic Receipts, Miscellaneous Receipts and the reduction in pay-
ment of Dividend to General Revenues attributable mainly to certain 
concessions and exemptions granted on the basis of the recom-
mendations contained in the Interim Report of the Railway Con-
vention . Committee, 1971. 
Voted Grant No. 19-Appropriation to Revenue Reserve Fund­

Excess of 7,711 over Rs. 8,63,07,000. 
10.1. This grant covers the annual Appropriation to the Revenue 

Reserve Fund out of the surplus of the year. 
10.2. The excess of 8 thousands was 0.0089 per cent of the final 

grant of 863.07 lakhs. No appropriation to the Revenue Reserve 
Fund was made in the Budget Estimates as no revenue surplus was 
anticipated. The Revised Estimates, however, showed a surplus of 
which Rs. 8,63 lakhs was proposed to be appropriated to this grant 
and a supplementary grant for this amount was taken in March, 
1972. The actual amount appropriated to the Fund was, however, 
more by..8. thousands more than the final allotment in order to meet 
the liability for the year. 
Charged Appropriation No. 6-Revenue-Operating Staff-Excess of 
. -Rs.7,842 over Rs. 4,99,000. 

11'.1. This charged Appropriation relates to payments arising 
from Court decrees etc. in respect of operating staff employed in 
'Locom~ive, Carriage & Wagon, Ferry, Steamers and Harbours, 
TrafRe'ionc1uding staff at stations), Signal and Telecommunication 
and· Electrical Traction Departments. 

11.2.: The final appropriation consisted of the supplementary 
-appro~tion of Rs. 4.99 lakhs obtained in March, 1972 for payments 
in satisfaction of Court decrees. The actual expenditure i.e. decre-
tal payments, however, exceeded the appropriation available by a 
smalPalnount of 8 thousands representing in excess of 1.57 per cent 
liver the: tinal appropriation. 
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GRANT No 4.- REVENUE WORKING EXPENSES-
ADMINlSTRA TION 

Particulars 

I Excess shown in the Appropriation Accounts 

2 (a) Deduct:-
Expenditure relating to Grant No. 5(4,965). Grant No. 6(304) 

aDd Grant No. 10 (28,042) booked under GraDt NO.4· . 

(b) Add:- I 
Expenditure relating to Grant No. 4 booked to Grant No. 5 

(121), Grant No. 8 (13) and 3>44,000 takeD as reduction 
in expenditure instead of under credits or Recoveries. . 

Annexure B 

Amount 

Rs. 

Real Excess to be regularised by Parliament (1)-2(a) + 2o(b) 26,53,698 

GRANT No. 5.-REVENUE WORKING EXPENSES-RBPAIRS 
AND MAINTENANCE 

t Excess shown-m the Appropriation Accounts 

2. (a) Deduct :-

ExpeDdi=e relating to Grant No. 4(121) and Grar,t No. 8 
(409)boolted under Grant NO·5· . . . . 

2. (b) A4d:-

Expenditure relating to Grant No. 5 booked to Grant No. 
4(4965), Grant No. 8 (6600), Grant NO.9 (1,48,248) Grant 
No. 19 (44.590) aI'ld Grant No. IS (11,85,"t) . . 

Real excess to be regdlarised by Pllrlialrient (I) - 2(a) + 
:z(b) •••••••.• 

GRANT No. 6-REVENUE WORKING EXPENSES ~PERATING STAfF Allnexur, B 
I Excess shown In the Appropriation AccOunts. 61,70,808 

2. (a) Deduct:-
Expenditure relating to Grant NO.7 (15219) and Grant No. 

10 (93,929) booked under Grant No.6· . 

2. (b) Add:-
Expenditure relating to Grant No.6 Booked under Grant 
~. 4(304) and Grant No. 15 (6,606) 

~ al excess to be regularised by the Parliament (I) -2(a) + 

6,910 

60,68,570 
(b) . 

GRANT No 9 -REVENUE WORKING EXPENSES-MISCELLANEOUS 
\ • • EXPENSES 

~ Excess ahown in the Appropriation Accounts. 

2 (8) Deduct:-
Expenditure relating to Grant No. 15 (27,244) and Grant No. 

S (1,48,248) booked under Grant NO.9· ..' 
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Particulars 

2 (b) Add:-

Expenditure ralating to Grant No. 9 booked under other 
Grants 

Real excess to be regularised by Parliament (1) - 2(a)+2(b) 

Amount 
Rs. 

1,22,55,710 

GRANT No. la-REVENUE WORKING EXPENSES-STAFF 
WELFARE Annexure .13 

I Excess shown in the Appropriation Accounts. 

2 (a) Deduct:-
Expenditure relating to other Grants booked under Grant 

No. 10 

2 (b) Add:-

Expenditure relating to Grant No. 30 booked under Grant No. 
4 (28,942) Grant No. 6(93,929) • 

Real excess to be regularised by the Parliament (I) - 2(a) + (b) 

1,21,971 

15,85,172 

GRANT No. 15.-OPEN LINE WORKS-CAPITAL, DEPRECIATION 
RESERVE FUND AND DEVELOPMENT FUND 

I Excess shown in the Appropriation Accounts 

2 (a) Deduct:-

Expenditure relating to Grant No. 5(II,8S,75I), Grant No.6 
(6,606) - Grant No. 13 (10,090), Grant No. 14 (10,32,543) 
and non adjustment of debits against Defence (31,269) . 

2 (b) Add:-

. expenditure relating to Grant No. IS booked under Grant 
9 (27.422) and certain credits taken as reduction in ex-
penditure (1,92,326) 

Real excess to be regularised by Parliament (I) - 2(a) + (b) 

22,66,259 



APPENDIX XXVI 

GOVERNMENT OF INDIA 

MINISTRY OF COMMUNICATIONS 

(P&T Board) 

Note for the Public Accounts Committee for regularisation of ercess 
over the voted Grant No. "93-Posts & Telegraphs Dividend to Gene­
ral Revenues, Appropriations to Reserve Funds & Repayment of 
loans from General Revenues" as disclosed in the Appropriation Accounts for the year 1971-72:-

The final accounts for the year 1971-72 disclosed an excess of 
~ .. 14,50,03,512 over the voted Grant "No. 93-~'>osts and Telegraphs DIVIdend to General Revenues, Appropriations to Reserve Funds and Repayment of Loans from General Revenues" as detailed below:-

Original Grant Rs. 25,03,09,000 

Supplementary Grant Rs. 10,63,21,000 

TOTAL GRANT Rs. 35,66,30,000 

Actual expenditure Rs. 50,115,33.512 

Excess Rs. 14,50,03.512 

2. This Grant provides for (i) payment of di'ritHaci to Genecal Revenues on thecapital-at-charge, (ii) appropriatioti of aurpha in the working of the Posts & Tele~ Department to i1:$ llesefve j',unds and (ill) repayment of loans, if any, taken from the General Reyenues .. for augmenting the Posts' & Telegraphs Revenue Reserve Fund Se) as. to meet the shortfall in the dividend payable to General Revenues,· as well as the deficit, if any, in the working results, of the Department. Any improvement in revenue receipts or reduc-·'tion in net working expenses has the effect of increasing the surplus .anticipated in the Budget and results in larger appropriation to the 
.Res~rve F~" thereby causin~ an ex~ess in the Grant. ,. .. 

"l.; 133 
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3. The Budget provision of Rs. 2503.09 lakhs under this Orant 

was augmented by obtaining a supplementary grant of Rs. 1063.21 
taims in March '72, on the basis of anticipated surplus of Rs. 3566.30 
lakhs against the original estimate of Rs. 2503.09 lakhs. The actual 
surplus, however, amounted to Rs. 5016.33 lakhs resulting in an 
excess of Rs. 1450.03 lakhs over the sanctioned Grant. 

4. The increase in the surplus was due to larger revenue receipts 
(Rs. 981.01 lakhs) mainly on account of un-expected increase, in the 
telephQne receipts and lesser net working expenses (Rs. 469.02 
lakhs) mainly due to enforcement of economy measures. 

5. The position of funds as provided for under the grant and 
the actual expenditure is indicated below:-

Dividend to General Revenues 

Appropri'·tion to P. & T. Revenue Reserve 
Fund 

Appropriation to P. & T. Capital Reserve 
FUBd 

TOTAL 

Total 
Grant for 
1971-72 

1541·74 

361·35 

1663. 21 

---
3566'3° 

(In lakbs of Rupees) 

A ctuals for Variation 
1971-72 Excess( + Y 

Savings(-) 

1302· 10 (-)239·64 

214·23 (-)147·12 

3500·00 (+)1836.79 

----
5°16·33 (+)145°'03 

The above savings and excess are explained hereunder:-

(i) Dividend to General Revenues (-) Rs. 239.64 lakhs 

The saving was due to reduction in the Works programme and 
also,...}.f ~e increase in the balanee 9f the Capital Reserve Fund. 
'11i-e increased balance was the" result of larger appropriation to the-
Capital Reserve Fund consequent on unexpected increase in the 
net surplus of the Deptt. As the balanCe in the Fund is netted against 
the Capital outlay, the dividend payable to the General Revenues 
decreased. 

(if.) AppepTia.tm to' P4aT R8tJ8nll!& Be..",. F .. f.-) R& 1'7.12-
1M1fh,e 

The balances in the Posts & Telegraphs Revenue Reserve FUnd 
carry interest at the average ralls . As the balance in the Capital :Re-
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serve Fund was being netted against the dividend bearing capital 
outlay and the rate of dividend payable to General Revenues is 
higher than the average interest rate, it was decided to appropriate 
lesser amount to the Revenue Reserve Fund than provided for in 
the Budget 

It has since been decided to slightly modify the arrangements in 
regard to the balances in the Capital Reserve Fund.. Under the 
modified arrangements, the balance in the Fund will no longer be 
netted against the capital outlay for the purpose of calculating the 
dividend payable to General Revenues. It will earn interest at the 
average rate. The amount on account of the difference between the 
current dividend rate and the average rate of interest on the bal-
ances in the Capital Reserve Fund and the Revenue Reserve Fund 
would be deducted from the Dividend payable to General Revenues. 

(iii) Appropriation to .A&T Capita! Reserve Fund (-) Rs. 18.1S.79 
lakhs 

The excess was due to larger appropriation to the Capital Re-
serve Fund following reduction in the dividend payable to General 
Revenues; lesser appropriation to the Posts & Telegraphs Revenue 
Reserve Fund and increased surplus of the Department as a result 
of larger revenue receipt5 and lesser net working expenses. 

6. The net excess of Rs. 14,50,03,512 over the sanctioned Grant 
may kindly be recommended for regularisation by Parliament under 
Article 115 of the Constitution. 

7. This has been seen by AGP&T, Delhi. 



APPENDIX XXVII 

I, Recommendatioft.s/Observations that have. been accepted by 
Government 

Recommendation 

In the 12300. Report (Fourth Lok Sabha) the Committee expres-
sed their satisfaction over the substantial reduction in the aggre-
gate amount of excesses over voted grants and charged appropria-
tions during the year 1968-69, The excesses during the year 1968-69 
have aggregated Rs. 3.78 crores as against Rs. 11.60 crores and 
Rs. 27.77 crores during the years 1966-67 and 1967-08 respectively, 
The Committee hoped that every effort would be made by the 
MinistrieslDepartments to improve the position further, These ob-
servations of the Committee had been brought to the notice of all 
the MinistriesiDepartments by the Ministry of Finance in October, 
1970. In their subsequent Report (29th Report-Fifth Lok Sabha), 
the Committee noted with concern that the position had, instead of 
improving, deteriorated again. The excesses during the year 1969-70 
totalled up to Rs. 17.10 crores. The Committee had then stressed. 
the need to take concerted steps to improve the budgeting proce-
dures so as to minimise excesses. Ironically enough, the excesses 
recorded during the year under report (1970-71) have touched a new 
high in recent years, the total amount being Rs. 55.76 crores. The 
particulars of excesses that occurred over the years 1965-66 to 1970-

'71 ·given below speak for themselves:-

----- ---

J 965-66 

1966-67 

T967-68 

a968-69 

1969-70 

197~71 

Year 

Excesses 

No. of 
voted 
grants 

31 

26 

22 

25 

18 

29 

No. of 
charged 

appropria-
, tions 

4 

5 

3 

4 

5 

8 

"-'-
Total Amount 

excess in 
crores of 
Rupees 

3<; 18'21 

31 11'60 

25 27'77 

29 3'78 

23 17'10 

37 55'76 

The extent of deterioration in the position during the year 1970-71 
lCauses grave concern to the Committee. They hope that the Minis-

136 
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try of Finance wo~ld take the initiative in investigating the causes 
that have led to thIS unprecedented increase. Unless the basic rea-
sons are ideJltified. ancl drastie steps taken to arrest the tendency 
to exceed the budget provisions, by Government as a whole, sound 
budg~tary ~l would be a far cry despite repeated suggestions 
by this committee year after year to improve the position. 

[So No.1 (Para 1.3) of Appendix XXXV to 49th Report 
(5th Lok Sabha)]. 

Action taken 

A Task Force consisting of an officer each from the Department 
of Expenditure, Department of Economic Affairs (Budget Division) 
and the office of the Comptroller & Auditor General of India has 
been constituted to have a detailed analysis made of the effective-
ness of the various procedures for expenditure control vis-a-vis the 
functioning of the system of internal financial control and to sug-
gest to Government remedial measures to improve the budgetary 
system. The COmlnittee are still on their job. Necessary action 
will be taken by the Finance Ministry as soon as the Report of the 
Committee is received. 

[Min. of Fin. O.M. No. F . 12(39)-E(Coord) 172 dt. 20-2-1973]. 

Jtecommendation 

The Committee have attempted to analyse the excesses record-
ed during the past six years ended 31st March, 1971, gr~t-wis~. As 
a result of such an analysis they find that the grant In relation to 
the Ministry of Information & Broadcasting has been consistently 
exceede-.:! during an the six years. In this connection it is worth recal-
ling that in the 123m Report (Fourth Lok Sabha) attention had 
been drawn to the excesses recorded continuously over a decade 
under th~ head "Maintenance of National Highways". Other grants 
in which excesses had occurred for three years and more in, s~cc~~­
sion are (i) "Ministry of Foreign Trade (1966-67 to 1970-7~) , (u) 
"Pensionary Charges and Pension Fund.· (Railways) (1~7-68 to 
1970-71)" (iii) "Ministry of Shipping and Transport (1968-139 to 
1970-71)'" and (iv) "Public Works (1968-69 to 1970-7~)." The re-

\ d th ·grants indIcates clearly 
~urring phenomenon of excess un er ese d 
lack of financial ~pline in ilie' Ministties!Departments concerne1d 
The COmmittee trust that these MinistrieslDepartments. wou 
tighten up their budgetary procedures and control forthWIth. 

[So No. 2 (Para 2.2) of Appendix ~~b tt:~t~!~~;~ 

1822 LS-10. 
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Action ·takeD 

The observatlonsof the Commit. _havebeel'l· brought to the 
notice of all the Ministries!Departments for Jlecessary action.· .. They 
have once again been r~quested to give a serious thought to the task 
of exercising effective control over the progress- of. expenditure and 
taking timely action on provision of requisite fund. to cover anti-
cipated commitmentS'durlng the financial year· thereby avoiding the 
occurrence of excesses over sanctioned grants, vide O.M. No. F.12 
(39)-E(Coord.172, dated 22ndD~cember, 1972 (copy enclosed). 

[Ministry of Finance (Department of Expenditure) O.M. 
No. F. 12(39)-E(Coord.172, dt. 20-2-73]. 

Recommendation 

The notes furnished by the Ministries on excesses over voted 
grants and charged appropriations during the year 1970-71 reveal 
certain unusual features which the Committee had not generally 
come across in earlier years. In a number of cases there have been 
mis-classifications of expenditure on a fairly large-scale which sug-
gest that there was no effective reconciliation of the departmental 
figures with the Accounts figures. In quite a few cases expenditure 
has been incurred without any provision even at the stage of re-
vised estimates. The Commitee have also found that during the 
year significant excesses occurred over the provisions for ''Travel-
ling Expenses" and -"Office Contingencies" which they do not view 
with favour as there is imperative need for observing economy in 
governmental expenditure. They have also reason to believe that 
the powers of re-appropriation by the end of the year have not been 
exercised in some cases by the concerned authorities judiciously. 
In the succeeding sections of this Report they have dealt with inter 
alia these aspects in some detail. The Committee need hardly point 
again that defective estimation, lack of proper review of the progress 
of expenditure at the appropriate time, failure to anticipate proper-
ly the receipt of store and debits relating thereto, absence ofade-
quate provision for adjustment of past liabilities and lack of proper 
control over expenditure continue to contribute largely to excesses. 

[So No. 3 (Para 2.3) of Appendix XXXV to 49th Report 
(5th !.ok Sabha)J. 

Action taken 

The observation of the Committee have been brought to the 
notice of all the Ministries/Departments for necessary action. TheY' 
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have once again been. requested to follow the procedure l.md d 
by the".Jrfinistry o~ Finance which inter "ZiG inetu.des P1'Opel',:= 
tenance ;~f. expenditure c~ntrol registers and liability registers, 
prompt adJustm~t of debits. systematic reconciliation of depart--
mental figures WIth the Accounts figures. As regards the excesses 
occurring under "Travelling Expenses" and "Other Contingencies" 
the Ministries have once again been requested to refrain themselves 
from using their powers of reappropriation to augment the pro-
vision under "Travelling Allowance" and other items of conspicuous 
expenditure like entertainment at public expenses, conferences, 
seminars, decoration of houses and provision of furniture and fur-
nishings vide this Ministry's O.M. No. F.12(39)-E(Coord) 172, dated 
22-12-72 (Copy enclosed). 

[Ministry of Finance (Department of Expenditure) O.M. 
No. F.l2(39)-E(Coord.)172, dt. 21-2-73]. 

F.12 (39) -E (Coord) 172 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

(Department of Expenditure) 
New Delhi, the 22nd December, 1972. 

OFFICE MEMORANDUM 

SUBJECT.-49th Report of the Public Accounts Committee (Fifth 
Lok Sabha). 

The Public Accounts Committee, while expressing their concern 
on excesses over voted Grants and charged Appropriations disclos-
ed in the Appropriation Accounts for the 1970-71 have observed In 
paras 2.2 and 2.3 of their 49th Report (Fifth Lok Sabha) as follows:-

Recommendation No. 2 (Para 2.2) 

The Committee have attempted to analyse the excesses recorded 
duripg the past six years ended 31st March, 1971, grant-wise. As a 
result of such an analysis they find that the grant in relation to 
the Ministry of Information and Broadcasting bas been consistently 
exceeded during all the six years. In this connection it is worth 
recalling that in the 123rd Report (Fourth Lok Sabha) attention 
had been drawn to the excesses recorded continuously over a de-
cade under the head "Maintenance of National Highways". Other 
grants in which excesses had occurred for three years and more 
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in 9uccellion are (1) "Ministry of Foreign Trade (1966-67 to 1970-71)" 
(ii) "Pensionary Charges and Pension Fund (Railways) (1967.&8 to 
1970-71)" (iii) "Ministry of Shipping and Transport (1988-69 to 
1970-71)" and (iv) "Public Works (1968-69 to 1970-71)". The recur-
ring phenomenon of excess under the grants indicates clearly the 
lack of financial discipline in the MinistriesjDepartmen~ concerned. 
The Committee trust that these MinistriesjDepartments would 
tighten up their budgetary procedures and control forthwith. 

RecommendatiOn No. 3 (Para 2.3) 

The notes furnished by the Ministries on excesses over voted 
grants and charged appropriations during the year 1970-71 reveal 
certain unusual features which the Committee had not generally 
come across in earlier years. In a number of cases there have 
been misclassification of expenditure on a fairly large scale which 
suggest that there was no effective reconciliation of the departmen-
tal figures with the Account figures. In quite a few cases expendi-
ture has been incurred without any provision even at the stage of 
revised estimates. The Committee have also found that during the 
year significant excesses accused over the provisions for "Travell-
ing Expenses" and "Office Contingencies" which they do not view 
with favour as there is imperative need for observing economy in 
governmental expenditure. They have also reason to believe that 
the powers of reappropriation by the end of the year have not been 
exercised in some cases by the concerned authorities judiciously. 
In the succeeding sections of this report they have dealt with inter 
alia these aspects in some detail. The Committee need hardly point 
out again that defective estimation, lack of proper review of the 
progress of expenditure at the appropriate time, failure to antici-
pate properly the receipt of stores and debits relating thereto, ab-
senceof adequate provision for adjustment of past liabilities and 
lack of, proper control over expenditure ,continue to contribute 
largely to excesses. 

2. The Ministry of Finance have laid down detailed procedure for 
achieving effective control over expenditure (vide Rules 65 to 69 
Of' G.F.Ps and the various Government of India decisions there-
under) which inter alia includes proper maintenance of: expendi-
ture control registers and liability registers, prompt adjustment of 
debits, systematic reconciliation ()f departmental figures with the 
Accounts' figures. The need for realistic bUdgeting' and effective 
controi over expenditure with reterence to the sanctioned grants has 
been. repeatedly stressed by the P.A.C. and their obsertations have 
been brought to the notice of all the Ministries/Departments. In 
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spite of the instructions year after year, the phenomenon of exces-
ses itill continues and the amount of excesses has been on the in-
crease for the past few years. For 1970-71 the number· of Grants 
and Appropriations in which excesses occurred rose to 37 against 
23 of the previous year, the amount for ...... 1970-71 being Rs. 55.76 
crores against 17.10 crores for 1969-70. The matter merits very 
serious attention and detailed investigation, as to how far the in-
stitution of Internal Financial Advice has been able to achieve the 
objective for which it has been set up in the Ministries/Departments 
and what remedial measures are to be taken, to bridge the gap bet-
ween the Estimates and actuals. The Public Accounts Committee' 
have particularly commented on the excesses occurred over the 
provisions for "Travelling Expenses" and "Other Contingencies" in 
the wake of imperative need for observing economy in governmen-
tal expenditure. In this connection attention of the Ministries/De-
partment~ is drawn to this Ministry's a.M. No. F.14 (2) -E (Coord) I 
70 dated 12-5-1970 according to which the Ministries should refrain 
themselves from using their powers of reappropriation to augment 
the prOVIsIon under "Travelling Allowance" and other items of 
conspicuous expenditure like entertainment at public expenses, 
conferences, seminars, decoration of houses and provision of furni-
ture and furnishings. 

3. The Ministry c·f Information and Broadcasting etc. are once 
again requested to give a serious thought to the task of excercising 
effective control over the progress of expenditure and taking time-
ly action for provision of requisite funds ,to cover anticipated com-
mitments during the financial year thereby avoiding the occurrence 
of excesses over sanctioned grants suitable instructions may alsc· 
kindly be issued to all subordinate authorities under them. 

To 

(V. K. PANDIT), 
Deputy Secretary to the Government of IndilJ. 

All MinistrieslDepartments of the Government of India. 

F.12(39)-E(Coord.) \72 

~Opy forwarded to all Financial Advisers and. Expe~diture 
Branches for information. It is reiterated that the observat.lOns of 
the Committee may please be borne in mind while conductmg the 

. d·t gam' st sanctioned grants early reVIews on progress of expen 1 ure a 
in January every year vide this Memorandum No. F.15(2)-E(C<: 
ord) \66 dated 30th December, 1966, so as to ensure that all ~tI­
cipated' commitments are taken into account and necessary prOVlSlQIl 
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for funds is made therefore, thereby obviating excesses over sanc-
tioned.grants ... In this their attention is also invited to this Depart.. 
ment's endorsement NO'. F.12 (1) -E (Coord) 172, dated 18th March, 
1972. 

Copy also forwarded to:-

C. & A.G. of India. 

Supreme Court. 

Election Commission. 
Lok Sabha Secretariat (P.A.C. Branch). 

A.G.C.R.. New Delhi. 

Budget Division. 

(V. K. Pandit), 

Deputy Sec:retary to the Government of IndiA. 

Copy forwatded for necessary action in so far as they are ad-
ministratively concerned to:-

1. Defence Division 2. A&B Branch 3. E.G.1 Branch 4. B.P.E. 

(V. K. Pandit) , 

Deputy Sec:retary to the Government of India. 

Recommendation 
In Paragraph 2.4 of their 29th Report (Fifth Lok Sabha), the 

Committee particularly referred to expenditure on a charged item 
without any budget provision although proper course would have 
been to take either a supplementary appropriation or an advance 
from the Contingency Fund of India. The Committee find that 
during the year 1970-71 also, such irregularities have been commit-
ted. Payments of Rs. 5.25 lakhs and Rs. 3.23 lakhs were made in 
satisfaction of certain court decrees and booked against the charged 
section under the sub-heard "A.l (I)-Construction of National High-
ways" (Grant No. 129-Capital Outlay on Roads) and sub-head "A.2-
Land Acquisition" (Grant No. 130-Capital Outlay on Ports) res-
pectively without any budget provision. The Committee desire 
that strict instructions should be issued to avoid such iinproprieties 
in future. 

[So No. 4 (para 2.4) of Appendix XXXV of 49th Report 
. '. (Fifth Lok Sabha)] .. - ., .: ... :..;.- -
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Action Taken 

The i observations of the COmmittee h 
noti~ of all. the Mini' tr· 'D· a~e been brought to the 

S les, epartments vide Ministry ofF' ., 
Q.M. No. P"8(23)-Bl72 dated 11-12-1972 (copy enclosed). manees 

[Ministry of Finance (Deptt. of Economic· Mairs) O.M. No. 
o. F. 8(23)-B172 dt. 14-2-73] 

No. F. 8(23)-B!72 

GoVERNMENT OF INDIA 

MINISTRY OF FINANCE 

(Department of Economic: Mairs) 

New Delhi, the 11th December, 1972. 

OFFICE MEMORANDUM 

'SUBJECl': -49th Report of the Public ACCounts Committee (5th Lok 
Sabh4)-procedure for making p1'ovision for charged 
expenditure. 

The undersigned is directed to state that the Public Accounts 
.committee while referring to the expenditure on a charged item 
without budget provision have, in para 2.4 (S.No. 4 of Appendix 
XXXV) of their above mentioned Report observed as under:-

"In paragraph 2.4 of their 29th Report (Fifth Lok Sabha) , the 
Committee particularly referred to expenditure on a charged item 
without any budget provision although proper course would have 
been to take either a supplementary appropriation or an advance 
from the Contingency Fund of India. The Committee find that 
during the year 1970-71 also, such irregularities have been coInIItit-
ted. Payments of Rs. 5.25 lakhs and Rs. 3.23 lakhs were made ill 
satisfaction of certain court decrees and booked against the charged 
section under the sub-head "A.1 (1) -Construction of National High-
ways." (Grant No. 129-Capital Outlay on Roads) and sub-bead 
~'A.2-Land Acquisition" (Grant No. 130-Capital Outlay on Ports) 
respectively without any budget prOvision. The Committee desire 
that strict instructions should be issued to avoid such improprieties 
in future." 

It is requested that these observations may be carefully noted 
and position for 'Charged' expenditure made either by Supplement-
ary Appropriation or by drawal of an advance irom the Contin-
gency Fund. 
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2. In this connection attention is also invited to this Ministry's 

O.M. No. F. 2 (55)-BIS7 dated 12th June, 1957 (copy eJlclosed) which 
jn.teT alieJ requires that in the case of Ministries I Deptts. wbere 
decr,eeslawards are normal feature, provision may be included .,. a 
'charged' item of expenditure for likely payments to be made during 
the year on th~ basis of past trends of actuals and other data avail-
able with the Mil).istrieslDepartments at the time of framing the 
estimates. . 

3. Ministries of Home Affairs, etc. are requested to note these 
instructions carefully and bring the same to the notice of their 
attached and subordinate offices to avoid non-provisioning of funds, 
wherever necessary, in future.· .. 

To 

. . (Manjit Singh), 
Under Secretary to the Govt of India. 

All MinistrieslDeptts. of the Govt. of India, etc~ 

No. ,F. 8 (23)-BI72 

C~py forwarded for informations to:-
1. All F.As in the Deptt. of Expenditure. 
2. Dep~ts of Revenue & Insurance, Expr. (E. Co-ord. Br.) and 

Banking. 
3. N:.S., Admn., Cash,Currency, Coinage, B.N.P. Branches of 

Deptt. of Economic Affairs. 
4. Comptroller and Auditor General of India. 

(Manjit Singh), 
Under Secretary to the Govt. of India. 

Copy of Office Memorandum No. F.2(55)-BI57 dated 12-6-57 
from Shri Shiv Naubh Singh, Deputy Secretary Ministry of Finance 
Department of Economic Affairs addressed to All Ministries and 
Departments etc. etc. of the Govt.. of India. 
SUBJECT:-Provision for churged expenditure to m€et the payments 

of awards, decTees,' etc. likely to be made against Govern­
ment in the coming year. 

The undersigned is directed to state that the question ot making 
. provision in the budget in anticipation of the awards, qecrees, etc. 
likely to be made against Govt. in the coming year h8Jilbeen under 
consideratio,n for some time. Some Ministries, Departments, ete., 
where such payments are a regular feature, have compl$ed th.t 
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the procedure of obtaining an advance from the Contingency Funcl 
of India to meet each and every such payment causes grave incon-
venience. In most cases payments have to be made inunediately 
under the orders of the Cot,U"t and there i$ no time to ask for the 
sanction of an advance from the Contingency Fund and to draw the 
amount agpinst it. The Govl are also advised that there is no cons-
titutional objection in anticipating such awards and including provi-
sion for the:n in the annual budget. It has accordingly been decided 
that in the case of Ministri~~ O~partmen¥, etc. where such awards 
are a normal feature, provision may be included as a 'charged' item 
of expenditure for _the likely payments to be made dw:ing the year 
on basis of past trends of actuals and such other relevant data that 
the Ministries, etc. might have. If this provision proves inadequate 
it will be necessary to supplement it by a Supplementary. appro-
priation or in the case. of an immediate payments, to ask for an 
advance from the Contingency Fund. In· the case of Ministries, etc. 
where only stray cases occur and it is not possible to anticipate 
them beforehand,' there would be no option but to ask for a supple-
mentary appropriation and, if necessary, an advance from the 
Contingency Fund. 

It would, however, be necessary to ensure that the amounts in-
cluded in the annual budget in anticipation of the awards, decrees, 
etc. likely to be made against Govt. in the coming year are reduced 
to the absolute minimum. The provision to be included should, 
therefore, be made only after obtaining the prior concurrence of 
the Finance Adviser. 

Recommendation 

The Committee hope that efforts will be made to prune and to 
effectively regulate the expenditure on office· contingencies now ~h~t 
the expenditure has been brought under Centralised control. In .hIS 
the Ministry of Finance should set an example to other Ministries I 
Departments. 

[5 N 6 (Para 2.8) of Appendix XXXV to 49th Report 
. o. (5th l.ok Sabha)]. 

Action Taken 

\ The recommendation of the c;bmmittee that the Ministrr t. of 
Finance should set an example to other Ministries in thebregu a Itond" 

ffi ontillgencies has een no e and control of expenditure on a ce c d.tur 
for guidance. All efforts are made now to see .that the et~::t u: th: 
is within tbe sanctioned Grant. It may be POlDte~ °luhs the final' 
yeElr 1971-72, as egainstthe Final Grant of Rs. 35. a 
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.expenditure is Rs. 33.25 lakhs leaving an unspent gap of Rs. 1.97 
lakhs. This gap is due to the non-raising of certain debits accepted 
by the Mi!Ustry by the respective Departments although pr:ovision 
.to cover such debits had been made in the Budget. 

[Ministry ofF~e (Department of Expenditure O.M. No. 
FI2(39)-E.(Coord) 172, dated 20-2-73.] 

Beeommendation 

10. An expenditure of Rs. 3.27 lakhs was incurred under the sub-
'head "A. 1 (2) -Interim Relief" without any provision. The Com-
mittee understands that orders regarding interim relief were issued 
:by Government in September, 1970 and yet no provision therefor 
'was included in the Supplementary Demands for grants presented 
.to Parliament in March, 1971. Surprisingly enoug~ the Ministry 
has explained that proposals for obtaining supplementary grant 
though initiated could not be finalised in time. The Committee are 
:inclined to take a serious view of such laxities. 

[51. No. 10 of Appendix XXXV-Para 2.16 of 49th Report 
(1972-73)-(5th Lok 5abha) of P.A.C.] 

Action Taken 

As regards above observation made by the Public Accounts 
Committee, it may be submitted that this Ministry had anticipated 
an excess of Rs. 3,67,100 over the budget estimates at the R.E. for 
1970-71 stage (but it could not be got accepted by the Ministry of 
'Finance in time for securing a supplementary grant). However, 
-the proposal for a supplementary grant of Rs. 3,66,3001- which was 
the estimated latest amount of excess towards the close of the year, 

<could not be submitted to Ministry of Finance sufficiently early to 
enable them to process it further. The observation made by the 
·.committee has been noted. Effective steps are Qeing taken: to 
rensure that, in future, proposals for supplementary grant are initiat-
. ed and finalise well in advance of the due date prescribed by the 
Ministry of Finance for acceptance of such proposals. 

Recommendation 

11. Further, the Committee note that there has been excess 
'expenditure to the extent of 48 per cent and 19 per cent respectively 
under "Travelling Expenses" and "Contingencies"; In addition to 
"taking timely action to provide fully for the anticipated expenditure 
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-the CaDlllU"ttee , _ _ . : : would stress the need-.over expenditure on these "te "to have an e1fective control - '.' 1 ms WIth an eye on economy. 

-[SI. No. -11 of Appndix XXXV p -- ara 2.17 of 49th Report 
(1972-73) (5th Lok Sabha) of PAC.] 

Action T __ 
The following s~PS have already been taken to . -control over expendIture on travelling ~xercJse greater geneies. expenses and Items of contin-

(i) every proposal for tour should be carefully scrutinised . ~r~er toed ensure that expenditure on travelling expens: IS mcurr only when it is inescapable, 
(ii) air journey should not be authorised. for oftlcers wh not entitled to it 0 are , 

(iii) no new residential telephone will be provided to ofticers below the rank of Deputy Secretary, 
(iv) S.T.? facilities will not be available for telephones in Sections, 

(v) overseas telephone calls should not be made except at the level of Joint Secretaries and above, and 
(vi) no new items of decoration and furniture should be pur-

chased except where these are inescapable for example, 
for the use of new staft' or where existing items have 
become unserviceable due to wear and tear. 

Accountant General, Central Revenues has seen. 
[Ministry of Defence O.M. F. 11 (31) 1721DIBudget dt. 6-3-73] 

Recommendation-

The Committee note that the original provision of Rs. 4.55 lakhs -under the Sub-head ·'A.I. (6) -Expenditure on Printing and Station-sy" was reduced to Rs. 3.70 lakhs. The actual expenditure was, however, Rs. 4.06 takbs resulting in an excess of about 10 per cent over the final grant. The Ministry has explained that the debit statements for the various jobs are received very late from. the tGovernment of India presses and that they do not contain any job -particulars for linking with the various orders placed by the Minis--try. This situation is highly unsatisfactory. The Committee hope -that the Government of India presses will be prompt in sending -the debit statements showIng the required particulars and that the 
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Ministry of. Education and Social Welfare will maintain the liability 
register properly and avoid excesses by having' an effective coordi-
nation with the Pay and Accounts Officer, Ministry of Works,. 
HOU5ing ad Supply. 

[So No. 12 Appendix XXXV, Para No. of the Report-2.20]. 

Adion'Taken 
To obviate the difficulties experienced in the matter of adjust-

lI)ent of debits, a new Procedure of jobwise accounts (evaluating 
the cost of printing at predetermined common hourly rate)' has 
been drawn up by the Chief Controller of Printing and Stationery 
and is awaiting the approval of the Comptroller and Auditor Gene-
ral. In the meantime in order to comply with the instructions of 
the Public Accounts Committee the procedure of maintaining job-
wise accounts on the basis of hourly tate of individual operative 
wages as at present has been introduced in all the Government of 
India presses with effect .from 1-1-1973 and the indentors will get 
jobwise debits from the Government of India presses in respect of 
new jobs received on or after 1-1-1973 by the. presse~. The Govern-
ment of India presses have already been instructed by the Chief 
Controller of Printing and Stationery to give necessary job parti-
culars and the indentors' printing,-requisition No. etc. in the debit 
statements. Further, the pr~sses have alSo been instructed to send 
a copy of the debit statement to the indentor and the indentors' 
accounts officer for their advance information as soon as the debit 
is raised against any indentor. 

The Ministry of Education and Social Welfare on receipt of copy 
of jobwise debit statement from. the Government of India presses 
will contact the Pay and Accounts Officer concerned of the Ministry 
of Works and Housing with a view to ascertaining the actual month 
in which the debit would be raised in respect of that particular job. 
This information along With detailed particulars which would be 
given by the Government of India presses in the debit statements, 
would facilitate maintaining the liabjlity register properly. 

As a result of· the measures stated above, the position in 'the 
matter is expected to be improved to a considerable extent within 
a short time. 

[Ministry of Education and Social Welfare (Deptt. of Educa-
tion) O.M. No. G25015j1j72jPub, dated the 25-6-1973] 

Beeomlllelldation 
The Committee further note that substantial excess has been in-

curred on Travelling Expenses also. The Committee feel that the-
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increase in Travelling Allowance rates from 1st January, 1971 should 
have been taken into account at the Revised Estimate stage and the 
liability register should have been maintained properly by having 
.an effective liai80n with the High Commission, London and the 
Railways, to anticipate and provide for the adjustment of debits. 

[So No. 13 Appendix XXXV Para No. 2.21 of 49th Report 
(5th Lok Sabha)] 

Action Taken 

The observations of the Public Accounts Committee have been 
noted. Insttuctions regarding the need for (i) taking into account 
the anticipated increase in expenditure during the remaining part 
of the financial year due to increase in the rates of Travelling Ex· 
penses, Dearness Allowances, Interim Relief and Other fringe bene-
fits at the time of framing Revised Estimates I Final Estimates and 
(ii) maintenance of liability registers by all the Sections dealing 
with expenditure sanctions have been~ issued. Qopies of these 
instructions are enclosed. 

[Ministry of Education & Social Welfare (Deptt. of Eiucation) 
O.M. No. G. 2301712171-ECU dated 7-8-1973] 

No. G. 23017[21 71-IF.4 (ECU) 

GOVERNMENT OF INDIA 

MINISTRY OF EDUCATION & SOCIAL WELFARE 

(DEPARTMENT OF EDUCATION) 

New Delhi, the 7th August 1973. 

SUBJECT: -Increase in the rates oj allowances-Its effect i7l' the 
Revised Estimates and Final Estimates. 

. th rear 1970~ 71 in respect of 
The Appropriation Accounts for e).. t f Ed'llcation" re-

"Grant No. 6-Sectt. Expenditure of the MdlOlS ~~ 0 head "Travelling 
er final grant un er e vealed some excess ov . l' d partly due to increase 

Expenses" and this excess w.as exp alOe as . 
in Travelling Allowances rates w.e.f.' 1-1-1971. 

. . . th ir 49th Report (5th Lok 
The Public Accounts ~omml.ttee l~ thi: and have recommended 

Sabha' have taken a serIOUS VIew 0 

as follows: 
. f ther note thc.tsubstantisi eXcess 

"Para 2.21. The Comnuttee l.U' . E nses also The 
l'ncurred on TravellIng xpe . expenditure has been 
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Committ.ee, feel th:at the increase in Travelling AlloW1lDces rates-
from 1st 'January, 1971 should have been takeR into account at the 
Revised Estimates stage and that liability Register should have-been 
maintained properly by having an effective liaison with the High 
Commission, London and the Railways, to anticipate and provide 
for the adjustment of debits". 

Had this increase in Travelling Allowances rates been taken into 
account while framing the Revised EstimatesiFinal Estimates, the 
excess might have been avoided.~· . 

All the sectlons may note that any increase in the rates of Tra-
velling Allowances, Dearness Allowances, Interim Relief and other 
fringe benefits that may be sanctioned by the Government from 
time to time should be taken into account while sending their Re-
vised EstimaiesiFinal Estimates to the Internal Finance Division. 

Sdl-
(J. VEERARAGHAVAN), 

DirectOT (Planning and Internal Finance) 

No. G. 22016i9i71-ECU 

GOVERNMENT OF INDIA 

MINISTRY OF EDUCATION & SOCIAL WELFARE 
(DEPARTMENT OF EDUCATION) 

New Delhi-I, dated 25th February, 1972. 

SUBJECT:-Maintenance oj Liability Regi$ter in the Administrative 
Division for recurring expenditure through book ad;ust­
ments. 

The appropriation accounts received from the Accountant Gene-
ral, Central Revenues for the year 1970-71 in respect of Grant No. 
"6-Secretariat Expenditure of the Ministry of Education" has re-
flected excesses and savings under difterentheads occurring therein.. 
The scrutiny of the accounts reveal that many factors had contri-
buted to the shortcomings brought out in the appropriation accounts .. 
For example, the excess ex~nditure under the sub-head "Travel-
ling Expenditure" was explained by the Controlling section stating 
that the record maintained by them was only in respect of cash pay-
ments made by the Ministry and they did not have any information 
in respect of the book adjustments of expenditure incurred through 
the various Missions as well as debits from Railways for H.O. Rs. 
They added that the Reconciliation Unit might be able to say what 
the excess expenditure comprised of. 
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T~e afor~id expl~a~ions reveals that there may not be . a 

machine:y In the Administrative Division ,to keep record of the 
book adjus~ents that should necessarily be taken into· account in 
thedeterniination of funds to be provided fOl' !Various items. 
of ~xpehditure in the Demand Book. The procedure prescribed 
under the General Financial Rules require the maintenance of a, 
Liability Register for keeping an account of the expenditure through 
book adjustments through the various agencies operated upon by 
this Ministry. Wherever sanction fo! expenditure other than 
through drawal of bills for payIrient "by the Ministry itself is issued 
a note of these cases should be kept in the Liability Register and 
the job of maintaining such a register and assessing the need for 
funds in the light of the details incorporated in the register is that 
of the authorities incurring the expenditure. The expenditure Con-
trol Unit can playa very limited role in the context of assessing 
the extent of funds required to be retained under a particul8l' Sub-
head. The Unit merely keeps a record of the expenditure incurred 
in the different bills drawn by the Ministry and also makes a note 
of the book adjustments made by the Accounts Officer when come 
across in the course of reconciliation of the figures in the' Audit 
Office. The Unit will no doubt communicate to the Sections con-
cerned the progress of the book adjustments as and when they come 
across the same in the course of reconciliation but this information 
furnished by the Unit will not be of much assistance in determin-
ing the funds necessary under the grant as the adjustments are 
made in accounts long after the issue of sanction or otherwise for 
incurring some expenditure through another. agency. ":. depart-
mental record of these is necessary and for thiS purpose, It IS essen-
tial that the Liability Registers are maintained up-to-date by the 
Sections concerned. The information regarding the p~gress of 
adjustments of the expenditure furnished by the Expenditure Con-
trel Unit can at best serve to corroborate the adjustments ~ready 
effected in the accounts out of the transactions recorded 10 the 
Liability Registers. 

As we will shortly be deciding the final grant necessary undhert 
L· bTt Registers may be broug the different sub-heads, the la II y . . b 4-3-1972. 

up-to-date at an early date and the same 10timated to me y 
Sdl-

(KANTI CRAUDHURY), 
Joint Secretary (Admn.). 

BeeOlDJDendation 
- ed under the Head 'E-Works' 

Major part of the excess occur! . . The Committee are 
h f th final prOVISion. 

wbich was over one fift. 0 e f the debits raised by the C.P.W.D. 
unhappy to note that adJustments 0 
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irom year to yealO en account of works entrusted to them had no 
:relation to the provision proposed by them. The Committee expect 
that in future the C.P.W.D. should give a firm. estimate and an 
-effective cocmlination should be established with the Accounts 
Officer concernecl by the Department of Culture to adequately 
provide for anticipated adjustments during the year. 

[So No. 14 Appendix XXXV Para No. 2.24 of 49th Report] 

Action Taken 

The recommendation has been noted. The contents of the recom-
mendation have been communicated to the Ministry of Works and 
Housing for necessary 'action at their end. Suitable instructions 
(copy enclosed) have also been issued to various units under this 

Survey to establish effective coordination with the Accounts Officers 
concerned to ensure adequate provision for anticipated adjustments 
during the particular year. 

To 

[Archaeological Survey of India O.M. No. 1514171IAC dated 
23-6-1973] 

IMPORTANT CIRCULAR 

No. 15J4171-AC 

GoVERNMENT OF INDIA 

ARCHAEOLOGICAL SURVEY OF INDIA 

New Delhi-H, the 10th November, 1972 

All Archaeological Officers 

'SusJ'ECT:-Action taken on the recommendations of the Public 
Accounts Committee in their 49th Report; 

Sir, 

, I have the honour to 51"oY that while considering the remarks of 
this Department in respect of the excess over grant that occurred 
during the year 1970-71 under sub-head "E-Works' the Public Ac-
counts Committee have observed as follows in para 2.24 of their 49th 
Report:- ' 

, . 
"2.24. MAJOR PART OF THE EXCESS OCCURRED UNDER 

THE 'HEAD "E-WORKE" ~tHICH WAS OVER ONE-
FIFTH Of THE FINAL PROVIS!ON. THE COMMI'l'Tl!:E 
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ARE UNHAPPY TO NOTE THAT ADJUSTMENTS OF 
DEBITS RAISED BY THE CPWD FROM YEAR TO 
YEAR ON ACCOUNT OF WORKS ENTRUSTED TO 

, 'THEM HAD NO RELATION TO THE PROVISION PRO-
POSED BY THEM. THE COMMITTEE EXPECT THAT 
1N FUTURE THE CPWD SHOULD GIVE A FIRM ESTI-
MATE AND AN EFFECTIVE COORDINATION SHOULD 
BE ESTABLISHED WITH THE ACCOUNTS OFFICER 
CONCERNED BY THE DEPARTMENT OF CULTURE 
TO ADEQUATELY PROVIDE FOR ANTICIPATED 
ADJUSTMENTS DURING THE YEAR." 

As enjoined by the Public Accounts Committee, all concerned 
should ensure an effective co-ordination with the Accounts Officers 
concerned in order to provide suitable provision for anticipated 
adjustments during the year. In this connection the instructions 
issued in this Qftice letter No. 1411171-AC dated the 11th February, 
1972 may please be kept in view by all concetned. That letter is 
again reproduced as an annexure to this Circular for general guid-
ance. In all cases where any expenditure is debitable to the Survey 
by another department, the concerned officers should maintain the 
Liability Register, remain in close touch with the Accounts Officer 
of the other department and make suitable provision therefor in 
their November as well as February statements giving full parti-
culars. 

2. It is again reiterated that the tendency to exceed the sanction-
ed grant without obtaining prior clearance from this office should 
be completely avoided. In this connection the attention of an con-
cerned is invited to the instructions issued in this office Circulars 
No. 131291 71-AC, dated the 6th December, 1971 and 1416171Ac dated 
13th December, 1971. 

" It may please be noted that the mere fact that the additional 
requirement has been included by a particular office in their Nov-
ember statement or February statement or in the Budget proposals, 
do~ not entitle them to incur the expenditure in excess of the 
sanctioned ,grant. The sanctioned allotment should nO't be exceeded 
by anyaffice without the prior approval of the Headquarters Office, 
as -illready laid down in the above circulars. 

3. The Heads of Offices should ensure strict compliance with the 
instructions issued in this Circular. It is again pointed out that an 
excess over sanctioned grant without proper authority is a serious 

1822 IS-ll. 
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matter and as such the Heads of Offices will· be' held responsible 
if any such situation occures in their 'office. 

4- The receipt of this Circular may please be: ac1tlioWlaiged. 

Yours faithfully, 
Sdl- A. K. JAIN, 

Encl. as above. 

Director (Administration) 
for Director General. 

Copy to:-

To 

1. All Officers L at the Headquarters. 
2. All Sections 5 

Sdl- A. K. JAIN, 
Director (Administration) 

for Director General. 

No. 1411171-AC 

GoVERNMENT OF INDIA 

ARCHAEOLOGICAL SURVEY OF INDIA 

New Delhi-H, the 11th February, 1972. 

All Heads of Officers 

SUBJECT:-Expenditure incurred by other Departments on b~half of 
Archaeological Survey of India-Provision for 

Sir, 

I have the honour to state that sometimes works are entrusted 
to other Departments for execution on behalf df the Archaeological 
Survey of India, such as Central Public Works Department, State 
Public Works Department etc. Similarly Stores are often purchas-
ed at Director General of Supply and Disposals' Rate ContractS. In 
such cases the expenditure against the Archaeological Survey of 
India is adjusted by the concernoo Departments through Book-debit. 
It is, however, noticed that certain offices of the Survey do not 
make a provision for such expenditure in their allotments nor do 
they include the requirements in their November statement or Feb-
ruary 'statement with the result that sometimes the provision for 
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such items is likely to be omitted. This happened in a particular 
case during the year 1970-71. It is advisable to avoid such a situa-
tion. In view of the fact that the debit will be raised by the 
Accountant General concerned against the particular office of the 
Survey in whose jurisdiction the work falls or which had indented 
the stores etc., it is necessary that the said office of the Survey 
should make adequate proviSion therefor in the allotments of this 
office. It will not be enough if the statement for estimates furnished 
by the other Departments is merely passed on to Headquarters 
office. The concerned office should maintain the "Liability Register" 
as laid down in the rules and include the requirements in their 
November statement as well as in the February statement under the 
relevant head of account indicating the requirement clearly. It is, 
requested that all offices may please take action on the lines indi-
cated above so that the provision required for items of the above 
nature is not omitted. In the statement for February, 1972 to be 
sent by the officers to reach this office by 5th March, 1972 positively, 
the demands of the above account may also please be included 
with full particulars. 

Yours faithfully, 

&11- C. BHUSHAN, 

Deputy Director (Accounts) 

for Director General. 

Recommendation 

2.28. An excess of Rs. 13.39 crores occurred under the sub-head 
"A.2(1)-Purchases" over the final grant of Rs. 86.88 crores mainly 
due to failure to determine correctly the quantum of supplies of 
fertiliser from abroad during the year. Bulk of the 'unanticipated 
supplies' arrived from Poland, Bulgaria and U.S.S.R. The delivery 
schedules prescribed were July to September, 1970 in the case of 
Poland all':i Bulgaria and November, 1970 to March, 1971 in the case 
of U.S.S.R. The Ministry has, however, stated that no provision was 
made in the supplementary grant due to the decision taken to stagger 
deliveries and that the MMTC through whom the contracts were 
placed, were requested to take up the matter wi~h t?e suppliers to 
arrange shipments beyond March, 1971. The dehver~es were, how-
ever, actuall effected during the year 1970-71. It 15 not clear to 
the Committ:e as to when the suppliers were conta(':ted for stagger-
ing the deliveries and when the deliveries act~ally m~t~rialised. In 
the absence of this information they are not In a posItIon to appre-
ciate whether absence of provision was justifiec. It is, however. 
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evident that Government had !notlaid down realistic scheaule for· 
delivery in the· first instance..·: 

[5. No. 16 Appendix XXXV P<ara No. 2.28 ·of 49th· Report] 

Action Taken :1, 

This Ministry' authorised MMTC to enter into c~ntracts for supply 
.' '_ I 

of Urea with East European suppliers (Bulgaria, Poland, and 
U.S.S.R.) for delivery upto 31st MClrch, 1971 for a quantity of 3,10,(}OO 
tonnes. Accordingly, MMTCconcludoo contracts in July, 1972 with 
Poland, Bulgaria, Rumania, USSR and Hungary and delivery sche-
dules were indicated for 1,00,000 tonnes upto October, 1970 and, 
further delivery schedules for balance quantities were to be indicat-
ed pefore31st October, 1970. In November, 1970, ¥MTC was request-
ed to negotiate with East European Suppliers for postponement of 
delivery beyond March, 1971. The MMTC then informed ~hat though. 
Bulgarian suppliers were agreeable to partial relaxatio~, Polish & 
USSR suppliers were against postponement of deliveries. 

The MMTC was informed in December, 1970 that due to low con-
sumption of Khanf 1970 and consequent stock-piling, all urea from 
East Europe was to be used only for Rabi, 1971-72 and that they 
should make their utmost efforts to have postponement of deliveries. 
But subsequently several representations were made to this Ministry 
by the suppliers through their Commercial Missions to agree to 
earlier deliveries. Since the .contracts prADvided for completion of 
shipments by end of March, 1971 the Ministry had no alternative 
but to agree to these representations, even though earlier it was 
hoped that the suppliers may agree to the postponement. However, 
greater care is being taken now to watch the sequence of events 
affecting budgetary outflows. 

Recommendation 

2.29. In the case of supplies from France, it is explained that no 
provision was made, as it was expected that the supplies would not 
be made towards the end of March, 1971. However, the Committee 
find that the suppUer had started shipment in January, 1971 itself. 
They, therefore, feel that with little Coordination the Department 
could have anticipated the probable requirement and provided for 
in the supplementary demand. 

[So No. 17 Appendix XXXV Para No. 2.29 of 49th Report]. 
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,AfttiAa ~;1 

This contract with the suppliers was on C&F basis and the 
fixtures .of. ve'3sels un:d~ 'the C8iF contracts are arranged by the 
suppliers: On 19th January, 1971,' ISM London issued an amend-
ment to ; the contract amending the delivery schedule of the contract 
from "SeptEimber-December',' 19'10" to within 3-4 months after fulfil-
ment 'of' clau'Se' 24'(5) 'which 'is 3rd December, 1970. The delivery 
schedule accordingly' stood extended upto 3rd March, 1971 or 3rd 
April, 1971 as peto'this Amendment.' Till the time when this Depart~ 
rpen~,"~d.ig9pe foX supple~1en1;ary ,Grant, no intimation of fuctures 
of ves3e1 arranged by suppliers was received by this Department or 
by ISM London from the suppliers. Since the suppliers usually 
arrange shipments in the last"rltontM ~f the scheduled delivery 
per'od, it seemed reasonable to expect that shipments would be 
arranged by.suppliers by end FebruarYIMatCh 1971 and arrive in 
India after: 31st M$rch, 1971. To avoid excess provision, this pro-
vision was no.t incl~ded in. Supplementary Grant. However ship-
ments were arranged by the suppliers upto end March as follows:-

Name of Vessels .. 

I: President Quezon 

2. Agility 

3, :C''lrysoforos 

4: . Tareseus 

5. Valmas 

6. Costoftora 

TOTAL 

Date of 
sailing 

18-1-71 

25-1-7 1 

28-1-71 

J2-.2-71 

127-2.-71 

20-3-71 

Tonnage 

8,2.00 

6,394 

8,590 

8>491 

.. 8,025 

8,443 

----
48,143 ---

Intimati~n of the January shipments made by t1;le suppliers was 
received by this Department towards the end of February, 'i1 when 
no time' 'wlls left for getting additional provision for these shipments. 
Although every effort is made by this Department to ~ake into 
account' antiCipated requirements and provide for them in the budget, 
in 'th'is' "case l.ack of information from the suppliers regarding ship-
ments which was affected even before the receipt of amendment of 
contract was responsible for the excess expenditure. 

: Gr~te~ care i~ being .taken to watch the successive steps in such 
~ases affecting budgetary outflow. 
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Recalameaclation 

2.30. A sum of Rs. 3.50 crores had to be paid on fertiliser vessels 
at 60 per cent basic customs duty in addition to the usual 10 per 
cent duty due to late issue of orters of ad hoc exemption by the 
Ministry of Finance. Since the basic customs duty of 60 per cent 
is stated to be not leviable on fertilisers imported for manurial 
purposes, the Committee would like to know how the orders could 
not be got issued by the Ministry of Finance in time. 

[So No. 18 Appendix XXXV Para No. 2.30 of 49th Report] 

Action Taken 

The sum of Rs. 3.50 crores· paid on fe~i1iser vessels at 60 per 
cent basic customs duty relates to 9 shipments the detail-s of which 
are given in the attached statement. Out of the 9 shipments, two 
carried DAP, 3 vessels carried NPK and the remaining 4 CAN. Of 
these three commodities, CAN already stood exempted from basic 
customs duty but despite this, the Customs Authorities at Bombay 
levied and collected 60 per cent basic duty. Refund of the amount 
paid, however, was obtained in about a year's time in respect of 
these 4 shipments of CAN. 

With regard to the remaining 5, no general exemption from 
basic customs duty had been given by the Ministry of Finance for 
the two fertilisers, DAP and NPK. The procedure followed has been 
therefore, to apply for ad-hoc exemption with regard to each ship-
ment. In some ca~es, there has been some time-lag between the 
time of application for ad-hoc exemption, issue of orders by the 
Ministry of Finance and implementation by the Customs Authori-
ties, with the result that the basic customs duty had to be paid 
initially and refund claimed subsequently. Out of the 3 vessels 
carrying NPK, the basic customs duty was thus paid initially and 
later recovered in respect of 2 vessels from the Customs Authorities, 
as will be seen from the attached statement. With regard to the 
third, the Ministry of Finance have been requested to refund the 
amount paid as the commodity, NPK, has since been exempted from 
basic duty. 

Of the two vessels carrying DAP, the Ministry of Finance did 
issue instructions regarding exemption from basic customs duty in 
respect of one, viz. ABIQUA. However, the Food Corporation of 



159 
India, Kandla, acting as our agents, were not aware of the exemp-
tion orders and, therefore, paid the basic customs duty. We have 
since taken up the matter with the Ministry of Finance and reque'3t-
€Oj them to issue refund orders. With regard to the other vessel, 
viz. TARPON SWIFT, alse·, the customs duty was paid to Food 
Corporation of India initially for want of ad hoc exemption orders 
FCl, Bombay also applied for refund of the amount and the matter 
has also been taken up by this Ministry. It is expected that the 
Ministry of Finance will issue refund orders in respect of basic 
customs duty paid in respect of both the shipments, ABIQUA AND 
TARPON SWIFT. 

The question of general exemption of the three fertilisers, DAP, 
ANP and NPK from basic customs duty was taken up with the 
Ministry of Finance who have since agreed to grant general exemtr 
tion in respect of NPK. The question of granting general exemtr 
tion in respect of the other twe· fertilisers, t,iz. DAP and ANP, is 
under active consideration by the Ministry of Finance and it is 
expected that orders will be issued in this regard very soon. Pend-
ing the issu eof general exemption order.;;, however, this Ministry 
continues to apply for and obtain ad-hoc exemption orders in respect 
of each 3hipment carrying either DAP or ANP. 
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Recommendation 

2.31. The Committee also note that a sum of Rs. 2.86 crore re-
presenting .the. cou~tervailing customs duty in respect of the ship-
ments recelved. durmg 1969-70, which was paid during 1970-71, due 
to late receipts of debits contributed in part to the excess. The Com-
mittee would like to know how this payment during the year could 
not be anticipated and provided for. 

[. No. 19 Appendix XXXV Para No. 2.31 of Report] 

Action Taken 

The levy of countervailing Customs duty was introduced first 
from Ist.March, 1969 and the overflow of the debits pertaining to the 
year 1969-70 to the next year could not be assessed, as a large number 
of debits were to be received from various Accounts offices. It was 
arranged with the Customs authorities to pass on all the debits on 
this account to the Pay and Accounts Officer, Ministry of Food and 
Agriculture, New Delhi through the respective Accountants-
General on the basis of the information supplied in the Bill of Entry 
by the Food Corporation of India. It was, therefore, thought that 
the debits would automatically be received by the Pay and Accounts 
Officer in time and wou1d get adjusted in the respective year. Ac-
tually, however, debits to the extent of Rs. 2.86 crores were left to 
be adjusted on account of delayed receipt: Such a contingency 
could not, however, be foreseen by this Department. A suitable 
system has now been devised to control the expenditure on Customs 
duty by the Department itself so that in future such a contingency 
does not recur. 

[Sr. Nos. 16--19---Ministry of Agriculture (Department of Agricul-
ture) O.M. No. 1-20/72-Budget, dated 10-4-73] 

Recommendations 

·"The excess over the grant mainly occured under the 'Sub-head 
'A (4)-Other Charges (Rs. 1.47 lakhs). The excess under this sub-
head was over 21 per cent of the provision. It was n6t for the first 
time that the excess had occurred over the provision for office con-
tingencies in the Ministry of Foreign Trade. Similar excesses had 
occurred during the year 1966-67, 1967-68 and 1998-69 also. The 
Ministry have explained the increase during the year 1970-71 as due 
to belated adjustment of debits of previous years i.e. 1968-69 and 
1969-70 amounting to Rs. 30,250 and adjustment of book debits of 
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Rs. 1.04 lakhs in March Final and March'Supplementary 1971 accounts 
for which adequate provision was not made and also. due to larger 
expenditure on telephones, postage and telegrams, staff ear etc. 
which could not be avoided. The Committee are at a loss to under· 
stand how these could not be anticipated. They trust that there 
would be· better control of expenditure under this subhead, which 
they would like to watch through future Appropriation Accounts." 

[S1. No. 20-Appendix XXXV-para 2.34 of 49th Report of the 
P.A.C. (1972-73)-(Fifth Lok Sabha).] 

Action Taken 

It is submitted that the following important steps have been taken 
by this Ministry to have better control over expenditure under office 
contingencies :-

(i) As suggested by the Ministry of Finance, instructions 
have been issued for providing STD barring faeilities for 
office telephones of officers in receipt of pay in scales of 
pay lower than Rs. 1800-2000 per month. This facility 
has also been extended on optional basis to officers in 
receipt of this and higher scales of' pay for the telephone,; 
provided in the office or at the residence. 

(ii) The use of staff cars is being regulated strictly in accor-
dance with the Staff Car Rules including the ref;ent in-
structions prohibiting use of staff cars for social and other 
similar functions. 

(iii) The refreshment at official meetings except with foreign 
delegations/visitors ar~ restricted to plain tea/coffee. 

So far as the adjustment of debits by Accounts Offices in March 
Final and March Supplementary Accounts are concerned, provision 
for all debits which can be anticipated 'eadier or in the later part 
of the year are provided adequately in the Budget\Revised Estimates I 
Final Grant, It is pnly very rarely that Accounts Offices ,djust 
debits which come in unexpectedly. However, ~ery effortwiu 
continue to be made to provide for all such contingencies. 

It is hoped that with the adoption of the abovemeasu~s, the ex-
cesses of expenditure over grants will be elimi~ted. : f 

[MiniStry of Commerce (Department of F~ign Tl-~de) O.M.Np. 
G. 25017\4\73-E IIi, dated 7~73] 
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Recommendation 

The Committee observe that significant excesses had occurred 
under the Heads "A.2(1)-Buildings" (Rs. 19.68 lakhs) also excesses 
occurred under the former two heads "A.2(1)-Buildings" (Rs. 53.20 
laltha) and "A.7(1)(1)-Charges" (Rs. 54.55 lakhs). The Commit-
tee are not satisfied with the explanation given by the Ministry. 

[So No. 21 Appendix XXXV para 2.39 of 49th Report of the 
Public Accounts Committee-5th Lok Sabha]. 

Action Taken 

The observations of the Committee have been noted. With a 
view to impress upon the senior officers of the C.P.W.D. to exercise 
strict control over expenditure and to avoid excess in future, a 
meeting was held on 3rd February, 1973 under the Chairmanship 
of the Engineer-in-Chief, Central P.W.D., New Delhi. A copy of 
the record of the discussion is enclosed for reference. 

MINUTES OF THE MEETING HELD AT 3.00 P.M. ON 3RD FEB-
RUARY, 1973 IN THE CONFERENCE ROOM 'A' WING 
NIRMAN BHAV AN, NEW DELHI. TO CONSIDER THE' 
CAUSES WHICH LEAD TO EXCESS EXPENDITURE OVER 
THE VOTED GRANTS/CHARGED APPROPRIATIONS AND 
THE MEASURE TO BE ADOPTED FOR AVOIDING SUCH 
CASES OF EXCESS. 

Present: 

Shri O. Muthachen, Engineer-in-Chief (in the Chair). 
Shri N. S. L. Rao. Chief Engineer (New Delhi Zone). 
Shri Harbhajan Singh, Chief Engineer (Northern Zone). 
Shri P. S. Mazumdar, S.E., Delhi Cent. Circle No. III. 
Shri K. K. Mohan Bahu, S.E., Delhi Cent. Circle No. IN'. 

Shri G. K. Khemani, S.E., Delhi Cent. Elect. Circle No. ITI. 
Shri M. K. Siva Subramanian, S.E.. Delhi Cent. Circle No. V. 
Shri T. P. Basu, S.E., Delhi Cent. Elect. Circle No. II. 
&hri Mehar Singh, AF.A. (W) Ministry of Finance. 
Shri M V. G. Wariyar, U.S. (Budget) Ministry of W. & H. 
Shri R. K. Agarwal, F.O. (E-in-C). • 
SOO B. C. Mazumdar, F.O. (New Delhi Zone). 
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Shri N. Bansal, Seeti6n (')ftre~,' BUdget (N.D. Zone). 

Shri B. S. Wadhwa, Section OiIicer (E-in-C) .. 

Initiating the discussion, the Engineer-ln-Chief stated that meet-
ing had been called to ascertain the. practical difficulties experienc-
ed by. the fieW officers in not being aWe to restrict expendi1ureto 
the budget allotments and the measures to be adopted for over-
coming these difficulties. First .excess expenditure under: ~pairs 
and Minor Works was considered. The Chief Engineer (New Delhi 
Zone) explained that his allotment was inadequate and was not 
sufficient even to meet the e'SIelltiaL()bjigatory expenditure. Even if 
the annual repairs were baruned, the following items of expenditure 
were inescapable:-

(i) Pay & Allowances of W.C. Staff and increase in expendi-
ture . on this account as a result of sanctioning or addi-
tional interim relief. 

(ii) Expenditure on essential materials to keep the W.C. Staff 
fully occupied. . Without this expenditure, the expendi-
ture on W.C. Staff would be in:fructuous. 

(iii) Payment of rates &. Taxes to, local. q,odies. 

The consensus of the meeting was that the provision under re-
pairs sub-head should at least cover the inescapable items of ex-
penditure. 

With regard to the minor works, it was pointed out that the 
C.P.W.D. officets were subjected to a lot of pressure by the Client 
Departmens!Officers inasmuch as the C.P.W.D. was blamed for 
inactivity in the face of Government sanction to the work. The 
consensus of the meeting was that sanctions to minor works should 
be accorded only if necessary budget provision existed· or simultan-
eously with the sanction allotment of funds should be assured. 

2. Cases of excess under the Susper-Se .. Sub-head was taken up 
next. &hri Wariyar explained that the existing system of gross 
budgeting under the Suspense' sub-head coflsiderably inflated the 
figures of expenditure and· fluctuations under this sub-head tended 
to be of large amount. It was decided to r~ommend n~tbudget­
ing under the Suspen$e sub-head. This would not only result in 
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lesser provision being made under the Suspense sub-bead but would 
also ,reduce the size' of fluctuations. 
No.H>/2fl1-B(E:"in':C) . New Delhi, the February, 1973. 

Copy forwarded for. information to:-
1. All present. 

2. Ministry of Works & Housing. 

.Excessvs& . 

Sd/- (B. S. W ADHWA), 
Section. Officer 

for Engineer-in-Chief 

Recommlmdation 

The Committee are convinced that the excess under the head 
"A.7(nl)(1);-Charges" could have bene avo:ded with a closer liaison 
with the purchase organisations/suppliers in respect of indented 
materia1s. I,f there was an urgent need for more materials due to 
awar~ and start of works on all bridges and culverts in Nepal as 
explained by the Ministry, the Committee do r.ot appreciate the re-
duction of the provision under this head by Rs. 60 lakhs by reappro-
priation at. the end of the year. 

[So No. 22 of Appendix XXXV para 2.40 of 49th Report of the 
Public Accounts Committee-'5th Lok Sabha]. 

Action Taken 

The observations of the Committee have been noted and circu-
lated to all concerned for strict compliance. 

[So Nos. 21-22-Ministry of Works & Housing O.M. No. 
G.25015127172--Budget,'dated 18-7-73]. 

No. lO/2/71-B(E-in-C) 

GOVERNMENT OF INDIA 

OFFICE OF THE ENGINEER-IN-CHIEF 

CENTRAL PUBLIC WORKS DEPARTMENT 
New Delhi, the 29th January, 1973. 

StmJECT:-Recommendations of thie Public AccV1.nts Committee 
contained in the 49th Report 1972-73 (Fifth Lok Sabha) 
dealing with the regulari.'lo,tion of excesses over voted 
grants/charged appropriation. 

In connection with the observations of the Public Accounts Com-
mittee made in paragraphs 2.39 and 2.40 of the 49th Report (Fifth 
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Lok Sabha) dealing with regularisation df excesses over voted 
grants/charged appropriation, the Engineer-in-Chief will discuss 
with the local Chief Engineers/Superintending Engineers the causes 
which lead to excess of expenditure over the voted grants charged 
appropriation and the reasons to be adopted for avoiding such cases 
of excess. 

A note on the subject is enclosed. 

The meeting will be held at 3.00 P.M. in the conference Room, 
1st Floor, 'A' Wing, Nirman Bhavan on &aturday the 3rd February. 
1973. 

To 

You are requested to make it convenient to attend. 

Sel/- (B. S. WADHWA), 

Section Officer, 

for Engineer-in-Chief 

(i) The Chief Engineer, N. D. Zone & Northern Zone. 

(ii) SEc. DeCUI; DCCIV; DCECIII, DCCV, DCECID, DCECV. 
C.P.W.D., New Delhi. 

(iii) Shri M. V. G. Wariyar, U.S. (Budget), Ministry of W.&H., 
New Delhi. 

(iv) Shri Mehar Singh, A.F.A. (W&H) Ministry of Finance, 
New Delhi. 

(v) F.O. (E-in-C), F.O. (NDZ); F.O.( N.Z.). 

The Ministry of Works & Housing have called for our comments 
on the following observations of the Public Accounts Committee in 
connection with excess expenditure under Major Head 50 Public 
Works during 1970-71:-

"S. No. 21. 

2.39. The Committee observe that significant excesses had 
occurred under the heads "A.2(1)-Buildings" (Rs. 19.68 
lakhs) , "A.7(2) (I)-Charges (Rs. 269.23 lakhs). During 
the year 1969-70 also excesses occurred under the for-
mer two heads A.2(1)-Buildings" (Rs. 53.20 lakhs) and 
"A.7(1)(1)-Charges (Rs. 54.55 lakhs). The Committee 
are not satisfied with the explanation given by the Min-
istry." 
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S. No. 22. 
2.40. The Comm.jttee are convinced that the excess under 

the head "A.7(1) (I)-Charges" could have been avoided 
with'; a closer liaison with the purchase organisation, 
suppliers in 'respect of indented materials due to i award 
and start of works on all the bridges and cUlverts in 
Nepal as explained by the Ministry, the Committee do 

not apreciate the reduction of the provision under this 
head by~. 66 lakhs by reappropriation at the end of 
the year". 

2. The above observations of the Public Accounts Committee 
refer to the excess under the sub-heads repairs and Suspense. To 
get a complete picture, it would be necessary to recall the efforts 
made to obtain additional, funds or to restrict the expenditure to 
the budget grant. 

3. Repairs. The budget allotment under the repatrs (Buildings) 
sub-head was B.s. 599.90 lakhs. Against the revised requirements 
of Rs .. 7,12,71,000, Ministry of Works and Hoesing recommended 
only B.s. 650 lakhs but the Ministry of Finance accepted Revised 
Estimates of Rs. 625 lakhs only against the actual expenditure dur-
ing the previous year of Rs. 6,38,32,675. 

It may be added here that earlier we were asked to review our 
requirements under repairs and we intimated to the Ministry vide 
5hri..Vaish's D.O. No. 3J19/70-B(E-in-C) dated 19th December, 1970 
to Shri Kartar Singh, that we would need a minimum of Rs. 700 
lakhs (against budget allotment of B.s. 699.90 lakhs) to meet increase 
in expenditure due to the following reasons beyond the control of 
C.P.W.D. namely: 

(i) Payment of Interim Relief to w.e. Staff Rs. 35 lakhs 

(ii) For maintenance of new buildings completed 
during 1969-70 Rs. 10 laKhs 

(iii) Increase in price of materials to be used by 
W.C. Staff and e)D account of increase in cost 
of materials and labour for works done on 
contract 

, (iv) Approximate amount by which the budget 
allotment fall short of previous years expen-

Rs. 25 lakhs 

diture .. Rs. 30 lakhs 

TOTAL INCREASE IN EXPENDI-

TURE ANTICIPATED 
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Despite our clear indication of requirements to the Ministry, the 
C.P.W.D. was allowed only an additional Rs. 25lakhs. All the Chief 
Engineers were accordingly asked (0 ensure that the expenditure 
did not exceed the budget allotment plus supplementary grant. The 
actual expenditure comes to Rs. 644.58 lakhs resulting in an excess 
o.f Rs. 19.68 lakhs. Thus, against an anticipated excess of about 
Rs. 100 lakhs o.ver the budget grant, the actual excess was only 
Rs. 44.44 lakhs fo.r which the supplementary grant of Rs. 25 lakhs 
pro.ved inadequate. This indicates that the departmental officers 
did make a sincere attempt to restrict expenditure as per Ministry's 
directive but we must at the same time appreciate the difficulties 
o.f the field o.fficers who have to. enter into various commitments in 
the light of Government sanctio.n anticipating that those sanctio.ns 
Wo.uld be backed by provision of funds. Payments ~o the W.C. Staff 
have to. be made. With the gro.wth in the size and value of Gov-
ernment estate expenditure o.n repairs has to go. upwards to main-
tain the capital invested. In the event of inadequate allotment of 
funds, one might postpo.ne certain i~ems of repairs or temporarily 
reduce the W.C. Staff but these co.urses o.f action are fraught with 
difficulties and may turn o.ut to be costliers alternatives. We have 
already drawn the attention o.f our field officers to ensure that ex-
penditure do.es not exceed the budget grant. But to enable field 
officers to. discharge their responsibilities in the matter of pro.per 
maintenance o.f buildings, adequate allotment of funds is necessary. 
We Wo.uld welcome positive suggestio.ns in this regard from any 
quarter. It may be added that at the time of final review the re-
quirements o.f the C.P.W.D. were reduced to Rs. 655lakhs under this 
sub-head. Go.vernment was appro.ached for additional funds but the 
request was turned down. The positio.n was. again brought to the 

. notice of the Go.vernment with the request to take an advance from 
the Co.ntingency Fund o.f India but the req~est was turned down 
on the gro.und as to why the expenditure could not be anticipated 
earlier. 

It will thus be seen that Government was kept informed of the 
trend of expenditure at every stage and every effort was made to 
restrict th,e expenditure. 

4. Suspense. 
Budget allotment under the suspense sub-head was as under:-

Rs. in lakhs 
A.7(1) Stock 

A. 7 (2) (1) Other Suspense Acco.unt 

Total 

1013.41 
1576.52 

Rs. 2589.93 
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Against the revised requirements of Rs. 3430 lakbs the Ministry of 
Works and Housing recommended acceptance of Rs. 2800 lakbs but 
the Ministry of Finance agreed to only Rs. 2599.99 lakhs i.e. an 
addition of only Rs. 10.06 lakbs against OUr excess requirements of 
Rs. 740.07 lakhs. The Ministry asked us to restrict the expendi-
ture to the accepted revised estimates and the Chief Engineers were 
informed accordingly. At the time of final review, the estimates final 
:requirements worked out to Rs. 3129.42 lakhs. We estimated that in 
the light of previous year's expenditure a provision of Rs. 3000 lakhs 
would not be adequate and requested the Ministry to make available 
an additional Rs. 400 lakhs under the Suspense sub-head. Mean-
while latest estimates received from the Chief Engineers indicated 
that excess under the suspense sub-head would be of the order of 
Rs. 554.19 lakhs. The Ministry was immediately approached to seek 
.an advance of Rs. 600 hikhs from the Contingency Fund of India to 
meet the increased expenditure under repairs (Rs. 50 lakhs and 
Suspense Rs. 350 lakhs) but the request was not accepted by the 
Ministry of Finance. 

The actual expenditure under the suspense sub-head came to 
::Rs. 3084.'2 lakhs resulting in an increase of Rs. 484.44 lakhs over 
the budget grant plus supplementary grant. The excess un del' 
A.7(1)(1)-Stock charges was of the order of Rs. 215.21 lakhs and was 
mainly due to:-

(a) Receipt of more materials than anticipated. 

(b) Increase in the cost of materials; 

(c) 100 per cent advance payment to suppliers of steel to 
avoid cancellation of the quota. 

(d) Adjustment of profit on stock account by credit to Major 
Head XXXVII Revenue Receipts. This was done in sup-
plementary accounts and could not foreseen earlier. 

(e) Due to award and start of works on all the bridges and 
culverts in Nepal which 'resulted in an urgent need for 
more material. 

The excess under A.7(2)(1)-Suspense Account Charges was of 
the order of Rs. 269.23 lakhs and was mainly due to:-

(i) Expenditure incurred on deposit wor~ of Food Co~por~~ 
tion of India and Central Warehousmg CorporatlOn 1D 

excess of deposit. 
(ii) Increase in prices of certain items o~ stock as a result of 

extl'a levy; 
1822 LS-12. 
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(iii) Adjustment of old cash settlement bills. 

(iv) Adjustment of more 05. Memos than anticipated. 

It will be seen that even though the Zonal Chief Engineers had 
been asked to restrict their expenditure, they were unable to do 
so for the reasons mentioned above. They had intimated their ex-
cess requirements- at the stage of Revised Estimates. -A!ongwith 
the increased estimates for expenditure under the sub-head was 
submitted, the increased estimates of recoveries under the suspense 
sub-head. The two move more or less in step. The Revised Esti-
mates under recoveries as sent by our Chief Engineers amounted 
to Rs. 3205.52 lakhs but against this Ministry estimated a recovery 
of Rs. 2650 lakhs. The figures was also accepted by the Ministry 
of Finance. The actual recoveries come to Rs. 3t67.71 lakhs. The 
increase in Suspense expenditure was accompanied by simul-
taneous increase in recoveries. It appears that the estimates sub-
mitted by the c.p.w.n. were pruned in the light of actual expen-
diture till September of the year and also expenditure during the 
previous financial year. These figures are not infallible guides 
and other factors have to be taken into account The expenditure-
after September is uenerally faster then the expenditure till Sep-
tember. Similarly expenditure for a given year is related more 
to the workload of the year than to the expenditure for the pre-
vious year. The only remedy for avoidance of case of excess of 
Ibis type is to allow adequate budget provision. Asking the 
Chief Engineers to curtail expenditure because of inadequate-
budget provision would result in slow progress of works provid-
ed in-various grants and consequently surrender of funds of these 
?rants. That would be equally objectionable from the overall 
budgetary angle. Besides fall in works outlay would result in 
under-utilisation of establishment. 

The Public Accounts Committee has also objected to re-
appropriation of Rs. 60.79 lakhs from sub-head A.7(l) (1) to sub-
head A.7(1) (2) when the overall prOVISIon in the sub-head 
A.7(1)(1) was considered insufficient. This is a valid objection 
because only clear savings are available for reappropriation. The 
lapse occurred because the grant is distributed to a number of 
Chief Engineers covering more than one Circle of Account. The 
final allotment of funds was made to the various Chief Engineers 
by making adjustment between the two sub-heads as far as prac-
ticable within their areas. The overall effect has been diversion 
of funds from one sub-head to the other when both needed addi-
tional funds. Such lapses will be avoided in future. 
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General: 

~tail~ i~ctioIll have already been issued to the Zonal 
ChIef Engmeer vide Engineer-in-Chief's D.O. 10/4/76.B(E-in-C) 
dat~d 27th May, 1972 emphasising the need,jor concerted action to 
aVOId cases of excess over voted gcants or charged appropriation. 

O. Mutbachen, 

Engineer-in-Chief, 

My dear 

D.O. No. 10/4/70-B (E-in-C) 

Office of the Engineer-in-Chief, 

Central Public Works Department, 

Dated, New Delhi, the 27th May, 1972. 

I enclose for your information relevant extracts from the twenty-
ninth report of the Public Accounts Committee (1971-72). (Fifth 
Lok Sabha). 

The Committee have re-emphasised the need for concerted steps 
. to be taken to improve budgeting procedures in orders to minimise 
cases of excess over voted Grants or Charged Appropriation. 

So far as the excess in the case of grant No. 4O-Public Worla 
(covering Major Head 50-Public Works) is concerned the exces~ 
occurred mainly under the follOWing sub-heads: 

A.2 (1) Rpairs, Buildings 

A. 3 (2) Executive Establishment 

A.3 (3) (1) Ordinary Establishment 

A.~Furniture 

A.7 (1) (1)-Suspense-Stock Charges. 

The observations of the Committee may be noted carefully with 
regard to excesses under the above Sub-heads. So far as the errors 
due to misclassification under the group-head A.3-Establishment 
are concerned, instructions were issued vide my Oftice No. 1.7.71-B 
(E-in-C) dated 21st August, 1971 for proper c1assiiication and timely 
reconciHation of Departmental Expenditure figures with those booked 
by Audit to rectify any errors. Those instructions should be care-
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:ully observed. With regard to excess under the Suspense Sub-
head attention is invited to the instructions issued vide my Office 
Memo 1214169-B (E~in-C) dated 7th January, 1970. 

Detailed instructions with regard to preparation of Budget esti-
mates are contained in Appendix 5 to the C.P.W. Account Code and 
in Chap~er 5 of the Central Government Compilation of General 
Financial Rules. Rules 71 to 75 of the Central Financial 
Rules lay down clear instructions with regard to avoidance 
of excess expenditure and. about inevitable payments. All offi-
cers under you may be asked to go through those instructions care-
fully and to ensure that not only there is proper estimation of ex-
)?enditure at the budget compilation stage but also effective control 
is exercised over the expenditure so that Budget grant or the charg-
ed Appropriation, as the case may be is not exceeded. The detailed 
procedure for achieving effective control over the expenditure is 
'aid doWn in Rules 65 to 69 of General Financial Rules and various 
Government of India decisions thereunder which inter-atia include 
proper maintenance of expenditure control register and liability 
register prompt adjustment of debit systematic reconciliation of de-
partmental expenditure figures with those booked in the Audit Offi-
ces etc. If the provision in grant or Appropriation is found to be 
insufficient, steps should be taken at the earliest opportunity to get 
the provision augmented. Such requests should be made as early 
as possible and latest by the time of submission of the six monthly 
estimates, making specific requests for additional funds, if requir-
ed. With detailed reasons so that Government can be apparised of 
the position and action taken to obtain a Supplementary Grant if 
such a course becomes necessary. Proposals for any inevitable ex-
penditure which could not be foreseen by the time proposals for 
Supplementary Grant were sent, should be sent to my office with 
full justifications and giving reasons for not anticipating the expen-
diture earlier so that Government may be approached for obtain-
ing an advance from Contingency Fund of India. 

It will be seen that a regular watch on the pace of expenditure 
is absolutely necessary in order to ensure that expenditure in ex-
cess of the voted grant or charged Appropriation is avoided. While 
each Divisional Officers should take stock of his budget allotment 
and actual expenditure for every month, the Superintending Engi-
neers must review the requirements of funds for the Circle as a 
whole at least once in a quarter till December, and thereafter every 
month. The Zonal Chief Engineers may also review the progress 
of expenditure for the Zone as a whole at least once every quarter 
till December, 1973 and thereafter every month .. 
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I shall be grateful if you will issue sUitable instructions to aJ 
your offi.cars to ensure strict compilation with budgetary procedtm 
and aVOIding of excess. 

Yours faitp.fully, 

Sd/- (0. MUTHACHEN) 
27.5.73 

1. Shri N. S. L. Roa, Chief Engineer (NDZ), CPWD., New Delhi. 

2. Shri K. G. Rajagopalan, Chief Engineer (NZ) CPWD. New 
~~ , , 

3. Shri Shri Krishna, Chief Engineer (Food), CPWD, New Delhi 

4. Shri S. K. Bose, Chief Engineer (EZ) , CPWD, Calcutta. 

5. Shri M. S. Bhatia, Chief Engineer, I.C.M. Highway Projects, 
Kathmandu (Nepal). 

6. Shri G. R. Hingorani, Chief Engineer (SWZ) , CPWD, Bombay. 

7. Shri J. Durai Raj, Chief Engineer, Third Asian International 
Trade Fair, New Delhi. 

Copy for information to:-

1. Ministry of Works & Housing, New Delhi. 

OZ. Shri Swami Dial, Chief Engineer (Delhi Admn. Zone] 
CPWD, New Delhi. 

Sd/- (0. MUTHACHEN) 

Recommendation 

As regards the excess under the head "A.7 (2) (I)-Charges", it is 
explained as partly due to expenditure of Rs. 58.81 lakhs incurred 
on deposit works of Food Corporation of India and Central Waxe-
housing Corporation in exce55 of deposit received. The Committee 
understand that under the rules the expenditure on sueh works 
should be limited to the amount of deposit received. TIle circums-
tance!; under which additional amount of deposit could not be re-
ceived in time from the organisations concerned a.re not clear to the 
Committee. They hope that in future timely action would be taken 
to get the additional expenditure recouped before the end of the 
year. 

[So No. 23 Appendix XXXV para 2.41 of 49th Report of the Pub· 
lie Accounts Committee (5th Lok Sabha).] 
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Action Taken 

The recommencmttOn of the CoIfunitt~e. has been accepted by 
Goveroment. Necessary instruetiohs have been. issued by this Mi.: 
nistry to the Zonal Chief Engineers for strict compliance. A copy 
of the instructioIW issued is enclosed for reference. 

COpy 

No. G-25<l1712171-Bt. 

GOVERNMENT OF INDIA 

MINISTRY OF WORKS & ROUSING 

(NIRMAN AUR AWAS MANTRALAYA) 
New Delhi, the 18th. Sept., 1972. 

MEMORANDUM 

SVBJECT:-Recommendation of the P.A.C. contained in the 49th 
Report 1972-73 (Fifth Lok Sabha) dealing with the re­
gularisation of excesses over Voted Grants/Charged ap­
propriation disclosed in the Appropriation Accounts 
(Civil) 1970-71. 

The P.A.C. in their 49th Report mentioned above have made 
the following recommendations in connection with the regulation 
of excesses disclosed in the Appropriation Accounts (Civil) 1970-71 
under Grant No. 39-Public Works and 119-Delhi Capital Outlay. 

S. No. 23 Para 2.41 Works and Housing 

As regards the excess under the head A.7(2) (I)-Charges it is ex-
plained as partly due to expenditure of Rs. 58.81 lakhs incurred on 
deposit works of Food Corporation of India and Central Warehous-
ing Corp. in excess of deposit received. The Committee understand 
that under the rules the expenditure on such works should be li-
mited to the amount of deposit received. The circumstances uroer-
which additional amount of deposit could not be received in time 
from the organisations concerned are not €lear to the Committee. 
They hope that in future timely action would be taken to get the 
additional expenditure recouped before the end of the year. 

S. No. 24 Para 2.44 Works and Housing 

The Committee are particularly worried about the significant 
misclassifications in accounts that happened under Grant No. 119-
Delhi Capital Outlay. A sum of Rs. 2.53 lakhs was misclassified 
under the head "A.1 (I)-Rousing-Major Works" which was eor-
Tedh· adiustable under the head 'A1(2)-Other Civil Buildings". 
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Further a charged item of expendi~ ef Rs 348 lakhs 
Iy booked as Voted di . . was wrona-
Civil Buildings" Th e~ ~ under ~ head "AI (2) -Other 
expenditure booked . e. omnuttee. trust that the reconciliaton of 

m accounts Wlth the departmental figures will 
be done promptly and properly in future. 

The above recommendations of the P. A. C. may kindly be 
noted and brought to the notice of all concerned for strict compli-
ance. 

1. The E-in-C, C.P.W.D. 
2. The C.E. (N.D.Z.), C.P.W.D. 
3. The C.E. (N.Z.), C.P.W.D. 
4. The C.E. (S.W.Z.), C.P.W.D. 
5. The C.E. (E.Z.), C.P.W.D. 
6. The C.E. (Food Zone),.C.P.W.D. 

Sdl- (M. V. G. WARIYAR) 
Under SecY. (Budget) 

Recommendation 

The Committee are particularly worried about the significant 
misclassitications in accounts that happened under Grant No. 119-
Delhi Capital Outlay. A sum of Rs. 2.53 lakhs was misclassified 
under the head "A.l(I)-Housing-Major Works" which was cor-
Tectly adjustable under the head "A.l (2)-Other Civil Buildings". 
Further a charged item of expenditure of Rs. 3.48 lakhs was 
wrongly booked as Voted expenditure under the head "A. 1(2)-
Other Civil Buildings". The Committee trust that the reconcilia-
tion of expenditure booked in accounts with the departmental 
figures will be done promptly and properly in future. 

[So No. 24 Appendix XXXV para 2.44 of 49th Report of the Pub-
lic Accounts Committee, 5th Lok Sabha] 

Action Taken 

The recommendations of the Committee has been noted by Guv-
ernment. Necessary instructions have been issued by this Minis-
try' and the Chief Engineer (New Delhi Zone), C.P.W.D., New 
Delhi to all authorities concerned that reconciliation .)f expenditure 
booked in accounts with the departmental figures s!'lould be done 
promptly and properly in future. Copies of the instructions are 
enclosed. 

[Sr. Nos. 23-24-Ministry of Works & Housing O.M. No.·G25015/ 
27172. Budget, dated 23-1-73] 
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COPY 
GOVERNMENT OF INDIA 

MINISTRY OF WORKS & HOUSING 

Office of the Chief Engineer (NDZ) 

Central Public Works Department 

... 

Dated, New Delhi, the 3019172_ , 

MEMORANDUM 

SUBJECT:-48th Report 1972-73 (Fifth Lok Sabha) dealing with ex­
cesses over Voted Grants/Charged Appropriation dis-· 
closed in the Appropriation Accounts (Civil) 1970-71. 

While reviewing the Appropriation Accounts for the year 
1970-71, it has come to the notice of P.A.C. that some Divisions: 
have misclassified a large amount under grant No. 119-Delhi Capital 
Outlay and that reconciliation of expenditure booked in accounts. 
with the departmental figures have not been dOIre properly. The 
P . A. C. have viewed this lapse seriously and have suggested that 
prompt and proper action should be taken in future. 

All the Superintending Engineers 1 Director of Horticulture 
under this Zone are, therefore, requested to instrust Circle Officers 
and Divisional Officers Uftder their control that reconciliation of 
expenditure booked in accounts with the departmental figurs 
should be done promptly and properly in future. 

To 

All the Superintending Engineers. 

Sd.- (B. C. MAJUMDAR) 
F.O. to C.E. (N.D.Z.) 

fOl' C.E. (N.D.Z.) 

Recommendation 

"It is regretted that the expenditure under the sub-head 'A.1(4)-
Other Charges' accounted • an excess of about 24 per cent over 
the provision. That it was due to unanticipated adjustments of debits 
and more expenditure on law charges and telephone charges re-
lating to pr<!'Vious years discloses that the departmental offieers con-
cerned have 1'101 maintained the liability register properly. It will 
also be of inter... tD know how for postponement of adjustment 
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-nf past liabilities in earlier year. was resorted to avoid eXCe55 
penditure in those years". ex-

[So No. 25 Appendix XXV Para No. 2.47 of 49th Report]. 

ACtiOD TakeD 

Th~ matter has been examined further in the light of the ob--
servations made by the Public Accounts Committee. There does; 
not appear to have been any occasion for postponement of adjust-
ment of past liabilities with a view to avoiding excess expenditure 
during the years 1967-68, 1968-69 and 1969-70. However, due to the 
bifurcation of the Ministry in 1970 and the consequent dislocation 
in work, there was some difficulty in maintaining a consolidated 
Liability Register in a proper way. This has, however, been recti-
fied already. Such registers a.re now being maintained properly 
from the year 1971-72 and liabilities duly noted for making provi--
sion in due time. 

[Ministry of Home Affairs O.M. No. 49172-A.C. I dated 22-11-73]. 

RecommendatioD 

"The sub-head 'A.3 (2)-Payments to Railways and Defence De-
partments has recorded an excess of about 97 per cent during the-
year. The Committee had occasions to examine excess under this 
sub-head in earlier years too. It was on the basis of their recom--
mendation contained in their 31st Report (Fourth Lok Sabha) that 
instructions were issued in March 1969, asking the various Minis--
tries to forward to the Ministry concerned from October onwards-
a statement showing the expenditure involved on account of anti-
cipated debits arising out of requisitions issued on the Railways/ 
Defence authorities for tours of MinisterslDeputy Ministers to en--
able a liability register being maintained. The Committee, however, 
note that an excess of Rs. 1.13 lakhs against the final grant of Rs. 
1.17 lakhs has occurred during the year 1970-71 due to adjustment 
of certain debits during March final and March Supplementary ac-
co~nts which were not reflected in the monthly itatements and 
statements for anticipated debitll received from the Ministries in-
cluding the debits for Rs. 83,872 received from thl"; Controller- of 
Defence Accounts (Air Force). In this connectiO!l the Committee 
find that the budget estimate provision of Rs. 1.6(\ lakhs which was 
itself inadequate was actually reduced by RB. 0.43 lakh. The Com-
mittee take a serious view of the non-compliance by some depart-
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:ments w~th the instructions ~ued. by Government and desire that 
these should be strictly implemented" 

{SI. No. 26-(Para 2 .. 50) of Appendix-XXXV to the- 49th Report 
of the P.A.C.(Fifth Lok Sabha)]. 

Aetien Taken, 

The observation of the Committee has been brought to the notice 
.of all the MinistrieslDepartments vide this Ministry's letter No. 
48113172-AC. I dated 30-9-1972 (Copy enclosed). 

[Ministry of Home Affairs O.M. No. 48/13/72-ACI, dt. 22-11-73]. 

No. 481 13 I 72-AC. I 
MOST IMMEDIATE 

GOVERNMENT OF INDIA/BHARAT SARKAR 

MINISTRY OF HOME AFFAIRS/GRIH MANTRALAYA 

New Delhi 110001, the 30th September, 1972 
8 Asvina, 1894. 

OFFICE MEMORANDUM 

SUBJECT: -Tours of the Ministers / Dy. Ministers-Making adequate 
Budget provision therefor. 

The Appropriation Accounts for the year 1970-71 in respect of 
Grant No, 43-Cabinet revealed an excess of Rs. 10,449. This excess 
was mainly under the sub-head A-3-Tour Expenses-A. 3(2)-Pay-
ments to Railways & Defence Departments where the actual ex-
penditure exceeded the final grant by Rs. 1,12,946. The tour ex-
penses of the MinistersiDy: Ministers are of extremely fluctuating 
nature and depend on the nature and number of tours undertaken 
by Ministers I Dy. Ministers in view of the excigencies of work aris-
ing out of internal and external situation. The circumstances lead-
iag to the excess were accordingly explained to the P.A.C. in a 
Note, a copy of which is enclosed. After an examination of the 
Note the P.A.C. made the following observation ill para 2.50 of their 
49th Report (Fifth Lok Sabha):-

S1. No. 

I 

2'6 

Pant No. Recommendation I observation 
of the Report 

2 

2.50 

3 

"The sub-head 'A' 3(2)-Payments to Rail-
ways and Defence Departments" has recorded 
an excess of about 97 per cent during the year. 
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.. 

------------- ----------
3 

The Committee had occasions to ex~ excess 
under this sub.head in earlier years too. It was 
on the basis of their recommendation contained 
in their 31st Report (Fourth Lok Sabha) that 
instructions were issued in March, 1969, asking 
the various Ministries to forward to the Minis. 
try concerned frOm. October onwards a state--
ment showing the expenditure involved on ac. 
count of anticipated debits arising out of requisi-
tions issued on the RailwaYIDefence authorities 
for tours of MinisterslDeputy Ministers to enable 
a liability register being maintained. The Com-

mittee, however, note that an excess of Rs. 1.13 
lakhs against the final grant of Rs. 1.17 lakhs has 
occurred during the year 1970-71 due to adjust-
ment of certain debits during March final and 
March Supplementary accounts which were not 
reflected in the monthly statements and state-
ments for anticipated debits received from the 
Ministries including the debits for Rs. 83,872 re-
ceived from the Controller of Defence Accounts 
(Air Force). In this connection the Committee 
find that the budget estimate proviSion of Rs. 
1.60 lakhs which was itself inadequate was aC-
tually rduced by Rs. 0.43 lakh. The Committee 
take a serious view of the non-compliance by 
some departments with the instructions issued 
by Government and desire that these should be 
strictly implemented. 

----------------
2. The P. A. C. have rightly recalled that a series of instruc-

tions have been issued to the various Ministries to forward mon-
thly statements of expenditure showing the expenditure involved 
on account of antiCipated debits arising out of the requisitions 
issued on the RailwaylDefence authorities to this Ministry from 
the month of October onwards. In this connection attention is 
invited to this Ministry's O.M. No. 53j7/69-AC. 1 dated 13-3-1969 
and No. 2j3i70-AC. I dated 3.3.1970. (Copies ep.closed for ready 
reference) . 

3. It is regretted that inspite of repeated requests the statements 
to be forwarded to this Ministry from October onwards showing 
the expenditure involved on account of ant:cipated debits arising 
out of requisitions issued on the RailwayslAir CompanieslDefence 
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authorities are not at all being received from certain Ministriesr 
Departments. In the l'.bsence of these statements the provIsIon is-
made on the basis of the past trend of expenditure, which by n~ 
means, is a true indieator of the actual expenditure incurred under 
this sub-head and this had always resulted in violent variation in 
the Appropriation Accounts which are compiled after the close 
of the financial year when it is not possible to make any varia-
tion in the final grant. In order to avoid such a situation in future, 
MinistrieslDepartments are requested to take steps to ensure that 
these monthly statements are invariably sent to this Ministry by· 
the 15th following month from October onwards. 

4. It is further' requested that the ten monthly estimates in res-
pect of this item may be framed with special care having regard 
to the anticipated debits on account of the tours already under-taken 
and tours likely to be undertaken by the Ministers/Deputy Ministers 
during the last two months of the year. 

5. The receipt of this O.M. may kindly be acknowledged. Au-
thorised for issue. 

(PRATAP SINGH) 

Section Officer .. 

To 

Sd\- S. SAMANTA 

Under Secy. to the Govt. of India. 

All Ministries~Departments of Government of India-and Prime 
Minister's Sectt. 

Recommendation 

The committee find the original provision of Rs. 271.52 lakhs 
under the head "I<'.~ Charges paid to other Government I Depart-
ments etc." was reduced by Rs. 81.23 lakhs. The actual expen-
diture was however, Rs. 278.06 lakhs which accounted,for excess of 
46 per cent over the final grant. A part of this was due to the ex-
cess debit rai~ed by the expenditure incurred by them on the' 
grouping operation of the Mizo Hills Districts during the years 
1966-67 and 1968-69. It is not clear to the committee as to how the 
Ministry of Defence having indicated a figure of Rs. 37.28 lakhs in 
July, 1970 in this regard could raise debit for a sum far in excess 
of this f cure, viz. Rs. 62.66 lakhs. They also do not get any idea as' 
of this figure, vie. Rs. 62.66 lakhs. They also do not get any idea as 
notice c: the Ministry of Home Affairs in time to ensure adequate 
provision. 

[So No. 27 Appendix XXXV Para No. 2.53 of 49th 
. Report (5th Lok Sabha}. 
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Action Taken 

The Ministty of Defence had intimated in July, 1970 that the 
Controller of Defence Accounts, Patna., raised a debit for Rs. 37.28 
]akhs against the A.G.C.R. in their accounts for May, 1970. Of this 
.amount, an amount of Rs. 2.70 lakhs represented the debits lor the 
previous years. After deducting this amount, a proviSion of Rs. 
"34.58 lakhs was retained as thE:! final grant for 1970-71. 

It was, however, verified from the Officer of the AGCR that no 
'adjustments were made under this head upto December 1970. In 
-the months of Jan. and Feb. 1971 a total amount of Rs. 2.16 lakhs 
-only was adjustea by the AGCR. Ta.king into account the figures 
-furnished by the Ministry of Defence and the amount adjusted in 
Jan-Feb. 71, this Ministry felt that the final grant of Rs. 34.58 lakhs 
would be sufficient to meet the expenditure during 1970-71 under 
this sub-head and consequently no additional funds were obtained. 

But, in the accounts of March Final and March Supplementary, 
further debits, in excess of antiCipation, amounting to nearly Rs. 
'63 lakhs were adjusted ,against this sub-head. Details of these 
debits raised by the Controller of Defence Accounts, Patna, and 
the adjustment made in the books of the AGCR are given below:-

--~ 

:Months in which Month~ Amount When adjusted in the books of the 
debits were raised in which AGCR 

Accounts 
were 
received 
by AGCR 
for 
,jjustmer t 

-----
Rs. 

August, 1970 Il-8·60 7,58,744.76 March 1971 (Supply.) 

.March, 1971 5-4-71 14.74,639· 04 March 1971 (Final) 

April, 1971 20-4-71 40,27.956.78 March 1971 

This fact come to our notice 'only after the appropriation ac-
-c~unts for 1970-71 was received. It may be seen from the above 
that the adjustments' were carried out in bulk long after the close 
'Of the financial year when it was not possible to plOvide any addi-
tional funds to meet the excess bookings. This Ministry was not 
a.lso aware of the adjustment till ~he appropriation account was 

-received as these adjustments 'were made direct by the Controller 
of Defence Accounts, Patna, with the A.G.C.R. without any intima-
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tion to us. Neither did the C.b.A. Patna, sent any intimation of 
this Ministry about the raising of these debits. 

The note has been vetted by the Audit 
[Ministry of Home Affairs O.M. No. 4915172-Ac!, dated 22--6-73]. 

Beco""'WIdatioll 

Under the head 'G. 1(2)-Purchase of Stationery' excess .'?xpen-
diture of Rs. 12.25 lakhs was incurred against the final grant of Rs. 
36.67 lakhs. This was mainly due to adjustment of debits by the 
Pay & Accounts Officer for Supply of paper pertaining to the yeax:s 
1966-67 to 1969-70 and for the supply during 1970-71 against the 
orders placed dUring 1969-70. The Committee feel that the De-
partment ought to have antiCipated these .adjustments and ade-
quately provided fo!' them during the year 1970-71. 

[S1. No. 29 of Appendix XXXV Para No. 2.57 of the 49th 
Report of P.A.C. (5th Lok Sabha)] 

Action Taken 
The Controller, Printing and Stationery Department, Chandi-

garh Administration has been required to take immediate steps to 
ensure that such adjustments are anticipated and adequately pro-
vided for so as to avoid the recurrence of excess on such accounts~ 
in future. 

[Ministry of Home Affairs C.M. No. 20/2/72, AC II, dated 12-4-73] 

Recommendation 

The Committee are disturbed to note large excesses under the 
heads (i) "A.2(1)(1)(3)-Arms and Ammunitions" (Rs. 77.55 lakhs 
against the final grant of Rs. 45.02 lakhs), (ii) "A.2(1) (1) (5)-Pur-
chase and Maintenance etc. of Mechanical Transport" (Rs. 10.92 
lakhs against the final grant of Rs. 48.59 lakhs), (iii) "A. 2 (1) (1) (6)-
Stores and Equipments" (Rs. 48.97 lakhs against the final grant of 
Rs. 113 lakhs) and (iv) "A.2(1) (1) (8)-Rations" (Rs. 64.31 lakhs 
against the final grant of Rs. 358 lakhs). These excesses mostly 
arose out of adjustments through debits raised in supplementary 
accounts. The Committee, however find that some debits related 
to the period 1965-66 to 1969-70. The Ministry have explained 
that althc,ugh a liability register is maintained, it is found that de-
bits for all bills accepted during a year are not raised and 3djusted 
during that yeaJ resulting in lapse of funds if provided in full. This 
position hi highly unsatisfactory as nc;> effective budgetary control 
could be ensured. The Committee would like the Ministry of Home 
Affairs to investigate all these cases -of belated adjustments with a 
view to finding out when the supplies I services were madelrendered,. 
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when the bills were \-eceived and accepted and why the debits could 
not be raised by other Departments in the year in which the biJl9' 
were accf'pted. Such an im'estigation would help to rationalise the 
procedures so as to have: an accurate forec.ast of requirement of 
funds. 

[So No. 31 Appendix XXXV Para No. 2.61 of the 49th Report of 
PAC's (5th Lok Sabha) J 

Action Taken 

All the cases of belated adjustments were investigated on the 
lines recommended by Public Accounts Committee. A report of the 
investigation and action taken or proposed to be taken to rationalise 
the procedures so as to have an accurate forecast of requirement of 
funds, in future, is enclosed. (Annexure.) 

This note has been vetted by ~udit. 

[Ministry of Home Affairs a.M. No. 21/2/72-Ac II dt. 28-2-73), 

ANNEXURE 

RepoTt oj the investigation and action taken or proposed to be taken< 
on the basis of its findings. 

1. (a) The suppiies were made as noted below:-

Items Year of supplies 

(i) A. 2(1)(I)(3).-Arms & AIruI. 

The balance of the excess i.e. Rs. 3242642' 29 P. relates to 1970-71: 

TOTAL 

(ii) A. 2(I)(I)(I)(s).-Purchase, Maintenance etc. 
of Mecbanical Transport. 

1965-66 

Amount 
Involved 

Rs. 

1576320' 2S; 

2936542'46-

4SI~62'7I 

7755505' ocr 

210753·54 

647369 .31' 
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'The balance of the excess i.e. Rs. 234096' 08 P. relates II:> 1970-71, 

TOTAL 

(iii) A, 2(1):1) (6)-Stores 
anrt Equip:nent 

'The balan:e of the excess i.e, Rs. II72857' 51 P. relates to 1970-71. 

TOTAL 

(iv) A. 2(r}(1)(8).-Ration 1965-66 

r967-68 

1968-69 

1969-70 

1092219' 00 

Rs. 
603.19 

5II347'95 
2.412314'75 

2924266.49 

40971%4'00 

785744'36 

935385'94 

II85423 17 

2534469.61 

5441028'08 

The balance of the excess i.e. Rs. 989776.92 P. relates to 1970-71. 
'The excess is due to increase in the cost of Ration articles and trans-
portation charges for land maintained posts which were formerly 
.air-maintained. 

TOTAL 643°805'00 

(b) The debits are not normally raised within the year of cur-
..rency of supplies and if full provision for the supplies made, there 
is a likelihood of savings occurring. The reasons for delay in rai~ 
-ing debit within the year of supplies may please be persued in the 
letter No. S\ATIIIII4':>9-XX dated 10th November, 1971 trom the 
~ontroller of Defence Account, Patna (copy enclosed). 

2. The bills were received during the years of supplies made and 
-cleared to the issuing authority, but book debits for the amounts 
were raised only in June 71 adjusting the amounts in the budget of 
1970-71. As the intimation of the book debits was received late, no 
provision of the excess amount could be made in the final estimate 
'-for 1970-71. 

3. The Assam Rifles is mostly dependent for supplies of Arms 
and Ammunition, Stores and EqUipment, MT, Ration on the Army 



185 

sourc~s i.e. various Army Depots who are direct agencies for the 
supphes of the bulk materials to this force and difficulties are c:ons-
tantly faced by this Department to complete each transaction viz 

receipt. of materials, clearance of issue vouchers andadjustInent of 

expenditure through exchange, account maintained by A.G., Assam 

with the CDA within the year of supplies. In this connection a copy 

of CDA, Patna letter No. SIAT!ID-409-XX dated 10th November 71 
in enclosed. The letter of the CDA clearly explains the difficulties 

in the way of rationalising the procedure of book adjustment within 
any stipulated y~r. 

4. In order to rationalise the defects, the following measures 
have since been adopted:-

(a) All Assam Rifles Units have been instructed to bring 
out a correct picture of the arrears I liabilities and assess 
the actual quantum ,of such liabilities so as to make accu-
rate provision of fund in the budget from time to time. 

(b) A team of officers and staff was sent t'J the office of the 
Controller of Defence Account, Patna· as this office is res-
ponsible for raising debit centrally against Assam Rifles 
through exchange account maintained with the Accoun-
tant General, Assam. . This team has made a working 
arrangement with the CDA's office by which future book 
debits will be intimated to this HQ well in time so that 
a near accurate for-cast of budget requirement can be 
made in the final estimates for year. 

OFFICE OF THE CONTROLLER OF DEFENCE ACCOUNTS, 
PATNA 

No. SIATIIIII409-XX Dated, the 10th Nov., 1971. 

To, 
The Inspector General of Assam Rifte~. 

SHILLONG. 

RAISING OF BOOK DEBIT AGAINST ASSAM RIFLES 

Str. \ 

I refer to your letter No. F/IV-B/25-71 dated 9th July, 1971 

jointly addressed to the CDA (SC) Poona, CDA (CC) Mee~t, CDA 

(FYS) Calcutta, this office and others and stat~ that the time .bar 
in raising of debits on account of supplies, servIces to Assam RIfies 

wlits is mainly attributable to some un-avoidable delay involved in 

1822 L.S.-13. 
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precessing of the supporting vouchers/ documents through the 
various channels, before they are ready for adjustment by this office 
c~ntrally. 

2. The progresses involved are summarised below to explain the 
timE:: log. 

(i) To obtain accepted copies of· issue vouchers by Jhe issuing 
units from the consignee Assam Rifles Battalions I Units. 

(ii) To transmit the accepted copies of vouchers to this office 
duly sanctioned, through proper channels after pric;:ing 
etc., by the Army unitslsub-ofti.ce. 

(iii) Preparation of schedule of vouchers and consolidated 
Battalion wise expenditure statements. 

(iv) Passing of Punching Medium with supporting vouchersJ 
documents to Account Section for raising debit. 

3. In cases where the supplies and services are from a unit located 
in the audit area of another CDA, yet another channel is ineVitably 
inYolved, before the vouchersldocuments are received in this office 
.for further action towards booking of the debits. 

4. In the case of Railway warrantslMC Notes it has been notic-
ed that the time lag is far greater than in the case of payment issue 
vouchers!Hospital stoppage rollslbills for rent and llllied charges 
etc. This is so because after completion of the audit processes in 
the Railway Accounts Offices debits are passed on to the CDA 
(FYS) Calcutta supported by the aUdited copies of the Railway 
warrantslM. C. Notes. These are again subjected to audit by the 
CDA (FYS) Calcutta to settle inter alia overlunder charges as bet-
ween the Railways and the Defence Department and are also further 
audited by the statutory audit authorities before they are transmitted 
to this office by the CDA (FYS) Calcutt" with covering lists for 
eventual adjustment. 

5. I am, however to state that action is being taken to send the 
priced list of vouchers to you, as desired, at the time of raising 
debits. All concerned have however been requested to deal such 
cases on priority basis. To minimise the time log you are also re-
quested to issue strict instructions to all Battalionslunits to release 
accepted copies of issue vouchers etc. in respect of supplies from 
Army ,units. as expeditiously as possible to .enable these units to 
:progress the cases for raising debits throu~h proper. cha~el. 

Sdl- MALKIT SINGH. 

i. Deputy Controller of Defence Accounts. 
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ReeommenUtion 
There have been excesses under the sub-head "C.4(2) (4)-Other 

Schemes" (Rs. 1.77 lakhs against the final grant of Rs. 5.75 lakhs) 
and "E 1(5)(2)-Other Suspense Accounts" (Rs. 3.77 lakhs against 
Nil final grant). The excesses arose out of lack of coordination and 
ignorance of the system of accounting. The Committee hope that 
such things will not recur. 

[81. No. 32 of Appendix XXXV-Para 2.64 of the Forty-Ninth 
Report of P.A.C. (5th Lok Sabha)] 

Incidentally the Committee find that under the sub-head "C.5(2) 
(4) -Other Schemes", no provision was made for 'Interim Relier in 
the revised estimates for the yea.r 1970.71, although an expenditure 
of Rs. 6,000 had been booked in accounts. The Committee desire 
that the Dadra & Nagar Haveli Area Administration should avoid 
~uch omission in future. 

[S1. No. 33 of Appendix-XXXV-Para 2.65 of the Forty-Ninth 
Report of P.A.C. (5th Lok Sabha)] 

Action Taken 
The above recommendations of the Public Accounts Committee 

have been brought to the notice of Dadra & Nagar Haveli Adminis-
tration for strict compliance vide this Ministry's letter No. 2312172-
AC. II dated 25th September, 1972 (Copy enclosed). 

[Ministry of Home Affairs O.M. No. 23/2/72 Ac II, dt. 13-11-73] 

Copy of letter No. 2312!72-AC. II dated the 25th September 1972 
from the Ministry of Home Affairs, New Delhi to the Collector, Dadra 
& Nagar Haveli Administration, Silvasa. 

SUBJEcT:-49th Report of the P.A.C. (5th Lok Sabha) on Appropria­
tion Accounts for the year 1970-7l. 

I am directed to refer to this Ministry's D.O. letter No. 1511171-
AC. II dated the 22nd June, 1972 and to enclose copy of the recom-
mendations contained in paragraphs 2.64 and 2.65 of the 49th Re-
port of the Public Accounts Committee (1972~73) -Fifth Lok Sabha, 
in,connection with the excess over the voted grant in Grant No. 54-
Dadra and Nag,ar Haveli during the year 1970-71, with the request 
that the observations :made by the P~A.C. in these paragraphs may 
please be brought to the notice of all concerned with instructions 
for strict compliance. 

Receipt d this letteI with enclosure inay please be ackMwledged. 



The excess over Grant No. "127-Capital Outlay of the Ministry 
of Labour, Employment and Rehabilitation" mainly occurred under 
the group Sub-head "C-l Rehabilitation Reclamation Scheme" 
(Rs. 17.09 la1ms). The excess under the sub-head "Cl. (3)-Petrol, 
Oil and Lubricants" (Rs. 11.02 lakhs) was more than one-third of 
the final grant. This was mainly due to adjustment 6f amounts 
(totalling Rs. 17.57 lakhs) lying under suspense in the accounts of 
1970-71 by the Pay and Accounts Officer in his March Supple-
mentary 1971 Accounts. The excess under the grant could have 
been avoided with an effective liaison with the Pay and Accounts 
Officer. 

[S1. No,34 Para 2.68 of Appendix XXXV of P.A.C. (1972-73) 
(Fifth Lok Sabha) Forty-Ninth-ReportJ. 

Action taken 

To guard against the possibility of excess of expenditure over 
the Budget grant occurring in the future, the following effective 
measures have been taken. 

(1) To have an effective control over the day-to~ay expen-
diture under each sub-head of account, a sub-head-wise 
expenditure control register has been opened. No bill 
shall be paid unless it is entered in this register and certi-
fied to the effect that the expenditure involved is covered 
by Budget allotment. This will make the chances of excess 
expenditure over the Budget allotment remote. 

(2) Substantial amounts of debits are adjusted by the Pay 
and Accounts Office against liabilities of this Organisation 
which come to notice long after the occurrence of the 
expenditure, as a result of which the Budget position be-
comes unbalanced. In order to have an effiective control 
over this state of affairs, the system of periodical reconci-
liation of Departmental figures with the Accounts Office 
actuals have been strengthened. 

(3) For the purpose of ascertaining the amounts for which 
pUl'chase orders are placed and to see that it does not 
exceed the Budget allotment at any stage, a Supply 
OrderIA.T. register for recording the details of each pur-
chm;e has been introduced which will be of immense help 
to control the Budget. 

(4) To know the liability and the possibility of its probable 
adjustment during the current financial year, a Liability 
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Register in prescribed Form~FR. 5 has been introduced 
in which the outstanding payments against purchase 
orders are being recorded. This will help the Depart-
ment to estimate the amounts likely to be adjusted by 
the Pay and Accounts Offices in the March final and sup-
plementary accounts. This register will be very helpful, 
particularly during the closing months of the financial 
year for exercising control over expenditure and framing 
the budget estimate for subsequent years on a realistic 

. basis, inasmuch as the liabilities remaining unliquidated 
during the current financial year can be provided for in 
the Budget estimate for the next year with more accu-
racy. 

(5) Efficient control over the expenditures under each sub-
head of account is also being exercised through fortnight-
ly graphs. This enables the Head of the Organisation 
himself to know the position of detailed expenditure 
under each category together with the total repercussion 
on the Budget grant at each time. This also gives him 
the opportunity to suggest ways and means, as and when 
necessary, well in advance to liquidate the chances of the 
Budget grant being exceeded at a later date. 

(6) The field Heads of offices who are also the drawing 
officers for the establishment under their control have been 
instructed to control their expenditure in such a way 
that the expenditure under any sub-head of account 
relating to their establishment is not exceeded at any 
time. In order to verify that the above instructions 
are being adhered to strictly, they have been advised to 
render a fortnightly expenditure statement to the Head-
quarters office which are also being verified very care-
fully at this end and submitted to the Head of the De-
partment for his information and advice. 

(7) Apart from what has been stated in the foregoing pa.ra-
graphs, the Pay and Accounts Officers are being request-
ed to keep this office apprised of the quantum of debits 
lying at their ends to be adjusted against this Organisa-
tion till March Supplementary accounts. 

With the introduction of the aforesaid procedure, it is expected 
that the chances of recurrence of the present stc.te of affairs as 
reflected in the P.AC. report can be avoided. 

'[Ministry of Labour and Rehabilitation (Deptt. of Rehabilitation) 
O.M. No.5 (9) ]72-R.H.-III dt. 22-5-73]. 
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Becommendation 

The extra expenditure under the group sub-head "A2-Other 
Election Charges" (Rs. 9.18 lakhs) was mainly responsible for the 
excess over the grant "73-Other Revenue Expenditure of the Minis-
try of Law". The Ministry have explained that it was wholly due 
to the fact that the Accounts Officer carried out the adjustment 
under the sub-head 'A.2(1)-Contribution to State and Union Terri-
tory Governments' in 1976-71 instead of 1969-70 for which a sanc-
tion was issued. This shows that the progress of adjustments 
against sanctions issued in 1969-70 was not watched properly and 
adequate provision made in 1970-71 for the amounts remaining un-
adjusted. The Ministry should be more careful in future. 

[5. No. 35 Appendix XXXV Para No. 2.71 49th Report); 

Action Taken 

The observations made by the Committee have been noted for 
future guidance. 

[Ministry of Law, Justice and Company Affairs, 
O.M. No. F5 (2) (28) 172-B&A, dt. 31-8-73]. 

Recommendation 

The excess over the grant occurred under the sub-heads "AI (2)-
Interim Relief" (Rs. 1.49 lakhs) , "A 1(3)-Travelling Expenses" 
(Rs. 1.02 lakhs) and "A. 1 (4)-Other Charges" (Rs. 0.94 lakh) in 
respect of Transport Wing and "A.2(1) (2)-Interim Relief" (Rs. 1.88 
lakbs) and "A,2(1)(3)-Travelling Expenses" (Rs. 1.05 lakhs) and 
"A.2(1) (4)-Other Charges" (Rs. 1.17 lakhs) in respect of Roads 
Wing (Min). The Committee have earlier indicated that the grant 
has been exceeded successively for three years. In earlier years 
too significant extra expenditure was incurred on office contingen-
cies and Travelling Expenses. The Committee need hardly stress 
that the Ministry should improve their budgetary procedures and 
control. 

[(5. No. 36 (Para 2.74) of the 49th Report of the P.A.C. 
(5th Lok Sabha).]· 

Recommendation 

It is indeed surprising that a total sum of Rs. 3.37 lakhs was. 
spent on Interim Relief without any provision in the Revised Esti-
mates. The Committee cannot accept the plea that the proposals 
to obtain supplementary grant though initiated could not be fina-
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lised i~. time du~ to l~ck of proper coordination. They would lik~ 
the Mlmstry to investIgate the lacuna, if any, in the system with a 
view to removing it. 

[S. No. 37 (Para 2.75) of the 49th Report of the P.A.C. 
(5th Lok Sabha)]. 

Recommendation 

The extra expenditure on office contingencies and travelling ex-
penses remained uncovered as admittedly the liability registers 
were not maintained properly. As the Ministry have stated that 
the registers are being maintained properly from 1971-72, the Com-
mittee would like to watch the position through future Appropria-
tion Accunts. 

[So No. 38 (Para 2.76) of the 49th Report of the P.A.C. 
(5th Lok Sabha)]. 

Action Taken 

The recommendations for the P.A.C. reproduced above are inter-
connected and are therefore dealt with together. 

2. The original provision of Rs. 1,45,42,000 under voted portion 
of the grant was augmented by obtaining a Supplementary Grant 
of Rs. 2,56,000 in March 1971 session of Parliament. The actual ex-
penditure amounted to Rs. 1,52,22,293' against the final grant of 
Rs. 1,47,98,000 resulting in an excess of Rs. 4,24,293. The overall 
excess was the not result of excesses and savings under various 
group sub-heads in the grant and occurred mainly under sub-heads 
A.I-Transport Wing A.2(1)-Roads Wing (Main). The excess under 
office contingencies and Travelling expenses was mainly due to in-
creased activities of the Ministry in connection with the develop-
ment projects included in the plan, foreign tours, and adjustment 
of some bills pertaining to previous years. 

3. The excess was mainly due to the delay in processing the 
Supplementary Grant of Rs. 5.92 lakhs which could not be included 
in March 1971 batch of Supplementary Grants. Hereafter every 
care will be taken to see that Supplementary Grants and processed 
and\ presented in time whenever necessary. 

4. Instructions have been issued to all concerned for maintaining 
Liability Registers properly vide Office Order No. l!-Budget (11)!72 
dated 13th November, 1972 (copy enclosed). Necessary instructions 
have also been issued to the officers concerned to regulate expen-
diture in such a manner as does not result in exceeding the sanc-
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tioned grant vide office order No.4-Budget (11) /72 dated 27th 
December, 1972 (copy enclosed). In the remote case of excess over 
the sanctioned grant arising out of Un-expected developments, the 
concerned officers have been asked to prepare necessary proposals 
lor supplementary grants well in time. They have also been asked 
to exercise proper watch over the past liabilities and anticipated 
d.ebits so that the cases of excess over the sanctioned grants should 
be avoided. 

Encl:Two 

[Ministry of Shipping and Transport (Transport Wing) 
O.M. No. F.11-Budget (11)172, dt. 5-5-73]. 

Copy of end. No. ll-Budget (11) /72 dated 13th November, 1972. 

SUBJECT: -Proper maintenance ot Liability Registers. 

The P.A.C. has pointed out in their 49th Report that excesses 
of expenditure on certain items had occurred on account of im-
proper maintenance of Liability Registers. As this register helps 
to anticipate the expenditure on certain items, it is needless to say 
that they should be mantained properly. Necessary action should 
be taken to maintain them properly so as to avoid excess expendi-
ture hereafter. It may be confirmed that the Registers are now 
being maintained properly. 

Sd!- N. GOPALAKRISHNAN, 
Under Secretary. 

Copy of endt. No. ll-Budget (11) /72 dated 27th December, 1972. 

SUBJECT: -Excesses over voted grants. 

It has been observed that excess expenditure on certain items 
had been incurred in the grants of the Ministry of Shipping and 
Transport in the past years and that the supplementary grants to 
meet the excess expenditure were not finalised in time. Because 
of the importance attached by the Public Accounts Committee to 
the maintanance of proper budgetary control on the expenditure, 
it is necessary that expenditure is regulated in such a manner as 
does not involve excess over the excesses over the sanctioned 
grants ariSing out of unexpected developments, necessary propo-
sals for supplementary grants should be prepared well in time. 
This can be done by exercising proper watch over the past liability 
Register maintained for the purpose should also clearly indicate 
"'the unliqudated liabilities if any of the previous years and the 
anticipated debits. 
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Recommendation 

'l'heCommittee are deeply distressed to come across trom year 
to year for over a decade now excesses under the head "A4(1)-
Maintenance of National Highways". In their 123rd Report (Fourth 
Lok Sabba) , the Committee had indicated the excesses recorded 
under this head for 10 years from 1959-60 to 1908-69 which ranged 
from Rs. 11.15 lakhs to Rs. 63.12 lakhs. In their subsequent Report 
(29th Report-Fifth Lok Sabha), the Committee observed that the 
-excess under the head during the year 1969-70 was the highest 
ever recorded in recent years. The excess during that year was 
Rs. 84.60 lakhs. This record has since been broken and the excess 
during the year 1970-71 is as high as Rs. 154.97 lakhs. The Com-
mittee find from the measures already adopted or proposed to be 
adopted to tackle this problem of recurring exce3ses, that it is also 
proposed to approach the Comptroller and Auditor General of 
India for issuing instructions to State Accountants General not to 
admit expenditure in excess of sanctioned grant. This appears to 
be a necessary though somewhat a drastic step as the only way to 
arrest the persistent tendency on the part of the State Governments 
who are the works executing agencies to exceed the budget pro-
vision without coming up with proposals for 8\iditional funds in 
time. The Committee wish to make it clear that they would be 
forced to take a very serious view if there is any furthel' occasion 
to comment on exce3S under this head. 

[Sr. No. 39 Para 2.78 of 49th Report (Fifth Lok Sabha)]. 

Action Taken 

With a view to avoid excess expenditure over the sanctioned 
grants, the Comptroller and Auditor General of India was approach-
ed to issue necessary instructions to the Accountants General not 
to admit expenditure in excess of sanctioned grants. He has, how-
ever, not agreed with the proposal and stated that the Accountants 
General cannot prevent such an excess but can only report on it. 
The Comptroller and Auditor General has further suggested that 
the State Governments should be entrusted with the function of 
sanctioning of roads and bridges estimates and getting works 

, executed subject to certain conditions to be laid down in this behalf 
lump sum grants being given to State Governments to cover expen-
diture on such works. 

2. So far as the question of entrusting the work to States with 
the function of sanctioning of estimates for road and bridge works on 
National Highways is concerned, this matter has been examined in 



194 

this Ministry and it is felt that since constitutionally the Govern-
ment of India are responsible for all matters concerning the 
National Highways before the Parliament and its various bodies, 
it will be desirable and necessary to retain this fUl;lction with the 
Government of India in the Ministry of Shipping and. Transport 
as it exists at present. The Government of India are, however r 
examining the feasibility of delegating powers to States for accord-
ing technical approval and financial sanction upto a limited extent 
(Rs. 10 lakhs) covering mostly smaller categories of works. The 
matter could be examined further in the light of the experience 
that may be gained from this limited delegation. 

3. As regards treating the funds to be provided for National 
Highways as grants-in-aid, this matter also came up for considera-
tion subsequently while holding discussions on the subject -with the 
task force appointed by the Ministry of Finance to go into the cases 
of the excess over the sanctioned grants. During those discussions, 
the following two alternatives came up for consideration which also 
include, inter-alia the suggestion m3de by the Comptroller and Audi-
tor General: . 

(l) To treat the expenditure on the National Highways as 
Grants-in-aid; or 

(ii) To adopt the 'Limited letter of credit system' under 
which the State Government will issue letters of limited 
credit for various Divisions and those Divisions will be 
entitled to draw amount from Treasuries only upto the 
amount specified in the Letter of Credit. 

The above two alternatives have been examined by this Minis-
try in detail and the alternative at (ii) above appears to be more 
'Suitable. The Ministry do not consider the grants-in-aid system 
for National Highways to be a warkable proposition for the follo-
wing reasons: 

(i) Resort to grant-in-aid will not be real solution to the 
problem of excess expenditure in-<as-much as the expen-
diture incurred in. excess of approved grants could be 
asked for by State Governments during the following 
year as is being done at present in the case of all grants-
in-aid projects. It is felt that so long as the Government 
of India do not refuse to pay for excess and the possibi-
lity of the States asking for and obtaining this money in 
the succeeding year continues, the State Government 
may not have any serious objection to excess expendi-
ture even though it may have to be met by the State 
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Government initially, Prima facie, since National 'High-
ways are constitutionally a Central subject, the question 
?f refusal to pay Jar -excess would not arise and might 
lead to serious Centre-State conflicts as National High-
ways could not be made a limited grants-in-aid subject. 
In the circumstances the position might worsen and 
might also lead to some sort of an irresponsible expendi-
tur~ trend. 

(il) This will also lead to an unending running account of 
plus/minus balances and thereby create serious difficul-
ties in a work-wise control of expenditure as is the case 
under the existing arrangements [Work job nos. on 
Capital Plan Head side number over 3 thousand even 
now]. This is because in the case of grants-in-aid the 
amount is immediately transferred to the State accounts 
by the State Accountant General as soon as allotment is 
made and is not adjustable straightaway work-wise 
according to actual expenditure as is possible under the 
present system where the amount adjusted to the State 
Government account is related only to actual expendi-
ture initially itself. 

(iii) This system which would bring the National Highways 
under the control of the State Legislature and the State 
P.A.C. would also involve duplication of work inasmuch 
as these works would also be subject to the Central 
P.A.C. scrutiny and might at times lead to divergence 
of views expressed by the two P.A.Cs on the one hand 
and the State' and Central Governments on the other 
hand. 

(iv) National Highways are Constitutionally a Central sub-
ject and it is necessary for· the Government of India to 
ensure both physical and financial control over these 
projects. If the funds to be provided for National High-
ways are to be treated as grants-in-aid, it will not be 
possible at all to keep a watch over the physical pro-
gress and it is not unlikely that this system might impair 
the efficiency of the work on the National Highways. 

4. In the circumstances, the case regarding (ii) in para 3 above 
is accordingly being processed and the Ministry of Finance appro-
ached to issue necessary instructions to the various State Govern-
ments in this regard insofar as maintenance grants only are con-
cerned. Actually, on their own, some of the State Governments 
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like Andhra Pradesh, Tamil Nadu etc. are already following this 
'Limited Letter of Credit System' with a considerable measure of 
'success with the result that there have been no excesses over th( 
voted grants in these States by and large. 

The suggestion bei~ made to the Ministry of Finance is that 
after consulting the various authorities concerned at the Centre 
regarding the letter of credit System, the views of the States will 
also have to be obtained and thereaf~r the matter discussed at an 
inter-Departmental Meeting before it is actually introduced for 
.application to States. 

5. It may be added that meanwhile as a result of further tigh-
tening 'up of the control over expenditure and a number of addi-
tional instructions issued in 1972 by way of follow-up action, the 
position in respect of 1972-73 and subsequent years is expected to 
show improvement over previous years. If the 'Letter of Credit 
SY'3tem' is enforced, for which the States are also proposed to be 
<consulted, the position is likely to improve further. 

[Ministry of Shipping and Transport (Roads Wing) 
O.M. No. F. B-29 (35) 172 dt. 28-7-73.] 

Recc.mmendation 

The Committee are constrained to note large scale misclassifica-
-tion in the expenditure in regard to grant No. 89-Aviation which 
remained undetected till the Appropriation Accounts were finalised. 
The net amounts of misclassification were (+) Rs. 8.16 lakhs under 
the sub-head "G.1 (I)-Minor Works executed by CPWD", (ti) 
(+) Rs. 3.55 lakhs under the sub-head "G.I (2.) -Minor Works exe-
cuted by the Civil Aviation Department", (iii) (-) Its. 5.84 lakhs 
under the sub-head "G.2 (I)-Minor repairs executed by the CPWD" 
and (iv) (+) Rs. 17.19 lakhs under the sub-head "G.2(2)-Minor 
Repairs executed by the Civil Aviation Department". This calls 
for a detailed review with a view to finding out how the misclassi-
fications could not be detected in time . 

.iSr. No. 40 (Para 2.81) of 49th Report of PAC (Fifth Lok Sabha)] 
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Action Taken 

GTant No, 89-Alnation (MinOT-head "56--AViation")-1970-71. 

The major misclassifications of expenditure occurred under the 
following sub-heads:-

Sub-He d Net Amount of 
misclassifications 

I. G. I(l)-Minor Works excuted by C.P.WO. . (+) 

2. G. 2(1).-~in:>r repairs executed by C.P.W.D. (_) 

3· G. 1(2).-Minor works executed by C.A.D. . (+) 

4· G.2(2).-Minor repairs executed by C.A.D. . (+) 

8,15,748 1 (+)More booke 
in audit. 

5,83,872 I (-)Less boolred 
~audit. 

I 3,55,363 ' 

17,19,321 J 

An audit circle-wise distribution of these misclassifications under 
the above sub-heads is given in the four enclosed statements 
(Annexures I to IV). 

II. Funds relating to sub-heads 1 and 2 ,above are placed at t.l]e 
disposal of Chief Engineer (NZ), CPWD, New Delhi and the works 
are executed by the CPWD authorities. The Chief Engineer has 
zxplained that the misclassifications generally occur in the audit 
offices. Expenditure under sub-head G.l is booked under G.2 and 
l'ice veT$}. The Establishment and Tools & Plant Charges credited 
to Other Governments Departments etc., are also not booked sepa-
rately in the Accountants General offices resulting in misclassifica-
tions as division-wise break-up of expenditure is not made avail-
able at the end of the year. It has been further stated that the 
departmental charges levied in March every year are posted in audit 
offices in the month in which the accounts of the financial year are 
closed. The discrepancies even when pointed out during reconci-
liation are generally left over and the accounts are closed without 
rectifying the discrepancies. A1; a case in p~int, certain d:screpan-
des were detected by Delhi Aviation Electrical Division No. II, and 
pointed out to office of the Accountant General, CW&M on 
20-8-1971 before the closure of accounts for 1970-71. Even then the 
discrepancies were not set right Further" the departmental figures 
of expenditure were duly reconciled with the Works Audit Branch, 
but errors crept in at the time of reporting the consolidated figures 
of expenditure in the draft Appropriation accounts by another sec-
tion in the audit office. 
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III. As would be apparent from Annexure No. III, the major 
-misclassifications under sub-head 'G 1 (2) -Minor Works executed by 
CAD' occurred in the CW&M, Maharashtra and Tamil Nadu audit 
circles. A sum of Rs. 1,30,474 incurred by the Controller of Aero-
dromes, Delhi Region, Delhi in January, 1971 was erroneously 
booked by Accountant General, Commerce Works & Miscellaneous, 
New Delhi under the sub-head G.2(1)-Minor Repairs executed by 
CPWD. The mistake was duly pointed out but the correction was 
made by Audit by booking the same amount twice, in 3171 (Supple-
mentary), once under the correct head and again under the sub-
head 'G.1 (2)-Minor Works executed by CAD' by mistake. Simi-
larly, in the Maharashtra audit circle, an expenditure of Rs. 1,61,870 
incurred by Bombay Aviation Division No.1, CPWD under sub-
head 'G.2(1)-Minor Repairs executed by CPWD' was erroneously 
booked in audit office against the Controller of Communication, 
Bombay. Again in Tamil Nadu audit circle, an expenditure of 
Rs. 73,220 incurred by the Aviation Electrical Division, CPWD Mad-
ras under sub-head 'G. 1 (I)-Minor Works executed by CPWD' was 
-erroneously booked- in audit office under sub-section 'G.2(2)-
Minor Works executed by CAD.' 

IV. It would be seen from Annexure No. IV that misclassifica-
tions occurred in Maharashtra audit circle. There were instances of 
both more bookings and less bookings by Audit. An expenditure 
'of Rs. 27,43,053 incurred by Controller of Aerodromes, Bombay 
under sub-head 'L-Suspense' was erroneously booked under sub-
head 'G.2 (2)-Minor Repairs executed by CAD', Recoveries under 
~Suspense' and Establishment and Tools & Plant Charges' amounting 
to Rs. 7,67,369 and Rs. 99,611 respectively were wrongly posted 
under this sub-head. A sum of Rs. 1,10,768 incurred by Controller 
of Communication, Bombay and correctly pertaining to sub-head 
~G.1 (2)-Minor Works executed by CAD' was erroneously booked 
in audit office under this sub-head. 

V. It will ae' observed that misc1assifications generally occur 
within the various sub-heads of the same Grant. These, somehow, 
take place when the reconciled figures of expenditure are trans-
mit ted by one branch of audit Office to another branch entrusted 
with consolidation of figures of expenditure and finalisation of 
Appropriation accounts. The Controlling authorities do not come 
to kn:-w of the misclassifications as the draft Appropriation accounts 
prepared by the AccouI\tants G-eneral are sent direct t.o G~em­
ment and heads of departments. For this reason the mlsclasslfica-
tionslerroneous bookings \ non-adjustments, etc., remain undetected 
and unrectified. To overcome this difficulty, appropriate instruc-
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tions have been issued vide DGCA's circular letter No. 25018141172-
.Bud., dated the 28th November, 1972 (copy enclosed Annexure V) 
requesting the Controlling authorities to obtain division-wise break-
up and verify and accept the figures shown in the Appropriation 
.accounts. The various Accountants General have also been request-
ed to get the figures of expenditure shown in the Appropriation 
accounts duly verified and accepted by the Controlling authorities 
before transmitting the same to Government. Instructions have also 
been issued to the various Controlling authorities emphasizing the 
importance and need for prompt, regular and systematic reconci-
liation of departmental figures of expenditure with those booked in 
audit offices. 
{Ministry of Tourism & Civil Aviation, O.M. No. G.2501817171IVB-

Vol. II, dt. 7-8-73]. 



ANNEXURE 

STATEMENT OF·MISCLASSIFICATIONS IN AUDrr OFFICES' 

GRANT NO. 89-AVIATION (19.70-71) 

MAJORHEAD-56-AVIA TION 
5Mb-1tead G. 1(1) MInOT W01'ksex«fltfd by C.P.W.D. 

Audit Circle 

I. C.W. & M. 

2. Andhra 

3. Bihar 

4. Haryana 

5. Himachal & Chandigarh 

6. Maharashtra 

7. Punjab 

8. Tamil Nadu 

9. West Bengal 

TOTAL 

Misclassifica- Nature of Misclassification 
ti)n in Audit 
Offices 

Rs. 

(+ ) 2,77,626 Pertains to sub-head G. 2.(1) 

c+) 1,46,697 Pertains to I-Charges paid tOo 
other Govts., Deptts. etc. 

c-) 529 Booked under sub-head G. 2(1). 

(-) 26,554 Details not availabie. 

· (-) 29,377 Bool<ed under sub-head G. 2(1). 

· (+ ~ 18,336 Pertains to sUb-head I-Charges: 
paid to other Govts., Dept·ts. 
etc. 

c+ ) 22,509 -Jo.-

(-) 12,929 Booked under sub-head G. 2(2). 

(+) 86,375 Details not available. 

(-) 73,220 Expenditure incurred by Aviation 
Electrical Division Madras 
booked under sub-head G.l(2) 

· (L.) 4,06,814 Details not available. 

--------.---- ---- ------ ----
(+) More booked by Audit. 
(-) Less booked by Audit 
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ANNEXURE-II 
STATEKEIIT OF MISCLASSIFICATIONS IN AUDIT OFFICES 

GRANT NO. 89-A VIA'lTON (1970-71) 
MAJOR IIEAD--06-A VIATION 

SubJhea4 G. 2(I}-Minor Repairs ,.ecut«l by C.p.r.D. 

Audit Circle 

1[, C.W. & M. 

2. Andhra 

3. BiIkr 

4. Gujarat 

5. Haryana 

Misclaasific:a- Nature of miaclassificatioa 
tion in Audit 

Offices 

Rs. 

(_) 2,77,626 Booked under Sub-head G.I(I) 
Pertains to sub-head'!' Char-
ges paid to other Govts., Depttl. 
etc. 

(+) 21,666 Pertains to Sub-head 'I'-Chr-
ges paid to other Govts. 
Deptts., etc. 

(+) 529 Pertains to Sub-head G. 1(1). 

(+) 59,199 Detaik not available. 

· (+) 29,377 Pertains to Sub-bead G.I(I) 

· (+) 1,022 Pertains to Sub-head 'I'-Charaes 
paid to other Govts., Depth. 
etc. 

(+) 3J ,612 Do. 

-6. Himachl Pradesh & Chandigarh (+ ) 31,156 Do. 

7. Maharashtra 

-S.Punjab 

9. West Bengal 

TOTAL 

(+) Mo~ booked in Audit . 
.f. -) Less booked in ,Audit. 

· (_) 1,61,870 Booked under Sub-head G. 1(2). 

(_) (1,27,760 Booked under Sub-head G. 2(2) 

(+) 37~72 Details not availahle. 

(-) 2,37,527 Do. 
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A/1tNUURE-ilt 
STATEMENT OF JlISCLA:SSD'ICA.'I'IONS ~ AUDIT OFFICES 

Q,RANTNO. 89-AVIATlON (1970-71) 
MAJOR HEAD-56-AVIATION 

Sub-Bead G.z(Ir-Minor Works Executed by G.A.D. 

Audit Circle Misclassification 
in Audit Officers 

Rs. 

Nature of rr.isdassif.C<i-
tion 

I. C.W.&M. 1,30>474 Penains to sub-head. 

2. Andhra . 

3· Assam and Nagaland 

4· Bihar 

5· GujaIat 

6. Haryana 

7· Himachal & Chandigarh 

8. Maharastra (+) 1,6Ii>7c 

(-) 4,535 

.. (+) 4,729 

,. Punjab .. 
10. Tamil Nadu (+) 73,220 

11. U.P. 

12. West Begal (-) 10,395 

(+) More booked in Audit. 

(-) Leu booked in Audit. 

G.2(2). 

• 

Per tains to sub-head Cl.2 
(J) 

Booked urder sub-head 
G.2 (2) 

Booked under sub-head 
G. 2 (2) 

Pertains to sub-head 
G. 1 (1), expenditure by 

Aviation fllec. DiVi_ 
sion, Madras. 

Details not available. 
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ANNEXURE-W 

STATEMENTS OF MISCLASSIFICATION IN AUDIT OFFICES 

Audit Circle 

I. C.W.&.M. 

2. Maharashtra 

GRANT NO. 89-AVIATION (1970-71) 

MAJOR HEAD 56-AVIATION 

Sub-head G.2(2)-Minor repairs executed by G.A.D. 

Misclassification Natute of Misc1assificaticn 
in Audit Offices 

Rs. 

(-) II,894 Details not available. 

(-) 1,30>474 Booked under 5ub-head 
G.I(2) 

(-t) 4,535 Pertains to Sub-head G. 
1.(2) 

(-) 4,729 Minus expenditute per-
tains to sub-head G.I (2). 

(-f) 2,238 Pertains to 
Direction 

sub-head A. 

(I ) 12,92 9 Pertains 
1(1) 

to sub-head G. 

(-+) 1,10,768 Pertains 
G.IeI) 

to Sub-head 

(I ) 27>43,053 Pertains to sub-head L--
Suspense (DdIit). 

(-) 7,67,369 Pertains 
under 

to recoveries 
Suspense. 

(-) 99,6u Pertains to Recoveries 
under E&u. and T. & P. 

C+ ) 544 Details oot available. 

(+ ) 9,153 Misclusified-Correct 
head to which it pertains 
IIOt known. 

(+) 96 Pertains to sub-head '1'-
charges ~ to other 
Govts., Depus., etc. 
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Audit Circle 

3. Tamil Nadu 

4- West Begnal 

TOTAL : 

, , 

214 

Misdaasificatioo 
ill Audit Oftic:ea 

(-) 27 

(+) 38,961 

(-) 981 

(-) 1,87,871 

(+) 17,19,321 

Nature of Misclassificatioa 

Details DOt available. 

Minus expenditure Dot 
booked by Audit. 

Details not available. 

-do-

- -----------------------------
( +) More booked in Audit. 

(-) Less booked in Audit. 

.J 



ANNUl1 ...... V 

~w~ 

OFnCE 0'" THE DIRECTOR-GENERAL OF CIVIL AVIATION 

No. G.2S0181.1172-Budr 
Dated New Delhi, the 28th NOtJember, 1972r 

SuItm.-r: Reconciliation of ciepcu'tmen:tal figures of upenditure with 
those of aUdit CYficea and jinali8aticm of A~tion 
£counts. 

The importance and need for prompt regular systematic and 
effective reconciliation of departmental figures of expenditure with 
those book in audit omces has already been emphasized several 
times. Attention is drawn to thjs oftice circular letters noted 
helow:-, :oi.l_ , , ; II ~iIl 

1. Letter No. G.22101111172-Bud. dated 22..50-7,2; 
2. Letter No. G.220111117~Bud. dated 23-5-72; 
3. D. O. letter No. G.22011I 1172-Bud. dated 23-5-72; 
4. D.O. letter No. G.2201111172-Bud. dated 5-6-72; 
5. Letter No. G.2501513172-Bud. dated 26--6-72; 

Instructions contained in section vn of Chapter 5 of G.F .Rs.-l963 
(Revised & Enlarged), also refer in this connection. 

2. An excess expenditure of over 9 lakhs over the Voted Grant 
in Demand No. '89-Aviation' occurred for the 'Year ended 31st 
March, 1971. The excess required regularisation. It was found 
that part of the excess was also due to misclassifications of expendi-
ture. A detailed review was carried out by this office with a view 
to finding out how the misclassifications could not be detected in 
time, notwithstanding the regular reconciliation of expenditure by 
the controlling authorities. This review disclosed that though the 
Controlling authorities had reconciled the departmental figures of 
expenditure with those booked in the concerned audit Section in the 
offices of the Accountants General, but such a reconciliation at the 
end of the year was not carried out with the Accounting Sections 
in offices of the Accountants General responsible for finalisation of 
Appropriation accounts. The ControIl'ing authorities thus did not 
verify the correctness of the figures of expenditure shown in the 
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draft Appropriation Accounts nor got the variations reconciled and 
misclassifications or wrong adjustments in the accounts rectified. 

3. The Controlling au~ ·'at«-tlterefore, requested to verify 
the correctness of the figures of expenditure shown in the draft 
Appropriation Accounts' ami get ~\fIriations, if any, reconciled 
and misclassifications 9r wr~ errQOeQUs non-a9i~14 iI.\.. 
aceountS figUres rectified. -,. . -. , 

The Controlling authorities should depute an officer to the offices 
of the Accountants General and obtain division-wise detailed break-
ijp of figu.res of expenditure- shown in the <kldt Appropl!ia~ 
.dccou-nts soon after the close of accoUllts f.or the year. The Con-
trolling authorities should also submit a certificate to HeadquClrters 
(Budget Section) to this effect by 31st July every year. 

To 

4. Please, acknowledge receipt. 

Sdl-
(N. GOPALAN), 

Asstt. Director of Finance and Accounts. 

tor Director General of Civil Aviation. 

The Controller of Aerodromes, 

DelhiiBombaYiCalcuttalMadras, etc. etc. 

Copy forwarded to:-

1. The A.G., C.W. & Miscellaneous, New Delhi, etc. etc. 

With the request that a copy of the draft Appropriation Accounts 
together with division-wise break-up of expenditure may be given 
to the concerned Controlling authorities and correctness of the 
figures got verified and accepted by them. In this connection a list 
of the Controlling authorities audit-circular-wise is enclosed. 

2. Further, it is stated that entire funds under sub-heads 'G. 
Works-G.1-0riginal Works-G.1 (1)-Minor Works executed by 
CPWD' and 'G.2-Repairs, G.2 (1) -:Minor Repairs executed by CPWD.' 
In the Revenue Grant (Major Head '56-Aviation') and sub-head 
'Al-Aviation Works CPWD-A1(1) (1)-Major Works' and 'A.1(2)-
Special Service and Miscellaneous expenditure (Charged)' in the 
Capital Grant--(Major Head '1l2-Capital Outlay on Aviation Works) 
are placed at the disposal of CPWD. A list of Controlling autho-
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rities pertainini to these SUQ-h~ ~ay kindly be bt' d tr 
the Chi~ Engineer (NZ), ~:11ft: 1t. Puram, New °De:.e m: 
forwardmg the dfafi. Approp.riation Accounts to GQv . d 
this ffi't ki' ',' .. enam~ an 
. 0 ce, I may ndly be certified that the figures of ~xpenditure 
~ave been ,go,t vetitiec:i and aP.C~ trom the concemed. ConttGllin 
~~horities. . g 

3. Receipt of this letter may kindly be aclmowledgecl 

19. Copy forwaIXied to the Chief Engineer (NZ) CPWD New 
Delhi with the request that similar instructions' may ki~dly be 
Issued to their Controlling authorities. 

20. Copy to Cash Section (Hqrs.), for similar action. 

2.1. Copy forwarded to the Ministry of Tourism and Civil Avia-
tion, New Delhi, for information. 

Sdl-
(N. GOP ALAN), _ 

Asstt. Director of Finance and Accounts. 
for Director General of Civil Aviation. 

Recommendations 

2,84. The excess over the voted grant "No. 1 &-Pensionary 
Charges-Pension Fund" has by now become an annual feature. The 
excesses recorded during the past four years were Rs. 9.83 lakhs in 
1967-68, Rs. 10.81 lakhs in 1968-69, Rs. 0.82 lakh in 1969-70 and 
Rs, 4.14 lakhs in 1970-71. The excess during the year 1970-71 
mainly occurred in Eastern Railway, the amount being Rs. 11.49 
lakhs against the final grant of Rs. 129.38 lakhs. This has been 
explained as due to adjustment of more arrear debit received from 
Civil Accounts Officers. The Committee trust that the Railway Ad-
ministration will take suitable steps to avoid excess in future under 
this grant. 

2.85. Subject to the above observations, the Committee recom-
mend that excess referred to in paragraph 2.1 above be regularised 
In the m~nner prescribed in Article 115 of the Constitution of India. 

{Recommendation S1. Nos. 41-42 Appendix XXXV Para Nos. 2.84 and 
2.85 of 49th Report of the PAC (5th Lok Sabba)]. 
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The obeervattoas of the Committee are noted. 

The Eastern Railway have since taken up the matter with the-
Accountants General concerned pointing out the variouS" irregulari-
ties found in the pension vouchers received from Treasuries. The 
A£counting units have also once again been impressed upcm by the 
Eastern Railway to maintain the Pension payment Registers in 
state of currency and to review the same regularly. 

EfH.cient budgetary control on expenditure under this grant 
would be greatly facilitated if timely advice of debits with com-
plete details for the pension payments made by the civil treasuries 
'are sent. The C&AG has since issued necessary instructions to the 
Civil Accountants General concerned. 

[Ministry of Railways (Rly. Board) O.M. No. 72-BCiPARCiVI 
49, dt. 24-6-73.} 

Recommendation 

Subject to the above observations, the Committee recommend 
that excess referred to in paragraph 2.1 above be regularised in 
the manner prescribed in Article 115 of the Constitution of India. 

[S1. oi2 Para 2.85 of Appendix XXXV of 49th Report (Fifth 
Lok Sabha)]. 

Action taken 

The Demands for Excess Grants for 1970-71 have since been ap-
proved by Parliament in December, 1972. 

[Ministry of Finance (Deptt. of Economic Affairs) O.M. 
No. F.B (23) B /72 dt. 14-2-1973]. 

Recommendation 

"All the Action Taken Notes in respect of the recommendations 
contained in the 29th Report (Fifth Lok Sabha) of the Committee 
were expected to be received by 21st June, 1972. However, the 
notes in respect of S. Nos. 6, 7 and 13 could be received only by the 
second week of July, 1972 after some persuasion by the Committee 
with the result the finalisation of this Report was· delayed. The 
Committee regret such delays and wish that the MinistriesjDepart-
ments should ensure hereafter on their own initiative that the Action 
Taken Notes on the recommendations of the Committee are in-



• 
v~, 'tu~ ~. ~ .. withm Ua 8~''''''''*'af .. .. till. 

[S. No. 43 (Para !.3) of Appendix XXXV to 48th Report (D 
Lot Sabba)]p 

The observations of the Committee have been noted and brought 
10 the notice of all Ministries 1 Departments for strict compliance 
wide Ministry of Mmance O.M. No. F. 12 (39)-E (Coord) 172, dated 
~d December, 1972 (Copy enclosed). 

94inistry of Finance (Department of Expenditure) O.Mr 
No. F 12 (39)-E (Coord) 172, dt 20.2..1973]r 

No. F. 12(39)-E (Cbord) 172 

Government of India 

MINISTRY OF FINANCE 

(Department of Expenditure) 

New Delhi-I, the 22nd December, 1972. 

SUBJBCT: -49th Report of the Public AccoWlts Committee (5th Lok 
Sabha). 

The Public AccoWlts Committee while commenting on the delay 
in the submission of action taken notes on certain recommendations 
contained in their 29th report (5th Lok Sabha) have observed in 
para 3.3 of their 49th Report (5th Lok Sabha) as follows: 

Recommendation No. 43 (Para 3.3). 

All the Action Taken Notes in respect of the recommenda-
tions contained in the 29th Report (Fifth Lok Sabha) of 
the Committee were expected to be received by 21st June, 
1972. However, the notes in respect of S. Nos 6, 7 and 13 
could be received only by the second week of July, 1972 
after some persuasion by the Committee with the result 
the finalisation of this Report was delayed. The Com-
mittee regret such delays and wish that the Ministriesl 
Departments should ensure hereafter on their own initia-
tive that the Action Taken Notes on the recommendations 
of the Committee are invariably furnished to them 

$ with-in the stipulated time-limit of six months. 
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The Ministries of Works & Housing, Shipping & Transport etc. 
;Ue R~·*-, but' ill mind tbe ol$~lons ~:.tit~ 'totnn'lit'tee 
for strict compliance. In this connection attention is invited~'~ 
·~epaJ;tmeN's. Q~ce Memo:r:andwn. No. F .. ~Jl)-~ (C~d) 172 
,dat~.: U-8:-1~72. 

'Tp 

Sd/-
(V. K. PANDIT), 

Deputy Secretary to the Govem'l1teflt of India. 

All the Ministries I Departments of the Government of India 

No. F. 12(39)-E (Coord) 172 

Copy forwarded to:-

1. All Heads of Divisions in the Department of Expenditure 
for information. In view of the Public Accounts Com-
mittee's repeated observations that some of the Minis-
tries i Departments still continue to send the replies to 
various recommendations after the prescribed time-limit 
of six months after some persuation by the Committee, 
the Financial Advisers are once again requested to keep 
a close watch on the progress of finalisation of the cases 
and take up the cases of anticipated delay with the ad-
ministrative Secretary concerned to ensure that prompt 
action is taken by the Ministries for submission of 'action 
taken notes' to the P.A.C. within the prescribed time-limit. 
In this connection attention is invited to tlJis Depart-
ment's endorsement No. F. 12 (1) -E (Coord) 172 dated 
17-3-1972. 

2. All D.F. As in the Civil Expenditure. 
3. Defence Division (Coord Section) with 20 spare copies. 
4. Planning Branch and Bureau of Public Enterprises. 
5. Department of Revenue and Insurance (Coord Section). 
'6. Department of Economic Affairs (Budgef Division). 
"7. Lok Sabha Secretariat (P.A.C. Branch). 
'8. Accountant General, Central Revenues, New Delhi. 

Sd/-

(V. K. PANDIT) , 
Deputy Secretary to the Government of India. 
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V· ~~;JfO'~~2fJfo~fr/~p'~~~VfLJ~ W1Jif:kA'~' C;~ee ctp,·~, it. 
U~S1.Te ~o pursUe tn vtew of the replies of 9~1l.~... ' .. 

. " .. n .. 

~e 'C~itt~ note ~at excess lIIld~r "Grant No. 14-Ministry 
of Fmance occurred malnl¥ dUlbto~diture on the office con-
tingencies having exceeded the provision by Rs. 3.90 lakhs. The 
e~eS8. under the relevant . sub-head W36 more than one iiixth of the 
B.evised Estimate provision. This indicates the extent to whieh 
the co:c.trolover expenditure on office contigencies where therels 
alwa;ys admittedly scope for economy, was lax. In particular, the 
Committee are at a loss to understand how adjustments af debits on 
account of various old telephone bills pertaining to the year 1966-67 
and earlier years could be made only as late as in 1970-71. They 
would like the matter to be investigated to find out how telephone 
bills remained unpaid for such a long time. 

[So No.5 (Para 2.7) of Appendix XXXV to 49th Report (5th 
Lok Sabha)]. 

Action taken 

The P & T Department started sending old telephone bills for 
the year 1952 to 1967 only in the year 1970-71 following a reconJ-
mend3tion of the PAC that pending telephone claims shoUld be 
cleared urgently. In one batch of bills sent in 1970-71, a sum of 
I';'~ a.93 lakhs was claimed by that Department from the Mimstr:v 
of Finance towards stated arrears for the year 1952-67. The P&T 
Department had also threatened disconnection of some of the work· 
ing telephones of the Ministry of Finance if the bills were not paid 
within a fortnight's time. To avoid disconnection of the working 
telephones necessary action was initiated by this Ministry im-
mediately for settling the outstanding claims and acceptance of tht> 
debits for the same. However, the debits for the same were raised 
at different times by the P&T Department, due to \vhich accurate 
assessment of budgetary requirements was not possible. Th:s Min-
istry is not aware of the circumstances in which arear bills for the 
years 1952·-67 could be sent by the P&T Department only in 1970-
71. This Ministry have also taken up the matter with the Member, 
P&T Board, that delayed billing not only involved administrative 
inconvenience but also upset budgetary positbn. Even now. the 
P&T Department has been sending to this Ministry arrear bills for 
the last 5 to 10 years for which every effort is being made by this 
Ministry to settle them expeditiously. In the circumstances it will 
be appreciated that there has been no dday on the part of the 
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Ministry of FinaDee in settling the outataDdm, t.elepbone Bills for 
the previous yean. . 

l)finistry of Finance (Department of Expenditure) 0.11. 
No. F12(39)-E (Coord)/72, dt. ~2-1973]. 

ReeomaleMatieD 

Against the provision of Rs. 400 lakhs under the Sub-head 
"B. 7 (3) Excise Duty Schemes" the expenditure was Rs. 468.46 
lakhs. The excess works out to 17 per cent of the provision. 'I'he 
explanation that once the tax credit certificate is issued, there 1s no 
control over its utilisation in any particular year and that it is not 
possible to precisely estimate the requirements under this sub-head, 
reveals a base deficiency in the Scheme, itself. There is thus neces-
sity to modify the scheme so that efl'ective budgetary control could 
be ensured. The Committee would like Government to examine 
the question of limiting the validity of the tax credit certificates to 
a sp€cified period which in any case should not exceed one year 
from the date of issue. It should then be possible to regulate the 
provision under sub-head taking into account the total value of 
such certificates issued from time to time for encashment during 
the year. ~.Q~.;:! 

[So No.7-Para 2.11 of Appendix XXXV to the Forty-ninth 
Report of the Public Accounts Committee]. 

Action taken 

The main observations of the P.A.C., are that (i) there is a neces-
sity to me,:Lfy the scheme itself so tl1at it might be possible to 
exercise budgetary control effectively, (ii) that the Government 
should examine the question of limiting the validity of tax credit 
certificates to a specified period which in any case, should not exceed 
one year from the date of issue. 

As regards (i) above it may be stated that there are certain 
practical difftculties in the preparations of precise estimates. The 
amount of the tax credit certificates granted to the assessee, under 
Section 280ZD is to be adjusted against the income-tax liability of 
the assessee existing on the date on which the certificate is produc-
ed before the Income-tax Officer, and the balance, if any, is to be 
allowed as refund. The adjustment or refund is, however, limited 
to the amount spent by the assessee on its own for certain specified 
purposes within a period of three consecutive financial years com-
mencing with the financial year relevant to the assessment year for 
which the tax credit certificate is granted. The I.T.O. cannot fore-
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east as ~ how man! certificaurs ~ be presented. in a particular 
year. Sinee the adjustmentlrefund is dependent on the amount 
spent by the assessee for certain specified purposes within a period 
of three years and also the production of' the certificate before the 
Income tax officer, the payment under the scheme may not have 
direct relationship with the assessments completed in a particular 
part of the year. These factors are mainly responsible for difference 
between final estimate and the actuals. 

With regard to (ii), it may be stated that the tax conceSSlon 
under Section 28tlZZD of the Income-tax Act has ceased to operate 
from the assessment year 1971-72 and it does not appear neces-
sary to make any change in the Law at this stage in regard to a pro-
vision which would soon be otiose. 

[Ministry of Finance (Department of Economic Affairs) O.M. 
No. 8(23) B172: dated 16-7-1973.] 

Recommendations 

The Committee further find that the expenditure under the sub-
head "B.7(4) Corporation Tax Scheme" recorded an excess of over 
65 per cent. Here again the Committee do not . share the view of 
Government that a precise estimate of the requirements is not prac-
ticable. As against the Budget Estimate pov~on of Rs. 125 lakhs 
the actual payments during the first six months of the year worked 
out to Rs. 184 lakhs. However, a supplementary grant of Rs. 175 
lakhs only was obtained in March, 1971. The total payments during 
the year was Rs. 497.78 lakhs. Apart from the fact that the supple-
mentary grant obtained was inadequate in the light of the progress 
of expenditure during the first half of the year the expel'iencethat 
completion of Income-taxlCorporationTax assessments during the 
Second half of the year being invariably more than during' the first 
balf appears to have been lost sight of. 

The Committee hope that sufficient ca~e would be exercised in 
future to make adequate provision on the basis of a more realistic 
assessment. Further, Government may . consider the feasibility of 
limiting the period of validity. of tax credit Certificates iS9Ued under 

, this scheme also as suggested in the foregoing paragraph. It is 
needless to point out that this scheme also. rj!veals a fundamental. 
weakness inasllluch as· Government do not save· pr~ estimate of. 
financial concessions announced for the' industries... , " 

[S.Nos. 8 & 9: ~!.t2 "and t.13 of Apipeadbt' 
XXXV to the Forty-ninth Report of the Pu.blie: 

Aecq1,Ults, .Commi~l 
, .,--. : : 
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Ad .... takeD 

The recommendations have been noted. However, tli.ere are 
~ertain difficulties in the preparation of accurate estimates. The 
amount of the tax credit certificate granted to a company under 
section 280ZB' is to· be adjusted against the income-tax liability of the 
company existing on the date on which the certificate is produced 
before the Income-tax Officer, and the balance, if any, is to be 
allowed as refund. The adjustment or refund is, however, limited 
to the amount spent by the company on its own for certain specified 
purposes within a period of three consecutive financial years com-
mencing with the financial year relevant to the assessment year for 
which the tax credit certificate is granted. The Income-tax Officer 
cannot forecast as to how many certificates will be presented in a 
particular year. Since the adjustment \ refund is dependent on the 
amount spent by the company for certain specific purposes within 
a period of three years and also the production of the certificate 
beforEl the Income-tax Officer, the payment under the scheme may 
not have a direct relationship with the assessments completed iV a 
particular part of the year. These factors are mainly responsible 
for the difference between final estimate and the actuals. 

2. As regards P.A.C's suggestion that the Government may consi-
der the feasibility of limiting the period of validity of tax credit 
certificates issued under the scheme, the tax concession u\s 280ZB 
of the Income-tax Act has ceased to operate from the assessment 
year 1971":72 and it does not appear to be necessary to make any 
ebange in the law at this stage in regard to a provision which would 
soon become otiose. 

(Ministry of Finance (Deptt. of Economic Affairs) 
O.M. No. F8(23)B/7.a dt. 14-5-73] 

ReeommendatioD 

- Incidentally the Committee lind that although an expenditure 
Of Rs. :Kl,OOO. wa~ incutted' on itnterim Relief' under the Group-
~ead uD, Ct!ntral Arctuieolugical .MuSeutD", no provision therefor 
e'1:isted ih the ~ Estimates. As neceSsary provision had been 
tiiade 'u'nder 'the ~ GrOUp-fleadS In thit behalf,' the Committee 
would like to know~trow the otnissidn 'Was not noti~ in . the 'Min'is-' 
tu. at ... ~ ef "".tkln"fRevised .. Estimates for the year 
:w'fD;.7t. . ... " !~:.;: 

[sf~o.~'5 Appendix XXXV, Para No. 2.25 of Report.) 
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Actioo Taken 

A provIsIon o~ Rs. 55,000 was proposed by the Archaeological 
Survey bf India' for inclusion in the Revised Estimates 1970-71 
under the group-head 'D-Central Archaeological Museum' on ac-
count of 'Interim Relief', in India Circle of Account, along with 
similar provisions under other groupheads A, Band C. The pro-
visions on account of Interim Relief were proposed centrally in 
India Circle of account as budget proposals for all the other circles 
had already been submitted to the Ministry of Finance before the 
issue of Government orders sanctioning the above concession to 
Government Servant. It was proposed that after sanction by the 
Min;stry of Finance, the relevant provisions will be reappropriated 
to the particular circles where the employees were serving. The 
Minu.try of Finance, the relevant provisions will be reappropriated 
Relief under group heads A, Band C in the India Circle but did not 
sanction it under group head D on the ground that it would amount 
to opening a new sub-head for museums in the India Circle, where' 

- . no Museum was located. The expenditure of Rs. 50,000 incurred in 
different circles on account of payment of Interim Relief to the' 
staff coming under the Group-head "D", against an estimated" 
IImount of Rs. 55,000 was met by re-appropriation of savings vtithin' 
~he Grant. 

[Archaeological Survey of India O.M. No. 1514/71/AC dt. 23-6-73J. 

~ommendatiOD 

The Committee also note that an excess of Rs. 7.50 lakhs was due' 
to belated adjustment relating to the year 1968-69 in the accounts 
{If 197Q..;71. The Committee would like to know whether the liabi-
lity register was maintained by the Department and if so, how 
adjustment of such past liabilities could not be watched properly. 

{So No. 28 Appendix XXXV Pam No, 2,54 of 49th Report 
(Fifth Lok Sabha)J. 

During the year 1968-69 the provision orRS, .'laJLihs w8s made-
in the U.P. Circle of Account under the head 'F -6=Charges paid to 
other Governments, Depattmeirts; eU;.' 'fOl-~t 'to tbe ~m-· 
~nt.,'f UoP',;f-.ltMi7 P~C.B~ Tbif .~w.a&,·~,upon 
by Parliament. Against this provfsion sanction for payInent for aD 
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.equal amouat to the Govetl'1meut of U.P. was iuued. in tour instal-

.1nentB as detailed belen,; - ' 

6.No. Uter No. & Dilte .If,*,"," of sanction 

(R •• ) 

:1. No. 9/31/6S-BS(II) dated 2]-1-68 %,so,ooo 

1. No. 9/31/68-BS(l1) elated 26-10-68 2,50,000 

3· No. 9/31/68-B (II) dated 10-1-69 2,50,000 

4· No. 5/5/69-AC.I elated 25-3-69 18,50 ,000 

TOTAL 26,00,000 

When the appropriation for 1968-69 was received, it was found 
that A. G., U.P., had not taken into account the figures of 
:Rs. 7,50,000 santioned vide letters mentioned at S1. No. 1-3 in the 
figure of actuals shown in the Appropriation Account resulting in 
'saving of the corresponding amounts in the account for 1968-69. 
This discrepancy was pointed out to the A.G., U.P., in August, 1969, 
with the request to take into account this figure also in his figures 
-of actual expenditure. This, however, was not done by the A.G. 
After protracted correspondance with the A.G., he in July, 1970 
intimated that although the payment for the above mentioned 

-amount was made to the Government of U.P. in the financial year 
1908-69, the corresponding debit could not be accounted for in the 
-Central Section of Accounts of that year, and that the same is being 
·done in 1970-71. This resulted in an excess of Rs. 7,50,000 under 
'the head 'F -6-Charges paid to other Government Departments etc.,' 
during 1970-71. He also stated in that letter that the excess of this 
:amount in the account for 1970-71 may be explained accordingly. 
As the provision was specifically voted upon by the Parliament 
-during 1968-69 and the payment to the Government of U.P. for 
'the same was aetually made during that year, in view of the recom-
mendations contained in para 4.26 of the 45th Report of the PAC 
i3rd Lok Sabha), it was not 'considered necessary either to enter 
'this amount in the Liability Register or to make provision for it 
-during 1970-71. As a matter of fact, this amount should havebeen 
-excluded in working out the. amount required to be regularised 
'Under Article 115 of the Constitution. Inadvertently this was not 
done. This is fel!'etted. . 

The noile baa bNu vetted· by .. Audit. 

tMiniStry' of HoIrte AJraira 0.)(. "0. fs/B/";"AC -I, 'dt. 28-11-"1 
, • . " ~.' . ... -" .'. '. "':.. . '. . ; : +'. 
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Recommendation 

Incidentally the Committee find that although the expenditure 
had been incurred on 'Interim Relief' no provision therefor existed 
in the Revised Estimates for the year 1970-71 under various heads 
such as (i) B.5(2) (I)-Enforcement of Standard Weights and Mea-
sures, (ii) C. 2(5) (1) (I)-Central Polytechnic, (iii) C. 2(5) (2)-Direc-
torate of Technical Education, (iv) C. 2(5) (4)-Chandigarh College 
of Architecture and (v) C. 12(2)-Senior Town Planner's Establish-
ments, Chandigarh. When provision was made under other Estab-
Lishments, the Committee are unable to comprehend how such omis-
sions were not noticed by the Chandigarh Administration Ministry 
of Home Affairs at the time of checking and finalising the Revised 
Estimates proposals. 

[So No. 30 of Appendix XXXV Para No. 2.58 of the Forty Ninth 
Report of P.A.C. (5th Lok Sabha)] 

Action Taken 
'Interim Relief' was sanctioned by the Government of India 

(Ministry of Finance) on 30th September, 1970. Chandigarh Admi-
nistration was asked on 5th Oct. 1970 to send their requirement in 
this regard both for Revised Estimates for 1970-71 and Budget 
.Estimates for 1971-72 to the Ministries administratively concern-
ed with the subjects. The Administration sent their proposal for 
provision of funds. in the R.E. for 1970-71 and B.E. for 1971-72 in 
this regard on 17th November, 1970, to the various administra-
tively concerned Ministries. The Revised Estimates 1970-71 in 
most cases .had already been finalised by this time. However the 
Ministry of Home Affairs and some other Ministries got the pro-
vision for Interim Relief included in Revised Estimates as a spe-
cial case, in so far as the heads of account with which they are 
concerned, whereas the Ministries of Works and Housing and 
Education and Social Welfare could not get it done. Full require-
ment for Interim Relief was however, taken into account at the 
time of 8 monthly and 10 monthly Estimates and necessary funds 
provided either by Supplementary grant or re-appropriation irres-
pective of the fact whether the requirement for Interim Relief for 
any head got included in the Revised Estimates or not. As a result 
of this there was no actual excess under 'Interim Relier in the 
appropriation Account for 1970-71, under any of the heads mention-
ed above in the Area Grant 'Chandigarh Administration'. It would 
thus be seen that although provision for Interim Relief could not 
be made at the Revised Estimate Stage, action was, taken in suffi-
cient time to provide funds by reappropriationiSupplimentary grant 
and that there was no actual excess expenditure in this sub-bead. 

This note has been ve~ by Audit. 
[Ministry of Home Affair O.M. No. 2Oi2i72-Ac n, dt. 12-4-1973]. 

1822 LS-15 



lIt RecommendationslObservations replies to which have not been 
accepted by the Committee and which require reiteration. 

'N I L' 

IV. Recommendationslobservations in respect of which Govern-
ment have :furnished only interim replies. 

'N I L' 
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